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]. Oath or Atlinnation 

Shrimati Indira Nehru Gandhi made and subscrIbed the affirmation 
in Kannada and took her seat in the House. 

1. Obituary References 
The Speaker made references to the passing away of Shri Patti am 

Gopalan who was a Member of the Fourth Lok Sabha; Shri N. P. Da-
modaran who was a Member of the First Lok Sabha; Shri Shambhu 
Nath Shukla who was a Member of the Constituent Jtssembly, the 
Provisional Parliament and Fourth Lok Sabha; Shri Deorao S. PatiJ 
who was a Member of the Third and Fourth Lok Sabha; Shrimati 
T. Vedakumari who was a Member of the Second Lok Sabha and Dr. 
Jivraj Mehta who was a Member of the Constituent Assembly and 
Fifth Lok Sabha. 

Thereafter, Members stood in sHence for a short while as a mark 
of respect. 

3. SCarred Questions 
Starred Questions Nos. 1-7 were orally answered. Replies to 

remaining questions were laid on the Table. 

4. Unstan'ed Questions 
Replies to Unstarred Questions Nos. 1-61, 63-195 and ] 97-200 

were laid on the Table. 

S. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Water (Prevention and Control of Pollu-
tion) (Second Amendment) Rules, 1978 (lfmdi and 
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English versions) published in Notification No. G.S.R. 
515(E) in Gazette of India dated the 30th October, 
1978, under sub-section (3) of section 63 of the Water 
(Prevention and Control of Pollution) Act. 1974. 

(2) A copy of the Fertilizer (Control) Amendment Order, 
,1978 (Hindi and English versions) publisbed in Notifi-
cation No. G. S. R. 426(E) in Gazette of India dated 
the 23rd August. 1978. under sub-section (6) of section 
~ of tbe Essential Commodities Act. 1955. 

( 3) A copy of tbe Report (Hindi and Englisb versions) of the 
Executive Committee of the Trustees of the Victoria 
Memorial Halt. Calcutta for the year 1977-78 together 
with the Cenified statement of accounts. 

( 4) A copy of the Review (Hindi and English versions) on the 
working of Victoria Memorial HaU, Calcutta. for the year 
1977-78. 

( S) A COpy each of tbefotlowing Ordinances (Hindi and Eng-
lish "'ersions) under article 123 ( 2 )( a) of the Constitu-
OOn:-

(i) The Payment of Bonus (Amendment) Ordinance. 1978 
(No.3 of 1978) promulgated by the President on the 
8th September. 1978. 

(ii> The Additional Duties of ExciSe (Textiles and Textile 
Articles) Ordinance. t 978 (No. 4 of 1978 ') promul-
gated by the President OIl the -'rd October. 1978. 

(iii) The Sugar Undertakings (Taking O\'er of Managomcnt) 
Ordinance. 1918 (No. S of 1978) promulgated by the 
President on the 9th November. 1978. 

(6) A copy each of the foUo¥.·ing Orders (Hindi aDd English 
versions) issued under section S 1 of the Government of 
Union Territories Act. 1963:-

0) S.O. 644(E) publi!.bed in Ga.7.ette of India dated the 
lUh November, 1978 notifying Pfe8ident's 0rda' dated 
the 11th November. 1978 in relatkm to Union territory 
ef Mizoram. 

(ii) s.o. 64S(E) publMed in Gazette of India dated the 
12th November, 1978 notifying President's Order 
dated the 12th November, 1978 in relation to Union 
territory of Pondicherry. 

(7) A copy of Notification No. G ,S. R. 438 ( E) published in 
Gazette of India dated the 30tb August. 1978 containing 
corrigendum to Notilicahoa No. O.S.R. 414(E) dated the 
J 6th August. 1978, under iub-section (6 \ of section 3 of 
the Essential Commodities Act. 1955. 
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(8) A copy of the Sugar Undertakings (Taking Over of Manage-
ment) Rules, 1978 (Hindi and English versicns) publisbed 
in N.otification No. G.S.R. 552(E) in Gazette of India 
dated the 13th November, 1978, under section 21 of the 
Sugar Undertakings' (Taking Over of Management) Ordi-
nance, 1978. 

(9) A copy each of the following Reports· (Hindi and 
English versions) under sub-section (8) of section 10 
of the Banking Companies. (Acquisition and Transfer 
of Undertakings) Act, 1970:-

(i) Report on the working and activities of the Central Bank 
of India for the year ended the 31st December, 1977 
along with the Accounts and the Auditor's Report 
thereon. 

(ii) Report on the working and activities of the Bank of 
India for the year ended the 31st December, 1977 
along with the Accounts and Auditor's Report thereon. 

(iii) Report on the working and activities of the Punjab 
National Bank for the year ended the 31st December, 
1977 along with the Accounts and the Auditor's Re-
port thereon. . 

(iv) Report on the working and activities of the Bank. of 
Baroda {OI; the year ended the 31st December, 1977 
along with the Accounts and the Auditor's Report 
thereon. 

(v) Report on the working and activities of the United Com-
mercial Bank for the year ended the 31st December, 
1977 along with the Accounts and the Auditor's Report 
thereon. 

(vi) Report on the working and activities of the Canara Bank 
for the year ended the 31st December, 1977 along with 
the Accounts and the Auditor's Report thereon. 

(vii) Report on the working and activities of the United Bank 
of India for the year ended the 31st Decembe£, 1977 
along wi~ the Accounts and the Auditor's Report 
thereon. 

(viii) Report on the working and activities of the Dena Bank 
for the year ended the 31st December, 1977 aGong with 
the Accounts and the Auditor's Report thereon. 

(ix) Report on the working and activities of the Syndicate 
Bank for the year ended the 31 st December, 1977 along 
with the Accounts and the Auditor's Report thereon. 

----------
*The Reports were previously laid on the Table on the 4th 

August. 1978. 
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(x) Report on the working and activities of the Union Bank 
of India for the year ended the 31st December. 1977 
along with the Accounts and the Auditor's Report 
thereon. 

(xi) Report on the working and activities of the Allahabad 
Bank for the year ended the 31st Dec~mber, 1977 
along with the Accounts and the Auditor's Report 
thereon. 

(xii) Report on the working and activities of the Indian Bank 
for the year ended the 31st December, 1977 along with 
the Accounts and the Auditor's Report thereon. 

(xiii) Report on the working and activities of the Bank of 
Mabarasbtra for the year ended the 31st December, 
1977 along with the Accounts and the A uditor's Report 
tbereon. 

(xiv) Report on the working and activities of the Indian 
Overseas Bank for the year ended the 31st December, 
1977 along with the Accounts and Jhe Auditor's Re-
port thereon. 

( 10) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 114 
of the Gold (Control) Act, 1968:-

(i) The Gold Control (Specifications of Standard Gold 
Bars and Conditions of Refining) Ame.ndment Rules, 
1978. published in Notification No. S.O. 493(E) in 
Gazette of India dated the 5th August. 1978. 

(ii) The Gold Control (Specifications of Standard Gold 
Bars and Conditions of Refining) Second Amend-
ment Rules, 1978. published in Notification No. 8.0. 
494(E) in G87.ette of India dated the 5th August. 
1978. 

(iii) The Gold Control (Forms. Fees and Miscetlaneous 
Matters) Second Amendment Rules, 1978, published 
in Notification No. S.O. 496(E) in Gazette of India 
dated the Sth August. 1978. 

(11) A copy of Notification No. G.S.R. 44l(E) (Hindi and 
English versions) published in Gazette of India dated 
the 2nd September. 1978 together with an Explanatory 
memorandum regarding Jevy of export duty of Rs. 50.00 
per tonne on barytes, under sub-section (3) of section 7 
of the Customs Tariff Act, 1975. 

(12) A copy of Notification No. G.S.R. 463(E) (Hindi and 
English versions) published in Gazette of India dated 
the 20th September. 1978 together with an explanatory 
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memorandum regarding exemption of certain brands 
of Cigars and Cheroots from Excise Duty, issued under 
the Cent-ral Excise RUIles, 1944. 

( 13) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs 
Act, 1962:-

(i) G.S.R. 445(E) published in Gazette of India dated the 
6th September, 1978 together \\-ith an explanatory 
memorandum regarding increase in export duty on 
Coffee. 

(ii) G.S.R. 447(E) published in Gazette of India dated the 
7th September, 1978 together with an exPlanatory 
memorandum regarding reduction in export duty on 
Tea. 

(iii) G.S.R. 448(E) published in G~~te of India dated the 
7th September, 1978 together with an explanatory 
memorandum regarding reduction in import duty on 
electrical insulation paper board. , 

(iv) G.S.R. 449(E) to 451(E) publi~hed in Gazette of 
India dated the 11 tb: September, 1978 together with 
an explanatory memorandum regarding reduction in 
import duty on certain items imported for the manu-
facture of certain electronic components. 

(v) G.S.R. 455(E) to 458(E) published in Gazette of India 
dated the 16th September, 1978 together with an 
explanatory memorandum regarding reduction in 
import duty on certain items imported for the manu-
facture of certain eleckonic components. 

(vi) G.S.R. 464(E) published in Gazette of India dated 
the 20th September, 1978 together with an explana-
tory memorandum regarding rate of exchange for 
conversion of Swiss Francs into Indian currency or 
vice-versa. 

(vii) G.S.R. 465(E) published in Gazette of India dated the 
20th September, 1978 together with an explanatory 
memorandum regarding rate of exchange for conver-
sion of Canadian Dollars into Indian currency or 
vice-versa. 

(viii) G .S.R. 485 (E) published in Gazette of India dated 
the 1 st October, 1978 together with an explanatory 
memorandum regarding rates of exchange for con-
version of certain foreign currencies into Indian cur-
rency or vice-versa. 
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6. BiD as AmetIded by Hajy. SMha Laid .. die TaWe 

Secretary laid on the Table the Constitution (Forty-fifth Amend-
ment) Bill, 1978 which had been returned by Rajya Sabha with 
amendments. 
7. A .. t to Bills 

(i) Secretary laid on the Table tbe Press Council Bill, 1978 
passed by the Houses of Parliament during the last session and 
assented to. 

( ii) Secretary also laid on the Table copies, duly authenticated 
b)' the Secretary-General of Rajya Sabha. of the following five Bills 
passed by the Houses of Parliament during the last session and assent-
ed 10:-

( I) The Maintenance of Internal Security (Repeal) Bill, 1978. 
(2) The Pas.~ports (Amendment) Bill, 1978. 
(3) The Indian Explosives (Amendment) Bill. 1978. 
(4) The Metro Railways (Construction of Works) Bill. 1978. 
( 5) The Delhi Police Bill. 1978 . 

•. C .. IIIA ....... 
Sbri M. V. Chandrashekhara Murthy called the attention of the 

Minister of Home Affairs to the increasing trend of communal riots 
in the country, and in Aligarh in particular where riots have been 00I'I-
tinuing for the last two months. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
9 ......... ...,. MnIIbeI' 

The Speaker informed the House that Sbri S. D. Somasundaram. 
au elected Member from Thanjavur constituency of Tamil Nadu, bad 
resigned his seat in Lot Sabha and his resignation had been accepted 
by the Speaker with effect from 16 November. 1978. 
to. A~t by Speaker 

The Speaker made an announcement regarding certain modifica-
tions· in the pro, .. edurc for dealing with Calling Attention notices. 

II ...... by Mia"'n 
The Minister or Defence made a statement regarding air crash on 

19 November. 1978 involving an lA.F. aircraft in which a large num-
ber of lives were lost. 

Thereafter to express homqc to the deccaiCd, Members stood in 
silence for a short wbile. 

- .. ~ ......... _,..-. -"' .... ~ ---"'- ,- .......... -.. 
·Plea~ see para 1065 of Bulletin Part n dated 20-11-1978. 
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11. Modoo regardiDg Report of Joint. Committee-Exten8ion . of 
Tmae-Adopted. 

Shri Narendra P. Nathwani moved the following motion:-
"That this House do extend upto the last day 0f the first week 

of the next Session the time for presentation of the Report 
of the Joint Committee on the Bill further to amend the 
Khadi and Village Industries Commission Act, ] 956." . 

The motion was adopted. 
(Lok Sabha adjoumed at 1 P.M. and re-assembled at 2.05 P.M.) 

13. Matters Under Rule 377 
(1) Shri Dhirendranath Basu raised a matter regarding ·reported 

grant of Paper Conversion Licence to a big Unit thereby threatening 
the existence of Units in the small scale sector. 

(2) Dr. Vasant Kumar Pandit raised a matter regarding function-
ing of the Film Finance Corporation, the Indian ~otion Pictures Ex-
port Corporation and the Hindustan Photo Films.· 

(3) Shri Janeshwar Mishra raised a matter regarding strike by the 
Phannacists. 

(4) Shri Samar Mukherjee raised a matter -regarding reported re-
sentment among the workers and employees o .. er the Industrial Rela-
tions BUI. 
14. Government BiIls--Passed. 
(i) The Bolani Ores Limited (Acquisition of Shares) and Miscellaneous 

Provisions Bills, 1978 
The motion for consideration of the Bill was moved by Shri Biju 

Patnaik. 
The following Members took part in the debate:-

(1) Shri Dinen Bhattacharya 
(2) Shri P. Rajagopal Naidu 
(3) Shri K. A. Rajan 
( 4) Shri Saugata Roy 
(5) Shri A. Asokaraj 
(6) Shri Dhirendranath Basu 

Shri Biju Patnaik replied to the debate. 
The motion for consideration was adopted and c1ause-by-c1ause 

consideration of the Bill was taken up. 
Clause 2 was adopted, as amended. 
Clauses 3 to 28 were adopted. 
Clause I and the Enacting Formula were adopted. 
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The Preamble was adopted, as amended. 
The Long Title was also adopted. 

The motion that the 8iU, as amended be passed was moved by 
Shri Biju Patnaik. ' 

The motion was adopted and the Bill, as amended, was passed. 
(ii) The Prize Chits and Money Circulation Schemes (Banning~ 

Bill, 1978 
The motion for consideration of the Bill was moved by 

Sbri H. M. Patel. 

The following Members took pan in the debate:-
( 1) Sbri Laxmi Narain Nayak 
(2) Dr. Ramji Singh 
( 3) Shri A. Bala Pajanor 
(4) Cbowdhry Balbir Singh 
(5) Prof. P. G. Mavalankar 
(6) Shri R. L. P. Venna 
(7) Sbri Ram Murti 

Sbri H. M. Patel replied to the debate. 
The motion for consideration was adopted and c1ausc-by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 11 were adopted. 
Clause 12 was adopted. as amended. 
Clauses 13 and 14 were adopted. 
Clause 1. the Enacting Fonnula and the Long Title were also 

adopted. 
The motion that the Bill. as amended. be passed was moved by 

Sbri H. M. Patel. 
The motion was adopted and the 8ill. as amended, was passed. 
IS. Gotervo_ BIll ..... c .............. 

(n The Brmm;a Engineering Company Limited (MolcJlmeh Unit) 
and the Arthur Butler and Comptlny (Muza/llJTpore) Limilftl (Acqui-

ntion and Transfer of Undt'rtakings) Bill, 1978 
The motion for consideration of the BiU was moved by Kumari 

Abba Maiti. 
The folJowing Members took part in the debate:-

( 1) Shri Dinen Bhattacharya 
(2) Shri Shrikrishna Singh 
(3) Sbri Ramdas Singh 
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(4) Shri R. L. P. Verma 
(5) Dr. Ramji Singh 
(6) Sbri K. A. Rajan 
(7) Cbowdhry Balbir Singh 
( 8) Shri Dhirendranath Basu 
(9) Shri Vinod Bhai B. Sheth 

The discussion was not concluded. 
(ii) The Water (Prevention and Control of Pollution) Amendment 

• Bill. 1978 
The motion for consideration of the Bm was moved by 

Shri Sikandar Bakht. 
The following Members took part in the debate:-

( 1) Shri P. Rajagopal Naidu 
(2) Dr. Ramji Singh 
(3) Dr. Saradish Roy 
( 4) Chowdhry Balbir Singh 
(5) Shri M. Ram Gopal Reddy '. 

(6) Shri Shrikrishna Singh (Speech unfmislred). 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 21st November. 

• 1978). 

A VTAR SINGH RIKHY, 
Secretary. 

9 
GMGIPND-LS 1-2818(0) LS-20-11-78-725. 



,) 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, November 21, 19781Kartika 30, 1900 (Saka) 

No. 178 
11 A.M. 

1. SCarred Questions 
Starred Questions Nos. 22-29 and 34 were orally answered. Re-

plies to remaining questions were laid OIl the Table. 

1. Uostarred Questions 
Replies to Unstarred Questions Nos. 201-· 255, 257-297 and 

299-400 were laid on the Table. 

3. Papers Laid OIl the Table 

The following papers were laid on the Table:-

Q,Y"A copy of Notification No. G.S.R. 473(E) (Hindi and Eng-
lish versions) published in Gazette of India damd the 26th 
September, 1978 authorising the Chief Officer, DepUty 
Chief Officer and Assistant Chief Officen attached to the 
Department of Non-Banking Companies, Reserve Bank 
of India to institute penal proceedings for offence punish-
able under sub-section (6) of section 58A of the Com-
panies Act, 1956, issued under section 621 of the said 
Act. 

(2) A copy each of the following Notifications (Hindi 3I1d Eng-
lish versions) under sub-section (2) of section 9 of the 
Representation of the People Act, 1950:-

(iVS.O. 508(E) published in Gazette of India dated the 
V 19th August, 1978 making certain amendments in the 

description of the constituencies in SchedUle XI of the 
Delimitation of Parliamentary and Assembly Constitu-
encies Order, 1976. 

(P.T.O. 
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~ S.O. S20(E) published in Gazette of India dated the 28th 
August. 1978 making certain amendments in the des· 
cription of the constituencies in Schedule VI of the 
Delimitation of Parliamentary and Assembly Constitu-
encies Order, 1976. 

(iii} S.O. SSS(E) publi.~hed in Gazette of India dated the 
'\T 12th September, 1978 making certain amendments in 

the description of the constituencies in Schedule XX of 
the Delimitation of Parliamentary and Assembly Con-
stituencies Order, 1976. 

~S.O. S6S(E) published in Gazette of India dated the 
2Sth September, 1978 making certain ~orrections in the 
description of the constituencies in Schedule xm of the v<. Delimitation of Parliamentary and Assembly Constitu-
encies Order, 1976. 

(3) A copy of the SevCJlty-fourth Report of the Law Commis-
sion (Hindi- version) on proposal to amend the Indian 
Evidence Act, 1872, so as to render admissible certain 
statements made by witnesses before the Commissions of 
Inquiry and other Statutory authorities. 

JM' A copy of the . Railway Red Tariff (Sixth Amendment) 
Rules. 1978 (Hindi and English versions) published in 
Notification No. G.S.R. 1293 in Gazette of India dated 
tbe 28th October, 1978, issued under section 47 of the 
Indian Railway Act. 1890. 

4.C ... A .... 
Shri AInu Roypradhan called the attention of the Minister of 

Shipping and Transport to the reported strike by port and dock 
workers and its repercussion on loading and unloading operations in 
the port areas and on public exchequer. 

The Minister of State for Shipping and Transport made a state-
ment in regard thereto. 

5. Report 01 C..-nee 01 Prl, ... 
Prof. Samar Guha presented the Third Report of the Committee 

of Privileges. 

6. eo. ..... ,.iIJ.-.-.IJIbood 
..J The Additional Duties of Excili: (Textiles and Textile Articles) 

Bill, 1978 . 
• _-_ ............... ' ".'." ....... ", ....... _ ... ' •• A"· ••.•.• __ .... _ ..... ___ .~ , •••• " " •• _ ••. ,~._ . " .......... ~ •• .- .•••• _ ............... " ...... ~_ ••. __ • 

-The English version of the Report wa.~ laid on the Table on the 
24th August. 1978. • 
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7. Statement Regarding Ordinanc~La.id on the Table 

An explanatory statement (Hindi and English versions) gIvmg 
reasons for immediate legislation by the Additional Duties of Excise 
(Textiles and Textile Articles) Ordinance, 1978, was laid on the 
Table. 

8. Matters Under Rule 377 

(1) Shri K. Gopal raised a matter regarding selection of players 
for Indian Cricket Team that toured Pakistan. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

(2) Dr. Ramji Singh raised a matter regarding reported distur-
bances in Bihar on the question of reservation for backward commu-
nities in Government services. 

(3) Shri Eduardo Faleiro raised a matter regarding need of legis-
lation for reforms in electoral system. 

(4) Shri Brij Bhushan Tiwari raised a matter regarding reported 
shortage of fertilisers and diesel in Uttar Pradesh. 

(5) Shri Ahmed Hussain raised a matter regarding reported suffer-
ings faced by People of Cachar and Goalpara districts of Assam 
due to dacoities from across the border of Bangladesh and inaction 
on the part of police and Border Security Force. 

9. Government Bills-Passed 

(i) The Water (Prevention and Control of Pollution) 
Amendment Bill, 1978 

Discussion on the motion for consideration of the Bill moved on the 
20th November, 1978 continued. 

The foUowing Members took part in the debate:-
(I) Shrimati Parvathi Krishnan 
(2) Shri Ugrasen 
(3) Dr. KMan Singh 
(4) Shri O. P. Tyagi 
(5) Shri A. Asokaraj 
(6) Shri Ram Mum 
(7) Shri Vijaykumar N. PatH 
(8) Prof. P. G. Mavalankar 

Shri Sikandar Bakht replied to the debate. 
The motion for consideration was adopted and c1ause-by-clause 

consideration of the Bill was taken up. 

[p.T.O. 
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Clauses 2 to 22 were adopted. 
Clause I, the Enacting Formula., the Preamble and the Long Title 

were also adopted. 
The motion that the Bill be passed was moved by Sbri SikaDdar 

Bakht. 

The following Membcn. took psrt m the debate:-
(I) Shri Shrikrislma Singh 
(2) Dr. Sarojini Mahishi 
(3) Shri Sikandar Baklit 

The motioo was adopted and the BiD was passed. 

(ii) Th~ Britonia Enginuring Comptmy Limited (Mokomeh Unit) 
IIftd tM Art#tur BlIIle, tmd ComptIIfy (M~lII'pore) UmitH . 

(Acquisition and Transfe, of UnthrNlkings) BiU. 1978 

Kumari Abba Maiti rqilied to the debate on the motiOll for con-
sideration of the Bill moved on the 20th NCM:Illber. 1978. 

TIle mobon for CODSidentioa was adopted and cJause..by-clause 
coasideration of the Bill was takea up. 

Oauses 2 to 33 and the First Schedule and Second Schedule were 
adopted. 

Clause I, the Enacting Formula. the Pramble and the Long Title 
were abo adopted. 

The motion that the Bill be passed was moved by Kumari Abba 
Maiti. 

The motion was adopted and the BiU was pa55ed. 

(iii) TM Repealing tIIUI Amending BiU. 1978, til pawd by Rtfb'tl 
SIIblul 

The motion for consideration of the Bill. as passed by Rajy. Sabba, 
was moved by SIlri Shand Bbushan. 

'!be motion for conMderation was adopted and clause-by<lause 
consideration of the Bill was taken up. 

Clau.4ieS 2 to 4 and the FtrSt Schedule aad Second Schedule were 
adopted. 

Clause I. the EnactinS Formula and tbe Long Title were also 
adopted. 

The motion that tbe Bill be pUled was moved by Shri Shanti 
Bhusban. 

The motion was adopted and the Bill was passed . 
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10. GovenuDellt BiIJ-..mader eousideradon 

The Suppression of Immoral Traffic in Women and Girls (Ap}lencimenr) 
Bill. 1978 

The J;Ilotion for consideration of the Bill was moved by Shri pratap 
Chandra Chunder. -

The following Members took part in the debate:-
(1) Shri P. Rajagopal Naidu 
(2) Shri Laxmi Narain Nayak 
(3) Shri Vayalar Ravi 
(4) Shri O. P. Tyagi 
(5) Dr. Ramji Singh 
(6) Shrimati Bibha Ghosh Goswami 

The discussion was not concluded. 

6.01 P.M. 
(Lot Sabba adjourned till 11 A.M. on Wednesday, the 22nd 

November, 1978). 

5 

AVTAR SINGH RIKHY, 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, November 22, 1978lAgrahayana 1, 1900 (Salta) 

No. 179 

11.02 AM. 

1. Starred. Questions 

Starred Questions Nos. 41 and 43-46 were orally answered. Re-
plies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 401, 403-451, 453-458, 
460-474 and 47&-500 were laid on the Table. 

A statement by the Minister of State in the Ministry of Industry 
correcting the reply given on 19-7-78 to Unstarred Question No. 560 
regarding Licences to the Birla Group was also laid on the Table. 

3. Papers Laid on The Table 

The following papers were laid on the Table:-

(1) A copy of the Press Council (Procedure for nomination 
of Members) Rule~ 1978 (Hindi and English versions) 
published in Notification No. G.S.R. 1351 in Gazette 0:£ 
India dated the 11th November, 1978, under sub-section 
(3) of section 25 of the Press Council Act, 1978. 

(2) A copy of the Annual Report (Hindi and English ver-
sions) on the activities of the Film and Television Insti-
tute of India, Pune. for the year 1977-78. 

(3) A copy of the Audited Accounts (Hindi and English 
versions) of the Film and Television Institute of India, 
Pune, for the year 1971-78. 

[P.T.O. 
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(4) A copy of the ABreement dated the 14th June. 1978 enter-
ed into between the Central Government and the Govern~ 
ment of the State of As.wn in respect of the development 
and maintenance of road links of National Highways 
situated in the State of Assam, under section 10 of the 
N~tional Highways Act, 1956. 

(5) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (6) of section 3 
of the Essential Commodities Act. 1955:-

(i) The Jute (Licensing and Control) Third Amendment 
Order, 1978, published in Notiftcation No. S.O. 576(E) 
in Gazette of India dated the 27th September. 19'78. 

(ll) The Cotton Control (Second Amendment) Order, 1978, 
published in Notification No. 8.0. 2515 in Gazette of 
India dated the 2nd September, 1978. 

(6) A copy of 'Corrigendum' (Hindi and English versions) to 
the Audited Accounts of the Central Silk Beard for the 
year 1976-77. 

(7) A copy of the Annual Report (Hindi- version) of the 
Jute Corporation of India Limited. Calcutta. for the year 
1976-71 along with the Audited Aeeounts aad the com-
ments of the Comptroller and Auditor General tber8Oll, 
UDder SUb-BectiOD (1) of section 619A of the Companies 
Act, 1956. 

(8) A copy each of the following Notiftcations (Hindi and 
English versions) under sub-section (2) of aeetlon 3 of 
the All India Services Act, 1911:-

(I) 'The Indian Forest Service (Fixation of Cadre Streragtb) 
Third Amendment Regulations, 1978, published in Notl-
ftcation No. GAR. 436(£) In Gazette of lnc1ia dated the 
28th Auaust, 1918. 

(it) The Indian Forest Serv1ee (Pay) Seventh Amendment 
Rules, 1~ pubUshed ta Notification No. G.B.R. 43'7 (E) 
in Gazette of India dated the 28th August. 1978. 

(til) The Indian Adminiatrative Senrice (Probationers' F1na1 
ExamlDation) Amerufment Regulations, 19'71. published 
in Notification No. G.8.R 1070 in Gazette of India dated 
the 2nd September, una. 

- __ • __ ~ ___ • ____ ... , ..... _ w _ ... _ ........... , ___ ........... _ ....... _._'"'_~ ___ • __ •• _ ••• ,. __ ....... ___ .. .......-.....-~ .... """ 

-1be English version of the Report .u laid on the Table on the 
31st August, 1978. 
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(iv) The Indian Administrative Service (Appointment by 
Promotion) Fourth Amendment Regulations, 1978, pub-
lished in Notification No. G.S.R. 1181 in Gazette of India 
dated the 30th September, 1978. 

(v) The Indian Police Service (Uniform) Amendment Rules, 
1978, published in Notification No. G.S.R. 1185 in Gazette 
of India dated the 30th September, 1978. 

(vi) The Indian Administrative Service (Appointment by 
Promotion) Sixth Amendment Regulations, 1978, pub-
lished in Notification No. G.S.R. 501 (E) in Gazette of 
India dated the 17th October, 1978. 

(vii) The Indian Administrative Service (Regulation of Senio-
rity) Second Amendment Rules, 1978, published in Noti-
ficaU:m No. G.S.R. 506(E) in Gazette of India dated the 
19th October, 1978. 

(viii) The Indian Administrative Service (Recruitment) g,... 
cond Amendment Rules, 1978, published in Notification 
No. G.S.R. 1247 in Gazette of India dated the 21st Octo-
ber, 1978. 

(ix) The Indian Administrative Service (Appointment by 
Promotion) Fifth Amendment Regulationst 1978, pub-
lished in Notification No. G.S.R. 1248 in Gazette of India 
dated the 21st October, 1978. 

(x) The Indian Forest Service (Probation) Amendment 
Rules 1978, published in Notification No. G.S.R. 531 (E) in 
Gazette of India dated the 8th November, 1978. 

(xi) The Indian Forest Service (Appointment by Promotion) 
Third Amendment Regulations, 1978, published in Noti-
fication No. G.S.R. 532 (E) in Gazette of India dated the 
8th November, 1978. 

(9) A copy of the Sikh Gurdwaras Board Election (Second 
Amendment) Rules,1978 (Hindi and English version) pub-
lished in Notification No. G.S.R. 475 (E) in Gazette of India 
dated the 28th September, 1978, under sub-section (3) of 
section 146 of the Sikh Gurdwaras Act, 1925. 

(10) A copy each of the following Notifications (~indi and 
English versions) issued under the Central ExCISe Rules. 
1944:-

(i) G.S.R. 443(E) and 444(E) published in Gazette of India 
dated the 4th September, 1978 together with an expla-

[P.T.O. 
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natory memorandum regarding exemption to motor 
vehicles, tractors and internal combustion engines etc. 
from Excise Duty. 

(ii) G.S.R. 1105 published in Gazette of Lndia dated the 
9th September, 1978 together with an explanatory 
memorandum regarding exemption to scrap iron and 
steel melting scrap from Excise Duty. 

(iii) G.S.R. 1106 published in Gazette of India dated the 
9th September, 1978 together with an explanatory 
memorandum regarding exemption to parts of storage 
batteries from Excise Duty. 

(iv) G.8.R 452(E) published in Gazette of India dated the 
14th September, 1978 together with an explanatory 
memorandum regarding exemption to base filter paper 
from Excise Duty. 

(v) G.S.R. No. 492(E) published in Gazette of 'India dated 
the 6th October, 1978 together with an explanatory 
memorandum regarding raising the countervailing duty 
of customs leviable on imported man-made metaHic 
yam. 

(11) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962:-

(i) G.S.R. 505 (E) published in Gazette of India dated the 
18th October, 1978 together with an explanatory memo-
randum regarding rate of exchange for conversion ot 
Pound Sterling into Indian currency or vice W1"CI. 

(ii) G.S.R. 508 (E) published in Gazette of India dated tbe 
24th October. 1978 together with an explanatory memo-
randum regarding rate of exchange for conversion of 
Belgian Francs, Deutsche Marks and Duteh GuUcIen 
into Indian currency or Vice veT.a. 

(12) A copy each of the following Notifications (Hindi and 
EnglJsh versions) under sub-section (3) of section 15 of 
the Government Savings Banks Act, 1873:-

(i) The Post Off1ee Savin811 Banks (Amendment) Rules. 
Un8, published in Notification No. G.B.R. 482 (E) in 
Gazette of India dated the 30th September, 1978. 
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(ii) G.S.R. 483 (E) published in Gazette of India dated the 
30th September, 1978 notifying interest on the balance 
at credit of a Public Account in the Post Office Savings 
Bank. 

4. Calling Attention 

Shri Yadvendra Dutt called the attention of the Minister of 
Health and Family Welfare to the reported outbreak of encephalitis 
in an epidemic form in Uttar Pradesh, Bihar and other parts of the 
country and the steps taken by Government to check it. 

The Minister df State for Health and Family Welfare made a 
statement in regard thereto. 

5. Report of Committee on Private Members' Bills and Resolutions 

Shri Pabitra Mohan Pradhan presented the Twenty-fourth Re-
port of the Committee on Private Members' Bills and Resolutions. 

6. Report of Committee on Subordinate Legislation 

Shri Somnath Chatterjee presented the Twelfth Report of the 
Committee on Subordinate Legislation. 

7. Report of Committee on Papers laid on the Table 

Shri Laxmi Narain Nayak presented the Ninth Report of the 
Commit~e on Papers Laid on the Table. 

8. Motions regarding Reports of Joint Committee-Extension of 
Time--Adopted 

(1) Dr. Karan Singh moved the following motion:-

"That this House do extend upto the last day of the fir9t week 
of the Budget Session, 1979, the time for presentation of 
the Report of the Joint Committee on the Bill to provide 
for the prevention, control and abatement of air pollution, 
for the establishment with a view to carrying out the 
aforesaid purpose. of Boards for the prevention and control 
of air pollution, for conferring on and asS'igning to such 
Boards powers and ~nctions relating thereto and for 
matters connected therewith." 

The motion was adopted. 

[P.T.O. 
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(I) Shri Suraj Bhan moved the following motion:-
"That this House do extend up to the last day of tbe Budget 

Session, 1979 the time for presentation of the Report of 
the Joint Committee on the Bill to provide for the inclu-
sion in, and the exclusion from, the lists of Schedule\i 
Castes and Scheduled Tribes, of certain castes and tribes." 

The motion was adopted. 

t. MIlt ... u ..... &ale 317 

(1) Shri Ugrasen raised a matter regarding reported sinkihg of 
ancient monuments and stupu in Kushinara, Dearia distruct of 
Uttar Pradesh after recent floods. 

(2) Dr. Bapu Kaldate raised a matter regarding reported agita-
tioo by DItvelopment Workers of Life Insuranee Corporation to press 
their demands. 

(3) Sbri R. K. Mhalgi raised a matter regarding reported shortage 
of coke in Maharashtra. 

(4) Shri N. Tombi Singh raised a matter regarding law and order 
situation in the Slate of Manipur. 

(5) 8hri G. M. Banatwalla railed a matter regarding reported 
decision about inspection of India's nuclear installations by an in-
ternational peaeI of scil!lltists. 

(Lok Sabh4 4djcJunled at 1 P.M. and ye-4l.Slembled at 2.05 P.M.) 

II. Gevenmea. BilI--I'aIIN 
TIle StlplWUlioa of fm1llDNl TNfic itt WOtIIft .u GtrI.t 

(Amendment) Bill, 19'18. 
Discussion on the motion for consideration '01 the Bill moved on 

the 21st November, 1978, continued. 

The following Members took part in the debate:-
(1) Sbri P. K. Kodiyan 
(2) Shri Ugruen 
(3) Shri Vasant Sathe 
(4) Sbri A. Bal. Pajanor 
(5) Shri Govinda Munda 
(8) Sbri A. V. P. Asaithambi 
(7) Dr. Sushil. Nayar 

Shri Pratap Chandra Chunder replied to the debate. 
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The motion for consideration was adopted and clause-by-clausc 
consideration of the Bill was taken up. 

Clauses 2 to 20 were adopted. 

Clause I, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Pratap 
Chandra Chunder. 

The motion was adopted and the Bill was passed. 

ll. Statutory Resolution-Adopted 

Shri H. M. Patel moved the follow:ng Resolution:-

"That in pursuance of sub-section (2) of section 8, read with 
sub-section (3) of section 7, of the Customs Tariff Act, 
1975 (51 of 1975), this House approves the following noti-
fication of the Government of India in the Ministry of, 
Finance (Department of Revenue), namely:-

No. GSR 441 (E), dated the 2nd September, 1978, levying an 
export duty on barytes at the -rate of Rs. 50 per tonne 
under the new Heading No. 24 in the Second Schedule 
to the said Act, from the date of issue of the said noti-
fieation." 

I 
Shri Mukunda MandaI took part in the debate. 

Shri H. M. Patel replied to the debate. 

The Resolution was adopted. 

lZ. Government Bill-Passed 

The AdditiOnal Duties of Excise (Textiles and Textile Articles) 
Bill,1978 

The motion for consideration of the Bill was moved by Shri H. M. 
Patel. 

The f()l1owing Members took part in the debate:-
(1) Shri R. Venkataraman 
(2) Shri S. R. Damani 
(3) Shri Vinod Bhai B. Sheth 
(4) Shri R. P. Das 
(5) Chowdhry Balbir Singh 
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(6) Shri A. Asokaraj 
(7) Shrimati Mrinal Keshav Gore 
(8) Shri Chitta Basu 

Shri H. M. Patel replied to the debate. 
The motion. for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 4 and the Scheduled were adopted. 
Clause 1, the Enacting Fonnula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Sbri H. M. 

Patel 

The motion was adopted and the Bill was passed. 

13. Govel'lUlleDt Bill-Under Coasideration 
The Employment of Children (Amendment) Bill. 1978, a.s passed by 

Rtljya Sabha 

The motion for consideration of the BUl. as passed by Rajya 
Sabha, was moved by Shri Ravindra Varma. 

The following Members took part in the debate:-
(1) Sbri P. Rajagopal Naidu 
(2) Chowdhry BaJbir Singh 
(3) Sbrimati V. Jeyalakshmi 
(4) Shri ADant Dave 
(5) Shri Gadadbar Saba 
(6) Prof. P. G. Mavalankar (Speech unllntlMci). 

The discussion was not concluded. 

14. Report of Basin .. Allv...,. Cemlllltaee 
Sbri Ravindra Varma preaented the Twenty.ftftb Report of the 

Business Advisory Committee. 

6.01 P.M. 

(Lok Rabba adjourned till II A. M. on Thursday, the 23rd November. 
1978). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, November 23. 1918!Agrahayana 2, 1900 (Saka) 

No. 180 
11.02 A.M. 

J. Obituary Refereace 
The Speaker made a reference to the passing away of Shri S. 

Ralasubramaniam who was a Member of the First Lok Sabha. 

Thereafter. Members stood in silence for a short while as a mark 
of respect. 

2. SCarred Questions 

Starred Questions No. 61--63 were orally an~wered. Replies to 
remaining questions were laid on the Table. 

3. llnstarred Qu~ 
Replies to Unstarred Questions !'\!)s 602--611, 619, 621--700, 

702-165, 767-.169 and 171-7R5 were laid on the Table. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

( I) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 24 of 
the Passports Act. 1967;-

(i) The Pas.~P()rts (Se::ond Amendment) Rules. 1978, pub-
lished in Notification No. G.S.R. 466(E) in Ga1..ette of 
India dated the 22nd September, 1918. 

(ii, The Passports (Third Amendment) Rules. 1978, pUb-
lished in Notification No. G.S.R. 499(E) in Gazette 
of India dated the J 7th October. 1978. 

(2) A copy of the Limeston~ and Dolomite Labour Welfare 
Fund (Amendment) Rules, 1978 (Hindi and English 

[P.T.O. 
1 



versions) published in Notification No. O.S.R. 1063 in 
Gazette of India dated the 26th August, 1978, under 
sub-section (4) of section J 6 of the Limestone and Dolo-
mite Mines Labour Welfare Fund Act. 1972. 

(3) A copy of the Indian Telegraph (First Amendment) 
Rules, 1978 (Hindi and English versions) published m 
Notification No. G.S.R. 1018 in Gazetle of India dated 
the 12th August~ 1978, under sub-section (5) of sec-
tion 7 of the Indian Telegraph Ac~ 1885. 

(4) A copy each of the lollowing Notifications (Hindi and 
English versions) under section 7 A of the Coal Mine~ 
Provident Fund and Miscellaneous Provisions Act, 
1948~ 

(i) The Coal Mines Bonus (Amendment) Scheme. 1978, 
published in Notification No. G.S.R. 1085 in Gazette 
of India dated the 2nd September. ] 978. 

(if) The Andhra Pradesh Coal Mines Bonus (Amendment) 
Scheme. 1978, published in Notification No. G.S.R 
1086 in Gazette of India dated tbe 2nd September. 
1978. 

(5, The Rajasthan Coal Mines Bonus f Amendment) Scheme. 
1978. published in Notification No. G.S.R. 1087 in 
Gazette of India dated the 2nd September. 1978. 

(6) The Assam Coal Mines Bonus (Amendment) Scbeme. 
1978, published in Notif1cation No. G.S.R. 1088 in 
Gazette of India dated the 2nd September. 1978. 

(7) A copy of the Drugs and Cosmetics (Third Amendment) 
Rules. 1978 (Hindi and English versions) published in 
Notification No. G.S.R.I074 in Gazette of India dated 
the 2nd September. 1971$. under section 38 of the Drugs 
and Cosmetics Act. 1940. 

5. StacIeats 01 ..... AtcM8ts C ........ 
Shri P. V. Natasimba Rao laid on the Table the following State-

meDtl:-
( 1) Statement showing final replies of Government to the 

recommendations contained in Chapter V and the action 
taken replies on the recommendations made in Olaptcr 
1 of the Twenty-second Report of the Public Accounts 
Committee regarding action taken by Government on the 
recommendations contained in their Hundred and 
Ninety-fifth Report (Fifth Lok Sabba) on Rajdhani Ex-
press. 
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( 2) Statement sh~wing final replies of Government to the re-
commendations wntained in Chapter V and the action 
taken replies on the recommendations made in Chapter I 
of the Thirty-first Report of the Public Accounts Com-
mittee regarding action taken by Government on the 
recommendations contained in their Two Hundred and 
Fourth Report (Fifth Lok Sablia) on Expansion of 
Srinagar Telephone Exchange. 

(3) Statement showing final replies of Government to the re-
commendations contained in Chapter V and the action 
taken replies on the recommendations made in Chapter I 
of the Sixtieth Report of the Public Accounts Com-
mittee regarding action taken by Government on the re-
commendations contained in their Two Hundred and 
Twenty-fifth Report (Fifth Lok Sabha) on Diesel Loco-
motive Works. 

6. Calling Attention 

Shri K. Lakkappa called the attention of the Minister of Petroleum, 
Chemicals and Fertilizers to the reported shortage of diesel, kerosene 
oil and other petrOleum products in the country, particularly in Har-
yana. Punjab, Rajasthan and Uttar Pradesh. 

The Minister iJf Petroleum, Chemicals and Fertilizers made a state-
ment in regard thereto. 

7. Report 0( Commitke 011 Papers Laid on the Table 

Shri Dwarikadas Patel presented the Tenth Report of the Com-
mittee on Papers laid on the Table. 

8. Motion Reganling Twenty-Fifth Report of Business Advisory 
Committee 

Shri Ravindra Varma moved the following motion:-

"That this House do agree with the Twenty-fifth Report of the 
Business Advisory Committee presented to the House on 
the 22nd N<>vember. 1978." 

Two amendments moved by Sarvashri G. M. Banatwalla and 
Eduardo Faleiro were negatived. 

The motion was adopted. 

9. GO'femmmt Bill-Introduced 
The Anti-Apartheid (United Nations Convention) Bill, 1978. 

(l.ok Sabha ad;o"med at 1.05 P.M. and re-assembled at 2.10 P.M.) 
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10. MaUen V .... Role 377 
(l) Shri Nirmal Cbandra Jain raised a matter regarding mainten-

ance of temples and statues in Kbajuraho. 
(2) Sbri K. T. Kosalram raised a matter regarding need for re-

organisation of distribution pattern of soft coke for Southern States. 
( 3) Sbri Robin Sen· raised a matter regarding reported danger 

being faced by coal field areas after the rains and floods. 
( 4.> Sbri Dilip Cbakravarty raised a matter regarding reported re-

(usal of dle management of the General Insurance Corporation to 
negotiate with the representatives of the Union on certain problems of 
the employees. 
11. Di!inaaha U .... R_ 193 

Discussion on the annual ravages of floods in various parts of the 
country. raised by Shri Pumanarayan Sinha on the 12tJl August. .1978, 
continued. 

The following Members took part in the debate:-
( I) Shri Tridib Cbaudburi 
( 2) Prof. Samar Guba 
«3) Shri P. M. Sayeed 
(4) Shri Chandra Shekhar Singh 
( 5) Shri K. Suryanarayana 
(6) Shri M. N. Govindan Nair 
«7) Sbri Asoke Krishna Dutt 
C 8) Shri China 8asu 
C 9) Shrirnati Kaml. Bahuguna 

( 10) Sbri Somnath Chatterjee 
« II ) Shri Laxmi Narain Nayak 
f 12) Shri K. T. KosaJram 
(13) Shri R. N. Rakeih 
( 14) Sbri Saugata Roy 
( 15) ~llTj A. V. P. Asaitbambi 
( 16, Shri Pabitra Mohan Pradban 
( 17) Shri Sakti Kumar Sarkar 
( 18) Shri Rai Krishna Dawn 
( J 9) Shri A. 'Murugcsan (Speech Illlfjtt;slrt'd). 

The House wa.~ adjourned for want of quorum and rhe discussion 
Wa\ not concluded. 
6.04 P.M. 

(I..ok Sabha adjourned till t I A.M. on Fridav. the 24th November, 
1978). • 

AVTAR SINGH RIKHY, 
Secretary. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, November 24, 19781Agrahayana 3. 1900 (Saka) 

No. 181 
11.03 A.M. 
1. Starred Q.eltioal 

Starred Questions Nos. 81-84 were or~y answered. Replies to 
Starred Questions Nos. 85-92 and 94-100 were laid on the Table. 

1. U ___ QanU ... 
Replies to Unstarred Questions Nos. 786--871. 873-882, 

884-959. 961-963 and 965-985 were laid on the Table. 

3. Papen Laid OIl the Table 
The following papers were :laid on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) 
of the Air India for the year 1977-78, under sulHec-
tion (2) of section 37 of the Ail' Corporations Act, 1953. 

(2) A copy of the Certified Accounts (Hindi and English ver-
sions) of the Air India for the year 1977-78 together 
with the Audit Report thereon, under sub-section ( 4 ) 
of section 15 of the Air Corporations Act, 1953. 

(3) A copy of 'ElTata' to the Audit Report on the accounts of 
Indian A.iJtines for the year 1976-77. 

(4) A copy of the Report (Hindi and English versions) of the 
Seventh Fmance Commission together with an Explana-
tory Memorandum as to the action taken thereon, under 
article 281 of the Constitution. 

(5) A copy of the Annual Report (Hindi and English versions) 
of the Marine Products Export Development Authority, 
Cochin, for the year 1977-78, under sub-section (3) of 
section 22 of the Marine Products Export Development 
Authority Act, 1972. 

1 
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(6) A copy of the Annual Report (Hindi and English ver-
sions) of the Trade Development Authority. New Delhi, 
for the year 1977-78. 

(7) A copy each of (i) Annual Report and (ii) Audited 
Accounts (Hindi and English versions) of the Export 
Inspection Council and Agencies for the year 1976-77. 
under sub-rule (3) of Rule 16 of the Export (Quality 
Control and Inspection) Rules, 1964. 

(8) A copy of the Refined Gtoundnut Oil (Regulation of Re-
fining and Price) Control (Second Amendment) Order, 
1978 (Hindi and English versions) published in Notifica-
tion No. S.O. 542(E) in Gazette of India dated the 2nd 
September, 1978, under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955. 

(9) A copy of the Annual Report (Hindi and English versiODl) 
of the Contrdller Genera! of Patents, Designs and Trade 
Marks for the year 1977-78 under section 126 of the 
Trade and Merchandise Marks Act, 1958. 

(10) A copy of the Certified A-':(,.:ounts (Hindi and English ver-
sions) of the National Cooperative Development Corpo-
~ New Delhi, for the year 1976-77 together with 
the Audit Report thereon, under sub-section (4) of sec-
tion 17 of the National Cooperative Development Cor-
poration A~ 1962. 

( 11) A copy of the High Denomination Bank Notes (.Demone-
tisation) Rules, 1978 (Hindi and English versions) pub-
lished in Notification No. S.O. 575(E) in Gazette of 
India dated the 27th September, 1978. under sub-sec-
lion (3) of section 14 of the Higb Denomination Bank 
Notes (Demonetisation J Act, 1978. 

(12) A copy of Amendment to regulation 7 of the Rtscrve 
Bank of India Scheduled Banks' Regulations, 1951 
(Hindi and English versions) under sub-section (4) of 
section 58 of the Reserve Bank of India Act, 1934. 

(13) A copy each of the following papers (Hindi and English 
versions) under sub-section (I) of section 619A of the 
C.ompanies Act, 1956:-

(0 Annual Report of the United India Fire and General 
Insurance Company Limited, Madras, for the year 
ended 31st December. 1977 along with the Audited 
Accounts and lbe comments of the Comptroller and 
Auditor General thereon. 

(ii) A statement explaining that Government are in agree-
ment with the aix)ve Rerort and therefore DO separate 
Review on the working of the Company is being laid. 
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(14) A copy of the Annual Report (Hindi and English ver-
sions) on the working Clnd affairs of the General Insur-
ance Corporation of India and its subsidiaries for the 
year ended 31st December, 1976, under rule 6 of the 
General Insurance Business (Nationalisation) Rules 
1973. ' 

(15) A copy each of the following Notifications (Hindi and 
English versions) under section 38 of the Central Excises 
and Salt Act, 1944:-

(i) The Central Excise (Twelfth Amendment) Rules, 1978, 
published in Notification No. G.S.R. 387(E) in 
Gazette of India dated the 28th July, 1978. 

(ii) The Central Excise (Thirteenth Amendment) Rules. 
1978. published in Notificati('Jl No. G.S.R. 1046 in 
Gazette of India dated the 26th August, 1978. 

(iii) The Central Excise (Fourteenth Amendment) Rules, 
1978, published in Notification No. G.S.R. 528 (E) in 
Gal.ette of India dated the 3rd November, 1978. 

(16) A copy of the Medicinal and Toilet PreparatIOns tExcise 
Duties) (Second Amendment) Rules. 1978 (Hindi and 
English versions) published in Notification No. G.S.R. 
529(E) in Gazette of India dated the 7th November, 
1978, under sub-section (4) of section 19 of the Medi-
cinal and Toilet Preparations (Excise Duties) Act, 1955. 

(17) A copy each of the following Notifications (Hindi and 
English versions) under section 72 of the Delhi Sales Tax 
Act. 1975:-

(i) Notification No. F.4(28) 178-Fin. (G) published in Delhi 
Gazette dated the 28th September, 1978 making 
certain amendment in Form S.T. 11 prescribed under 
rule 21 of the Delhi Sales Tax Rules, 1975. 

(ii) The Delhi Sales Tax (Fifth Amendment) Rules, 1978. 
published in Notification NQ. F.4(33)!78-Fin. (G) in 
Delhi Gazette dated the 30th September, 1978. 

(18) A copy each of the follo\\ing Notifications (H}ndi and 
English versions) issued under the Central ExCIse Rules, 
1944:-

(i) G.S.R. 1091 published in Gazette of India dated the 
2nd September. 1978 togethe~ with an explanat~ry me-
morandum regarding Ammoma Gas consumed m the 
factory of production. 
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(ll) G.S.R. 1104 published in Gazette rl India dated the 
9th September. 1978 together with an explanatory 
memorandum regarding exemption of raw naphtha 
used in the manufacture of Ammonia from Central 
Excise Duty. 

(iii) G.S.R. 1187 published in Gazette of India dated the 
30th September. 1978 together with an explanatory 
memorandum rescinding notification No. 71170-Central 
Excises dated the 4th April. 1970 regarding agricultural 
fritted trace elements etc. 

(iv) G.S.R. 478(E) to 480(E) publisbed in Gazette of India 
dated the 30d1 September. 1978 together with an ex-
planatory memorandum regarding extension of the con-
cessional rates of Excise Duty on Khandasari Sugar. 

(v) G.S.R. 1209 published in Gazette of India dated the 
7th October, 1978 together with an explanatory memo-
randum regarding unmanufactured Tobacco. 

(vi) OS.R. 1210 pubrlSbed in Galzette of India dated the 
7th October. 1978 together with an explanatory memo-
randum regarding matches. 

(vii) G.S.R. 1238 published in Gautte of India dated the 
14th October. 1978 together with an explanatory 
memorandum regarding rebate of Excise Duty for 
minor oils and indigenous rice bran oil used in the 
manufacture of soap. 

(viii) G.S.R. 1239 published in Gazette of India dated the 
14th October, 1978 together with an explanatory 
memorandum regarding rebate of Excise Duty for 
minor oils and indipnous rice bran oil used in the 
lIWIufacture of soap. 

(ix) G.S.R. 497(E) published in Gazette of India dated the 
J 6th October. 1978 together with an explanatory 
memorandum regarding exemption OIl sweetened c0n-
densed n:Wk. cot1DD fabrics, wooUeu fabrics and medi-
cines donated for relief to ftood victims in West Bengal, 
Bihar and Uttar Pradesh. 

(x) G.S.R. S07(E) published in Gazette of India dated the 
23rd October. 1978 together with an explanatory 
memorandum regarding ExciIe Duty on the net con-
IWnption « kaoIene wilen inlcftdcd for use in the 
manufacture of linear alkyl benzor1e lutdlor heavy 
al1tylates. 
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(19) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962:- . 

(i) G.S.R. 1089 published in Gazette of India dated the 
2nd September, 1978 together with an explanatory 
memorandum regarding deletion of colour specification 
from Notification No. 141-Customs dated the 2nd 
August, 1976. 

(ii) G.S.R. 1090 published in Gazette of India dated the 
2nd September, 1978 together with an explanatory 
memorandum rescinding Notification No. 62-Customs 
dated the 9th Matth, 1978. 

(iii) G.S.R. 454(£) published in Gazette of India dated 
the 15th September, 1978 together with an explanatory 
memorandum making certain amendment to Notifica-
tion No. 342-Customs dated the 2nd August, 1976. 

(iv) G.S.R. 459(E) published in Gazette of India dated the 
16th September, 1978 together with an explanatory 
memorandum regarding exemption to certain goods 
when imported as free gift by an organisation or a 
voluntary agency for free distribution among flood 
affected people in various State5 from Customs duties. 

(v) G.S.R. 460(£) and 46l(E) published in Gazette of 
India dated the 18th September, 1978 together with 
an explanatory memorandum regarding partial exemp-
tion from Customs duty on components and rubber 
tyre and tubes required for the manufacture of heavy 
motor vehicles and tractors. 

(vi) G.S.R. 486(E) and 487(E) published in Gazette of 
India dated the 3rd October, 1978 together with an 
explanatory memor..llldum regarding exemption to 
mountaineering equipments etc. when imported by a 
mountaineering expedition in India from Customs 
duties. 

(vii) G.S.R. 1207 and 1208 published in Gazette of India 
dated the 7th October, 1978 together with an exp1a-
natory memorandum TCsCinding notification Nos. 214-
Customs and 2IS-Customs dated the 15th October, 
]977. 

(viii) O.S.R. 1245 published in Gazette of India dated the 
J 4th October 1978 t01!Cther with an explanatory 
memorandum regarding 'exemption from export duty on 
Soyabean extractions and Soyabean meal. 

[p.T.O. 
5 



(ix) G.S.R. 519(£) published in Gazette of India dated the 
30th October, 1978 together with an explanatory 
memorandum regarding exemption from import duty 
on imported paraffin wax. 

(x) G.S.R. 525(E) and 526(E) published in Gazette of 
India dated the 2nd November. J 978 together with an 
explanatory memorandum regarding exemption from 
Customs duties on certain goods when imported by a 
handicapped or disabled person for his personal use. 

(xi) G.S.R. 534(E) to 543(£) published in Gazette of India 
. dated the 10tb November. 1978 togeth« with an ex-

planatory memorandum regarding exemption .from 
Import duty on certain machines. machines for gar-
ment industry, machines for leather industry. resusci-
tation equipment. machinery for oil ex~oration. cer-
tain raw materials for electronics industry, indium. in-
sulated copper wit'e and polyester film for magnetic 
tapes. 

(xii) G.S.R. 544(E) pub1i~b~.d in Gazette of India dated 
the 10th November. 19'18 together with an explanatory 
memorandum making certain amendment to Notifica-
tion No. 96-Customli -dated the 12th May. 1978. 

(xiii) G.S.R. 545(E) and 546(E) published in Gazette of 
India dated the 10th Ncvember. 1978 together with 
an explanatory memorandum rqarding consequential 
amendment due to cbange in Tariff Heading 
No. 85.18127. 

(xiv) O.S.R. 548(1:) and ;·l9(E) published in Gu.ctte of 
India dated the 10th November. 1978 together with 
an explanatory m~mo .. andum regarding exemption 
from Customs duties on certain Orthopaedic applian-
ces and wheel chairs \When imporkd by a handicapped 
or a disabled penon for his personal ose. 

(xv) G.S.R. 5S{)(E) published in Oal.ette of India dated the 
10th November, 1978 together with an explanatory 
memorandum regarding exemption frOOl CUStom5 
duties on certain articles when imported by any IDSd· 
tution inc1udinJ;! a registered Cooperative Society for 
I.he blind and the deaf. 

(xvi) G.S.R. 1329 publish('J in Guette of India dated the 
11 th November. 1978 together with an explanatory 
memOTandum regardin~ exemption from customs duty 
on components!part5 of X-Ray Image Intensifier sys-
tems. 
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ri. StakmeIlts of Public Accounts CommiUee 
Shri P. V. Narasimha Rao laid on the Table the following state-

ments:-
( 1) Statement showing final replies of Government to the re--

commendations contained in Chapter V and the action 
taken replies on the recommendations made in Chapter I 
of the 30th Report of the Public Accounts Committee 
regarding action taken by Government on the recom-
mendations contained in their 155th Report (Fifth Lok 
Sabha) on Sugar Rebate Scheme. 

(2) Statement showing replies of Government to the recom-
mendations contained in Chapter V and the action taken 
replies on the recommendations· made in Chapter I of the 
32nd Report of the Public Accounts Committee regarding 
action taken by Government on the recommendations 
contained in their 178th Report (Fifth Lok Sabha) on 
Cash Assistance for Export of Man-made Fabrics. 

(3) Statement showing final replies of Government to the re-
commendations contained in Chapter V and the action 
taken replies on the recommendations ~e in Chapter I 
of the 64th Rq>Ort of the Public Accounts Committee 
regarding action taken by Government Qn the recom-
mendations contained in their 149th Report (Fifth Lok 
Sabha) on BangIa Desh Refugees. 

5. CaDlng Atteation 
Dr. Ramji Singh called the attention of the Minister of Agriculture 

and Irrigation to the reported fall in l"te prices of agricultural products 
particularly of rice, jowar and bajra as compared to industrial products 
and agricUltural inputs. 

The Minister of Agriculture and Irrigation made a statement in 
regard thereto. 

6. AlIIIOIDICeIDeIIt b)' Speaker 
The Speaker made an announcement regarding appointment of 

Committee on the Use of Language". 
(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.10 P.M.) 

7. Report of Joint Committee V· 
Dr~ Sushila Nayar presented the Report of the Joint Committee on 

the Mental Health Bill, 1978. 
----. __ •.... _- ---_. 

·Please see para 1076 of Bulletin Part II dated 24-11-1978. 

[p.T.O. 
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8. Evideace before Joiat Com."," LaId 011 tIae Table 
Dr. Sushila Nayar laid on the Table the record of evidence given 

before the loint Committee on the Mental Health BiU, 1978. 

9. Stateweat ReprdiIIc Govenuaeet BaaiDe88 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 27th November, 
]978. 

10. Motioa ....... Report 01 Joint COlDDlittee-E ...... of 
n.e-Adepted. 

Shri Hubm Ram moved the following motioo:-
.. That this House do further extend upto the last day of the 

Budget Session, 1979. the time for presentation of the 
Report of the loint Committee on the BiB to consolidate 
and amend the law relating to co-operative societies with 
objects not confiDed to one State and serving the interests 
of members in more than one State. to 

1be motion was adopted. 

11. Go"' ..... BiD ....... ced 
The Payment of Bonus (Amendment) Bill. 1978. 
The motion for leave to introduce the Bill moved by Sbri RaviDdr. 

Varma was opposed. The motion w~ adopted and the BiU was intro-
duced. 

12. Stat ........... Ordbmee I ... _ die TIIIIIe 
An Explanatory statement (Hindi and English \iel"Sions) giving rea-

WXlS for immediate legislation by die Payment of BoIlus (Amendment) 
Ordinance. 1978. was laid on the Tabt\!. 

13. MallIn Ullder RIlle 377 
(1) Shri Hari Shankar MahaJe raiI.ed a matter repnlins dtoagbt 

situation in Mabarasbtra. 
(2) Sbri Janardhana Poojary raised a matter regarding demIDds of 

the employees of New MangaJore Port. 
(3) Sbri Dinen Bhauacharya raised a matter regarding lock out at 

Spccc Pipe No.1 and 2 units of Kulti Works, Indian Iron aDd Steel 
Company in West Bengal. 

(4) Sbri Ramji Lal Suman raised 3 matter regarding COGtialled 
closure of M~srs I. K. Manufacturen Ltd., Kanpur. 
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14. Go" .... BiB-Untier CoasicIeratioD 
The Employment of Children (Amendment) Bill, 1978, as passed by 

Rajya Sabha . 

Discussion on the motion for consideration of the Bill, as passed 
by Rajya Sabha. moved on the 22nd November, 1978, continued. 

The following Members took part iu the debate:-
(1) Prof. P. G. Mavlltankar 
(2) Shri Vinod Bhai B. Sheth 
(3) Shri P. K. Kodiyan 
(4) Shri Pabitra Mohan Pradhan 

The discussion was not concluded. 

Shri Pabitra Mohan Pradhan moved the following motion:-
"That this House do agree with the Twenty-fourth Report of 

the Committee on 'Private Members' Bills and Resolutions 
presented to the House on the 22nd November, 1978:' 

The motion was adopted. 

16. Pmate Members' Bw.-.. troducecl 

(1) The Paddy Price (Fixation) Bill, ) 978 by Shri Raj KrishnOa 
Dawn. 

(2) The Jute Price (Fixation) Bill, 1978 by Shri Raj Krishna 
Dawn. 

( 3) The Constitution (Amendment) Bill, 1978 (A mendment 0/ 
article 19) by Shri R. D. Gattani. 

(4) The Slate Bank. of India mAendment) BiU, 1978 (Amend. 
ment of section 21) by Shri Saugata Roy. 

(5) The Slate Bank of India (Amendment) Bill. 1978 (AlMnd. 
mmt of ~ctions 43 and 50) by Shri Saugala Roy. 

(6) The High Court at Allahabad (Establishment of a Permanent 
Bench at Meerut) BiU, 1978 by Shri K. Prakash. 

(7) The Constitution (Amendment) BiU. 1978 (Amendment ot 
Eighth Schedllle) by Dr. Karan Singh. 

(8) The Constitution (Amendment) Bill, 1978 (Insertion of new 
article 4104) by Shri Roop Natb Singh Yadav. 

[P.T.a. 
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(9) The Constitution (Amendment) Bill, 1978 (In~rtion of new 
article 332A) by Shri Roop Nath Singb Yadav. 

(10) The Salary, AUowances and Pension of Members of Parlia-
ment (Amendment) Bill. 1978 (Amendment 0/ sections 3, 4, etc.) by 
Sbri Pumanarayan Sinha. 

(11) The Constitution (Amendment) Bill. 1978 (Amendment 0/ 
arlicle 21) by Shri G. M. Banatwalla. 

(12) The Canalisation of Raw J ute Purchase Bill. 1978 by 
Shri P. Rajagopal Naidu. 

(13) The Constitution (Amendment) BiU, 1978 (Amendment 01 
Eighth Schedule) by Shri Saugata Roy. 

- (14) The Constitution (Amendment) BiU, 1978 (A nwndment 01 
articles 22. 31. etc.) by Shri Ram Jethmalani. 

-OS) The Life Insurance Corporation (Amendment) Slit, 1978 
(Anwndmenl of sections 2. 3. ,,'c.·) by Sbri R. X. Amin. 

17. PrMIIe M __ r'1 8. w ..... ·• 
The Indkm Tru.ftuship Bill. 1978 by Sh,i Arjllll Singh Bhodoria 
Discussion on the motion for consideration of tbe Bill lDOYed by 

Sbri Arjun Singh 8badoria on the 17fh August. 1978, continued. 
The following Members toot pan in the debate:-

n) Shri P. Rajagopal Naidu 
(2) Sbri Ugrasen 
.: 3) Sbri Vasant Sathe 
(4) Dr. Pratap Chandra Cbunder 

Sbri Arjun Singh Bhadoria replied 10 the debate. 
The 8m was withdrawn by leave of the House. 

II. Pttt* Me •• .,. _ V ... e ......... 
The JIINIIIl Tru.fluship Bill. 1978 by Dr. Ramp Sin". 

The motion for cOIlIideration of the Bill was moved by Dr. Ramji 
Singh. 

The following Members took part in be debate:-
( 1) SIlri Saugaca Roy 
(2) Shri Pabitra Mohan Pradhan 
(3) Chowdhry Balbir Sinp 
( 4) Shri Ugrasen 
( S) Dr. Pralap Chandra Chuncler 

~ _ .. _-_ ................... --.. --- .'" --_.-.. ..... _ .. _ ....... -.." .. ~,'."~-- ...... ~ ........ ~ ..... ,,. 
~Introduced at 5.30 P.M. 
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Dr. Ramji Singh commenced his speech in reply to the debate. His 
speech was not concluded. 

The discussion was not concluded. 

19. HaIf·Aa-Hour DiIaaioa 
Dr. Ramji :iingb raised a half-an-hour discussion on the points 

arising out of the answer given on 20th November, 1978 to Starred 
Question No. 1 regarding financial assistance to agencies for adult 
education. 

Dr. Pratap Chandra Chunder replied to the discussion. He also 
laid on the Table a list of voluntary agencies receiving financial 
assistance under the Scheme of Assistance to Voluntary agencies work-
ing in the field of Adult Education. 
6.0S P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 27th Novem-
ber, 1978). 

A VT AR SINGH RIKHY. 

11 
GMGIPMRND-2924 LS-1-24-J J -78-72S. 

Secretary. 



BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, November 27, 1978lAgrahayana 6, 1900 (Saka) 

No. 18% 
11.03 A.M. 

1. SCarred QaGStioas 

Starred Questions Nos. 101, 102y 104, 105, 108, 109, 113 and 
114 were orally answered. Replies to Starred Questions Nos. 103, 
106, 107, 11 0, III and 115-120 were laid on the Table. 

z. U .... red QeestioIII 

Replies to Unstarred Questions Nos. 986-1122y 1124-1181 
and J 183-1185 were laid on the Table. 

3. Papers Laid OD the Table 
The following papers were laid on the Table:-

(1) A copy of Order (Hindi and English versions) publi5hed 
in Notification No. G.S.R. 446(E) in Gazette of India 
dated the 7th September, 1978 regarding equitable dis-
tribution of fertiliser. under sub-section (6) of section 3 
of the Essential Commodities Act, 1955. 

(2) A copy each of the following papers under sub-section (4) 
of section 23 of the Institutes of Technology Act, 1961:-

(i) Certified Accounts (Hindi· version) of the Indian Insti-
tute of Technology. Kllaragpur, for the year 1976-77 
along with the Audit Report thereon. 

(ii) Certified Accounts (Hindi and English versions) of the 
Indian Institute of Technology, Bombay. for the year 
1976-77 along with the Audit Report thereon. -------------------.1be English version of the Acconnm and the Audit Report were 

laid OIl the Tatte on the 28th August. 1978. 

(p.T.O. 
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(3) A statement (Hindi and English versions) showing reasons 
for delay in laying the documents mentioned at (ii) above. 

(4) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Technical Teachers' Training Institute (Sou-
them Region) Madras, for the year 1977-78. 

(ii) A copy of the Review (Hindi and English venions) by the 
Government on the working of the Technical Teachers' 
Traiaing Institute (South~m Region) Madras, for the year 
1977-78. 

(5) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Technical Teachers' Training Institute (Nor-
thern Region) Chandigarh. for the year 1977-78. 

(Ii) A copy of the Review (Hindi aDd English versions) by the 
Government on the working of the Technical Teachers' 
Training Institute (Northern Region) Chandigarh, for the 
year 1977-78. 

(6) A copy each of the following Notifications (Hindi and 
English versions) under su~section (6) of section 3 of 
the Essential Commodities Act. 1955:-, 

(i) G.S.R. 493(E) published in Gazette of India dated the 
9th October, 1978 regarding restrictions on stock of 
vacuum pan sugar. 

(ii) G.S.R. 500(E) published in Gazette of India dated the 
17th October. 1978 regarding sale of sugar of 1.5.S 
specificatioD. 

4. M4 -ar' froa Rajya SIMa 
Secretary reported the follOWing messages from Rajya Sabha:-

0) That at its sitting held on the 23rd November. 1978 
Rajya Sabba agreed without any amendment to the 
BoIani Ores Limited (Acquisition of Shares) and Mis-
cellaneous Provi.!Aons 8iU. 1978. passed by Lok Sabha 
on the 20th November. 1978. 

(ii) That at its sitting held on the 24th November. 1.978. 
Rajya Sabha adopted a motion extending the time for 
presentation of the Report of the Joint Committee of the 
Houses on the Visva-Bharati (Amendment) Bill. J 978, 
up to the last day of the first week of the Hundred and 
Eighth Session of Rajya Sabha. 

5. CaIIaa AUewdow 
Shri Hanltesb Bahadur called the attention of the Minister of 

Energy to the reported shortage of coal in mBDy parts of the countJy 
resulting in hardship to the people. 
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The Minister of Energy made a statement in reprd thereto. 
6. Statement by Miaister 

The Minister of Finance made a statement regarding the estab-
lishment of a rate of exchange between the Indian Rupee and the 
Rouble. 
7. Govenuneat Bill-Introdaced 
The Sugar Undertakings (Taking Over of Management) Bill, 1978 

The motion for leave to introduce the Bill moved by Shri Surjit 
Singh Bamala was opposed. The motion was adopted and the Bill 
was introduced. 

8. Statement reg~ Ordinlace-Laid 011 the Table 
An explanatory statement (Hindi and English versions) glvmg 

reasons for immediate legislation by the Sugar Undertakings (Taking 
Over of Management) Ordinance, 1978, was laid on the Table. 
9. Matters UDder Role 377 

(l) Shri P. Rajagop31. Naidu raised a matter regarding reported low 
price fixed by the Government for paddy. 

(2) Shri Ismail Hossain Khan raised a matter regarding reported 
encroachment by Bangladesh nationals on reserved land in Gobindapur 
under Barpeta sub-division of Assam State. 

(3) Dr. Vasant Kumar Pandit raised a matter regarding sharp 
spurt in money supply in the first and second quarters of the current 
financial year. 

( 4) Shri R. K. Amin raised a matter regarding reported hardship 
of the salt labourers in Surendranagar district of Gujarat State due to 
untimely rain~.· 

(5) Shri V. M. Sudheeran raised a matter regarding need for 
construction of a broad guage railway line from Emakulam to Alleppey 
(Kerala). 

The Minister of Railways replied. 
(l..ok Sabha adjourned at 12.58 P.M. and TNlSsembled at 2.08 P.M.) 
18. Govenuaent 8W-PaIIed 
The Employment of Children (Amendment) Bill, 1978 as passed by 

Rajya Sabha 
Discussion On the motion for consideration of the Bill, as passed 

by Rajya Sabha, moved on the 22nd November, 1978, ccntinued. 
The following Members took part in the debate:-

( 1) Sbri B. C. Kamble 
(2) Shri Kusuma Krishna Murthy 

Shri Ravindra Varma replied to the debate. 
The motion for consideration was adopted and clause.-by-clause 

consideration of the Bill was taken up. 

[p.T.O. 
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eIsU8eS 2'to, S wem'adopeed. 

Clause I, the Enacting Formula and the Long Title were also 
.. eel; 

The motion: that·'the·BiD be puaodwas moved by Sltri Ravindra 
Vanna. 

The.motion was adopted and the'Bmwas passed. 

lL GM __ M ti ..... C •• a1rWatioa 
~ Motor'V~hick$ (AMMdmmt) Bill, 1978 

The motion. for consideration of the Bill was moved'by Sbri Chand 
Ram. 

An amendment for circulation of tbe BiD for the purpose of c1i~ 
citing ,opiaion thereon was moved' by SJni Vinayak' Ptuad' Ya4av. 

The folloYting Members took part in the debate:-
(n Sbri R. Venkatanunan 
(2) Sbri Shambhu Nath Chaturvedi 
(3) Shri Vayalar Ravi 
(4) Shri Ramdas Singh 
(5) Sbri Bbagat Ram 
(6) Sbri R. L. P. Venna 
(7) Shri P. Tbiagara jan 
(8} Sbri Pabitra Mohan Pntdhan 
(9) Sbri K. A. Rajan 

(.l 0) Sbri Laxm.i Narain Nayak 
(11) Shri G. M. Banatwalla 
(12) Sltri Ram Muni 
(13) Sbri B. C. KambJe 
(14) Sbri Durga Chand 

'The discussion was not' coneJuded. 
12. llall-Aa-Hoer DiK .xf_ 

Sbri A. R. 8adri Narayan rai5ed a haIf-an-hour dt5C\JlA08 on 
points arising out of the answer given ()Q the 20th November. 1978 
to Unstarred Question No. I SO regarding Implementation of the Land 
Ceiling Act by the Staftls. 

Shri Sikandar Bubt replied to the discussion. 
S.sl P.M. 

(Lok Sabba adjournecl till 11 A.M. on Tuesday, the 2BthNEWem-
ber, 1978). 

AVTAR SINGH RIKHY. 
Secretary. 

" 
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BULLETIN-PARt I 
[Brief Record of Proceedings) 

~., N~ 2&, t91ilAaraitrarMa 1, 1900 (~ 

No. 183 

11.02 A.M. 

1. Starred QaesticNM 

~ Quci&iaos Nos. 121-125, 129, 131, 133 aod 134 were 
~ amwered. ltefllies to remaib.ifti questiolls were laid 01l the 
Table. 
1.U ......... Q ....... 

Replies to Unstarred Questions Nos. IIB6-1292, l29~-1~3~ 
aacl 1337-1385 Mn laid OIl tile Table. 

3. S18I .... by Lader 01 Opposilioa 
The Leader of the Opposition made a statement res~ (i) 

certain incideaats that took place in coonectiOil witA the Samastipur 
P01l aftd (ti) reported arrest of and itljUrias to Shri Vasant Sathe, M.P . 

... ...... Laid OIl die Table 
A egpy of the Oitl fadmJtI), Development Board (Employees' Con-

tributory Provident Fund) Rules, 1978 (Hindi and English versions) 
puNi±,d in Notifitltlon No. a.S-R. 512(£) in Guette of IDdia dated 
tile 28th October, 1978. was laid on ·the Table under Id-sktiCaB (S) 
of section 31 of the Oil Industry (Development) Act, 1974. 

5 ................ .-.e of Members 
( 1) no Speabr informed the Route daat be bad recel~ the foil ... 

iDa wireless message dated the 27th November, 1978, from the Police 
~ ... PaIice SWioR Labdtlnj. Nagput:""-

"Regardiog the arrest of Shri Vishvesh.var ttao ttaje. M.P. He 
is released today i.e. 27-11-78 at 16.15 hours." 

[p.T.O. 
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-(2) The Chairman informed the House that the Speaker had 
teeeiwd the following wireless message dated the 27th November, 
1978, from the Police Inspector. Police Station Sadar. Naapur:-

"'guj Vuant Sathe, M.P., was restf'Bined U!S 68-69 B.P. Act 
on 27-11-1978 at 17.45 hours for trying to take a mor'Cha 
to Council Hall by defying the prohibitory older. He i,) 
released at 20.00 hours on 27·11·78." 

'-C ... A ...... 
Shri Mukhtiar Singh Malik called the attention of the Minister of 

Agriculture. and Inigabon to the reponed cyclonic storm in Guj&rat. 
Tamil Nadu and others parts of the country resUlting in heavy loss of 
life and property. 

The Minister of Agriculture and lnigation made a statement in 
regard thereto. 

7. Pi f f II ...... of PetItioa 

Shri R. K. Mbalgi presalted a petition sigD«1 by Shri Sudhir AuGt 
Banve and others regarding working of Life Insurance Corporation 
of India. 

I. MIdten V .... RIde 377 

(1) Sbri Eduardo Fa1eiro raised a matter regarding need to evolve 
a com.mon pciicy for the settlement of boundary disputes amoug 
various States. 

(2) Shri Balwant Singh Ramoowalia raised a matter rcgardina 
teported steep fall in the prices of cotton and loss suffered by the 
cotton growers of Punjab, Haryana and Rajasthan. 

t. GeYelPcaat _ Pa.ud 
The Cotk 0/ Criminol Procedure (Amendment) Bill, 1978 

.lbc motion for consideration of the BiU was moved by 
Shri S. D. Petit 

(Lok Sabha adjoumtd tlI 1 P.M. and rNlSSembkd at 2.09 P.M.) 
An amendment for circulation of the Bill for the purpose of elicit-

iDa opinion thereon was moved by Sbri Vmayat Prasad Yadav. 

An amendment for reference of the Bill to a Joint Committee 'Was 
~ed by Sho Dinesh Joarder. . 

. .. 
• Announcement made at 5.S7 P.M . 
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The follOWing Members took 'part in the debate:-
( 1) Shri Dinesh 10arder 
(2) Shri Pumanarayan Sinha 
(3) Shri' A.~ Sunna ~ahib 
( 4) Shri R. D. Gattani 
(5) Shri T. Balakrishnaiah 
(6) Shri Laxmi Narain Nayak 
(7) Prof. P. G. Mavalankar 
(8) Shri Vinayak Prasad Yadav 
(9) Shri A. Asokaraj 

.. : :(10) Shri B. C. Kamble ... ~.,.. '" 

( 11) Shri Pabitra Mohan Pradhan 
(12) Chowdhry Balbir Singh 
(I ~) Shri Bapusaheb' Parulekar 

Shri S. D. Patil replied to the debate. 

The amendment moved by Shri Vinayak Prasad Yadav was 
negat!yed .. 

'. Jbe.amendment moved by Shri Dinesh 10arder was withdrawn by 
leave of the House. 

The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up. 

Clauses 2 to 7 were adopted. 
Clause 8 was adopted, as amended. 
Clauses 9 to 12 were adopted. 
Clause 13 was adopted, as amended. 
Clauses 14 to 20 were adopted. 
Clause 21 was negatived. 
Clauses 22 to 36 were adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri S. D. Patil. • 

The fonawing Members took part in the debate:-

( 1) Shri Harikesh Bahadur 
(2) Shri S. D. Patil 

3 
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The motion VI •. Uop .... aad ., Bill, &I ,,""dad. was ,. .... 

II. DiK ula U ..... Rale 193 
Discussion on the annual ravages df 1l0Dds in various pans of the 

country. raised by Sbri Pumanarayan ... 8ft 'lie 12di ~ 1971, 
continued. 

Shri P. Venkatasubbaiah took part in tbe debate. 

T'be discussion was not concluded. 
11. sell _.., Mk'1lr 

The Minister of State for Home Mairs made a swrment ...,..aiDa 
arrest of a Minister of Bihar GovenuneIIt 1IIId a Mtaftu GfP..u.: 
meat in Bihar. 

6 P.M. 
(Lot Sabba adjourned till 11 A.M. on Wedoesday, the 29th Nov-

ember'. 1978). 

A VT AR SINGH RIICIlY • .......,. 
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WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, November 29, 1978!Agrahayana 8, 1900 (Saka) 

11.02 A.M. 
No. 184 

1 •. Starred. QuestiGns 

Starred Questions Nos. 142-146, 148, 150, 152 and 153 were 
orally answered. Replies to remaining questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 1386-1522, 1524-1569 and 
J571-1585 were laid on the Table. 

A statement by the Minister of State in the Ministry of Industry 
correcting the reply given on the 2nd August, 1978 to Unstarred Ques-
tK>n No. 2394 regarding tours by Chairman-cum-Managing Director of 
N1DC was also laid on the Table. 

3. Papers Laid OR the Table 

The following papers were laid on the Table:-

(1) A 'corrigendum' (Hindi and English versions) to the Certi-
fied Accounts£ of the Khadi and Village Industries 
Commission for the year 1975-76 and the Audit Report 
thereon. 

(2) A copy of Notification No. S.O. 3114 (Hindi and English 
versions) published in Gazette of India dated the 28th 
October, 1978 dedlaring the highway starting from its 
junction at Chiloda on the ~ational Highway !"l0'. 8, in 
Gujarat, connecting Gandbmagar and tcrmmating at 
Saf'khej on the National Highway No. 8-A a national 
highway, under section 10 of the National Highways Ac!, 
1956. . 

-'. -£. The Ac~~nts and the 'Audit Report were laid on the Table of 
Lok Sabha on the 5th April, 1978. 

[P.T.a. 
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(3) A 'corrigenda' (Hindi and English versions) ttl the Audit(&iJ 
Report of Delhi Transport Corporation for the year 1974~ 
75. 

(4) A copy of tbe Anus (Amendment) Rules, 1978 (Hindi 
and English versions) published in Notification No. 
G.S.R. 1250 in Gazette of India dated the 21st October. 
1978, under sub-section (3) of section 44 of tbe Arms 
Act, 1959. 

(5) A copy of the Union Public Service Commission (Mem~ 
bers) Amendment Regulations, 1978 (Hindi and Eng~ 
lish versions) publisbed in Notification No. G.S.R. 1~24 
in Gazette of India dated the 11 th NO\oember, 1 ~7b, 
issued under article 318 of the Constitution. 

(6) A copy each of the following papers (Hindi and English 
versions) under article 323(1) of the Constitution:-

(i) Twenty-seventh Report of the Union Public:: Servic.c 
. Commission for the period 1 st April, 1976 to :; 1st 

March, ) 977. 
(ii) Memorandum expwning the reasons for non-ac~ept­

ance by Government of the Commission's advice in 
certain cases referred to in tbe above Report. 

(7) A statement (Hindi and English versions) showing rea-
sons for delay in laying the paper3 mentioned at item (6, 
above. 

(8) A copy of the Border Security Force (Deductions from 
Pay and AUowan~) Amendment Rules. 1978 (Hindi 
and English versions) published in Notification No. 
S.O. 3190 in Gazette of India dated the 11 th November, 
1978. under sub-section (3) of section I·U of the .8orch:. 
Security Force Act, 1968. 

(9) A copy each of the fdllowing Notifications (Hindi and 
English versions) under sub-section (2) of section 3 of 
the All India Services Act, 1951:-

«i) The lndian Administrative Service (Fixation of Cadre 
Strength) Thirteenth Amendment Regulations, 1978. 
published in Notification No. G.S.R. ll25 in Gazette 
of India dated the 16th September, 1978. 

( ii) The Indian Administrative Service (Fixation of Cadre 
Strength) Twelfth Amendment Regulations, 1978, 
published .in Notification No. G.S.R. 1126 in Gazette 
of India dated the ) 6th September. 1978. 

@The Accounts and the Audit Report were laid on the Table of 
Lok Sabha on the 30th August, 1978. 
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(iii) The Indian Administrative Service (Pay) Eighth 
Amendment Rules, 1978, published in Notification No. 
G.S.R. 1127 in Gazette of India dated the 16th Sep-
tember, 1978. 

(iv) The Indian Administrative Service (Pay) Ninth Amend-
ment Rules, 1978, published in Notification No. G.S.R. 
J 236 in Gazette of India dated the 14th October, 1978. 

(v) The Indian Administrative Service (Fixation of Cadre 
Strength) Fourteenth Amendment R~gulations, 1978, 
published in Notification No. G.S.R. 1~37 in Gazette 
of India dated the 14th October, 1978. 

(vi) The Indian Administrative Service (Fixation of Cadre 
Strength) Fifteenth Amendment Regulations, 1978, 
published in Notification No. G.S.R. 1251 in Gazette 
of .India dated the 21 st October, 1978. 

(vii) The Indian Administrative Service (Fixation of Cadre 
Strength) Seventeenth Amendment Regulations, 1978, 
published in Notification No. G.S.R. 1277 in Garrette 
of India dated the 28th October, 1978. 

(viii) The Indian Administrative Service (Pay) pleventh 
Amendment Rules. 1978, published in Notification No. 
G.S.R. 1278 in Gazette of India dated the 28th Octo-
ber. lQ78. 

(ix) The Indian Administrative Service (Fixation of Cadre 
Strength) Sixteenth Amendment Regulations. 1978. 
published in Notification No. G.S.R. 1279 in Gazette 
of India dated the 28th October. 1978. 

(x) The Indian Administrative Service (Fixation of Cadre 
Strength) Eighteenth Amendment Regulations, 1978. 
published in Notification No. G.S.R. 1280 in Gazette 
of India dated the 28th October. 1978. 

(xi) The Indian Administrative Service (pay) Tenth Amend-
ment Rules. 1978, published in Notification No. G.S.R. 
1281 in Gazette of India dated the 28th October. 1978. 

(xii) The Indian Administrative Service (Fixation of Cadre 
Strength) Nineteenth Amendment Regulations. 1978, 
published in Notification No. G.S.R. 1325 in Gazette of 
India dated the 11 th November. 1978. 

(xiii) The Indian Administrative Service (Pav) Twelfth 
Amendment Rules. 1978. published in Notification No. 
G.S.R. 1326 in Gazette of India dated the 11th Nov-
ember. 1978. 

3 
[p.T.O. 



(10) A statement (Hindi and English versions) indicating the 
result of the market loans issued by the Government of 
India in Octoix!' and November, 1978. 

4. Ale_ .. frOIa Rajya s.bIIa 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 27th November, 1978, RaD'a 
Sabha passed. the Constitution (Authorised Translations) 
BIl, 1978. 

(ii) That at its sitting held on tbe 28th November, 1978, Rajya 
Sabha agreed without any amendment to the Prize Chits 
and MODey Circulation Schemes (Banning; Bill. 1978. 
passed by Lok Sabha on the 20th November. J 978. 

5. BiD "'e1l by Rajya Sablla-Laid .. die Table 
Secretary iBid on the Table the Constltution (Authorised Transla-

bODs) Bill, 1978, as passed by Rajya Sabha. 

,. c--. AtteaU. 
Shri Janardhana Poojary called the attention of the Minister of 

Home Affain to the reported atrocities by laDdJords on Harijan families 
in Bajitpur, District Begusarai (Bihar) on IS November. 1978. 

The Minister of State for Home Affairs made a statement in ttgacd 
thereto. 

7. Report" C ... 1uee _ SabotdiIude 1.,.1ioR 
Kumari Maniben Vallabhbbai Patel presented the Thirteenth Re-

port of the Committee on Subordinate Legislation. 

L ...... crI C ........ _ Pmate MaBen' B ......... 
Shri Pabitra Mohan Pradhan presented the Twenty-fifth Report of 

the Committee 011 Private Members' Bills and Resolutions. 
t. StaIe..- by M ...... 

The Minister of State for Shipping and Transport made a statement 
regarding calling oft' C'Jf the indefimte strike retOrted to by port and dock 
workers in the major ports. 

I.. M.aen Vader RaIe 377 
()) Sbri Sbambhu Nath Chaturvedi raised a matter regarding re-

ported non-supply of hard coke to Agra resulting in paralysing of tbe 
Foundry Industry there. 

(2) Shri Pumanarayan Sinha raised it matter regarding need to 
dredge the rivers Suvanshiri and Lohit to save certain villages in Assam 
from floods. 

4 



(3) Shri J yotinnoy Bosu raised a matter regarding reported contri-
bution by Industrialists to the fonner Prime Minister for the last 
General Elections. 

(Lok Sabho adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

11. Gevenuneat BiIIs-PasI!Ied 
(i) The Motor Vehicles (Amendment) Bill, 1978 

Discussion on the motion for consideration of the Bill and tbE. 
amendment thereto moved on the 27th November, 1978, continued. 

The following Members took part in the debate:-
(I) Shri Vinayak Prasad Yadav 
(2) gm A. Sunna Sahib 

Shri Chand Ram replied to the debate. 

The amendment for circulation of the Bill for the purpose of elicit-
ing opinion thereon moved by Shri Vinayak Prasad Yadav was nega-
tived. 

The motion for consideration of the BiJil was adopted and clause-by. 
clause consideration was taken up. 

aauses 2 to 8 were adopted. 
Clause 9 was adopted, as amended. 
Clauses 10 and 11 were adopted. 

Clause 12 was adopted, as amended. 
Clauses 13 and 14 were adopted. 

On amendment No. 38 to Clause 15 moved b} Shri .R. Venka· 
tafaman, the House divided, Ayes 19; Noes 93. The amendment was 
accordingly negatived. 

Clause 15 was adopted. 
aause 16 was adopted, as amended. 

Clauses 17 to 20 were adopted. 
aause 21 was adopted, as amended. 

aauses 22 to 42 were adopted. 
Clause 1, the Enacting Formpla and the Long Title were alse: 

adopted. ,,~ 

The motion that the Bill. as amended,· be passed W~ moved by 
Shri Chand Ram. 

[p.T.O. 
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The following Members took part in the debate-
(1) Shri Harikesh Babadur 
(2) Shri R. Venkataraman 
(3) SMi Hukam Chand Kachwai 
(4) ~i Jyotirmoy Bosu 
(5) Shri Chand Ram 

The motion was adopted and the Bill, as amend(.(i. was passed. 

(ii) The Merchant Shipping (Amendment) BiU, 1978 

The motion for consideration of the Bitl was moved by Sbri Chand 
Ram. 

The following Members look pan in the debate:-
( 1") Shri Saugata Roy 
(2) Sbri Pumanarayan Sinha 
(3) Sbri B. K. Nair 
( 4) Shri Vinod Bhai B. Sheth 
(5) Shri A. Asokaraj 
(6) Chowdhry BaJbir Singh 

(7) Sbri Manoranjan Bhakta 

(8) Sbri P. M. Sayeed 
(9) Shri Mobd. Shaft Qureshi 

Sbri Chand Ram rqJlied to the debate. 

The motion for coosideration was adopted and cJause.by-clausc 
consideration of the BiU was taken up. 

Clause 2 was adopted. as amended. 

Clause 3 was adopted. 

Clause ) wa, adopted. as amended. 

The Enacting formula and the Long Title were also adopted. 

The motion that the Bill. a~ amended, be rawed was moved by 
Shri Chand Ram. 

The motion was adopted and the Bill. as amended, was passed. 

6 



12. HaH·AlI·Hour Discussion 
. Shri Chitta Basu raised a half-an-hour discussion on points arising 
out of the answers given on 22nd November, 1978 to Starred Ques-
tion Nos. 45 and 46 regarding Merits of Jaguar vis-a-vis other aircraft 
and Follow up measures after Jaguar deal, respectively. 

Shri Sher Singh replied to the discussion. 

13. Report of BII!Bnoss Advisory Committee 

Shri Ravindra Varma presented the Twenty-sixth Report of the 
Business Advisory Committee. 

6.43 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 30th 
November, 1978 ) 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART 1 

(Brief Record of Proceedings) 

Thursday, Nove'I'Y,ber 30, 19781Agrahayana 9, 1900 (Saka) 

No. 185 
11.02 A.M. 

I. Starred QaestioDs 

Starred Questions Nos. 164-166, 168, 169, 171, 173 and 177 weI'e 
orally answered. Replies to Starred Questions Nos. 162, 163, 167, 
170, 172, 174-176, 178, 180 and 181 were laid on the Table. 

z. U .... ned QaestioDs 

RepUes to' Unstarred Questions Nos. 1586-1607, 1609-1747, 
174~-1776. 1778 and 1780-1783 were laid on the Table. 

3. Papen laid' ... die Table 

The fonowing papers were laid on the Table: - , 
il) A copy of the Report (Hindi and English versions) oK' 

fatal accident at Kukda Limestone Mine of West Suket 
Cooperative Labour Contractors Society Limited. 

(2) A copy of the Annual Report (Hindi and English v~ 
sions) of the Central Coal Mines Rescue Stations Com-
mittee, Dhanbad for the year 1975-76. 

(3) A copy of the Mines (Amendment) Rules. 1978 (Hindi 
anc;l English versions) published in Notification No. G.S.R. 
567(E) in Gazette of India dated the 18th November. 1978. 
under' sub-section (7) of section 59 of the Mines Act. 1952-

(4) A copy of the Indian Telegraph (Second Amendment) 
Rules, 1978 (lrmdi and Eng1i::;h versiQlls) published in 
Notiflcation No. G S.R. 1110 in Gazette of India dated the 
9th Septemher, 1S?8, under sub~scction (5) of section 7 of 
the Indian Telegrnph At't, 1885. 

[p.T.O. 
1 



(5) A copy each of the following Notiftc:".tions (Hindi and 
English vers'ona) under sub-aection (8) of section 3 of 
the Essential Commodities Act, 1955:-

(i) 8.0. 405(E) published in Gazette of India dated the 
24th June, 19.. ~ reimposition of end-ute 
restriction on Stelp. 

(il) The Alumil'tium (Control) AlMIldment Order, 1978. 
published iD Noti.fi:at:on No. 8.0 588(E) in Gazette of 
India d!ted the 18th October, 1978. 

(0.) A staaemeat (Hindi and EDg!;!h versions) showing reasons 
fer delay in layjn~ the Notification mentioned at ,5) (i) 
above. 

(7) A copy each of the foJlowing J.'"8pers (Hindi and English 
versions) under sub-section (1) of sect:on 119A fit die 
Companies Act, 1956:-

(i) Review by the Government on the working of the 
ltudremukh Iron Ore Company Ltmi~ Banplore, 
for the. year 1V17-78. 

(ii) Annual Report of the Kudr'emukh Iron Ore Company 
Limited, Bangalore, for the year 1m .... wita tM 
Audited Aa:ounta and the comments of the Comptroller 
and A.uditor General tbereoa. 

(3) A COllY of Notif\catitm No. G.S.R. lIftS (Hind.i and Eng-
1i9h Vf'.rsions) publisbed in CrUI!t;e ., IRar.. ~ tile 
23rd September. 1m regarding mining operaaoni in the 
State of Jammu and K.asbmir. under sub-section (1) of 
seeti<'n 28 ttf the Mines and \tinerals ~lation and 
Development) Aet. lr.. 

(9) The fonowing .tatement~ (Hindi and En31-ish versions) 
abowiDg tile Klton .... by the ~ 011 ftrious 
~ pro .... ad un_wei" .. giftn by the Min-
isters during the van- ___ 01 lAIr SUha:-

(1) Statement No. XXfl-Pifth Session, Im~ l' Fifth Lot 
(2) Statement No. XI-FlfteeDtb Session. ll?l. Babba. 
(3) Statteent No. XIl-Slxteendt Se • ., lt1& 
(4) Statement No. Xll-Sec:cad 8,.1_, 1IT7. 1 
(5) Statement No. VUI-Tbird s-loa. Jm. l 
(8) StatemeDt No. vm-Fourth "~OD,. lWl8. Sixth Lok 
(7) Statement No. IX-Fourth SeaIon, 1m. f labbe. 
(8) Statement No. II-PUth SeIIicm, 1978. 
(9) Statement No. III-nHb Seaton, UrrB. J 
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4. MeIIIIIe froID Rajy_ Sabha 
-."' f 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 29th Ncwember, 19'78, Rajya Sabba agreed without any 
ameninient 'to the Britannia Engineering Company Litutted . 
(Mokameh Unit) and the Arthur Butlu alld Company (Mazaffar-
pore) Limited (Aequisition and Ttariitf« of Undertakings) Bill, 
1978. passed by Lok Sabha or.. the 211ft Newmber, 1975. 

5. 0--. AUeDftoa 
Shri Rajcndra Kumar Shanna called the at~DtioD of the Millis .. 

ter (if Health and Family Welfare to the reported strike by 
Pharmacists of Government and semi-Government dispensaries in 
Delhi, cau.CI!ing great inconvenience to the public. 

The Mjnis~er of State for Health and Family Welfare made a 
statement in regard thereto. 

6. Pc I '''sf' at:.. 11 ...... 357 
(1) Shri Ram Vilas Paswan madt" a pers<mal explanation regard-

ing the press reports aDDut his alleged involvement in v.iGlence iIIei-
dents durng polling in the bye-eJection tc Lok Sabha from Samasti-
pur constituency and his arrest as a result thereof. 

(2) Shri Vasant Sathe made a personal explanation regarding 
injury caused to him during Satyagraha at Nagpur on the 27th 
November, 197fJ and his arrest there. 

(Lok Sablul adjourned 4t 1.07 P.M. and re-a.ssemhlel 4t 2.16 P.M.) 

7. M ... RepnIiag Tweaty-sida Report of Buslaess Advisory 
C_1ttee 

Dr. Murli Manohar Joshi moved the following motion:-
"That this House do agree with the Tweaty-sixtB Report of 

the Business Advisory Committee preseated to tbeHouse 
on the 29th November, 1978.0' 

The motion was adopted. 

8. Demands for Excess Grants (Bailways)-It76-7'l 
Prof. Madhu Dandavate rresented a statement showing Dem.anIiIs 

for Excess Grants in respect of the Budget (Railways) for 1976-77. 

9 . ." ... tary Daumds for ~ (RaiIwa.vs)-1"8-79 
Prof. Madhu Dandavate presented a statement showing Supple-

mentary Demtmds for Grants in respect of the Budget (Ra;lways) 
for lW1&.'l9. 

[P.T.O. 



10. Matters UDder Rule 371 

(1) Shri Balak Ram raised a matter regarding reported supply 
of bad quality of Wheat by Food Corporation of India to Himac:bal 
Pradesh. 

(2) Shri Souga ta Roy raised a matter regarding reported strike 
warning by the Jute Workers' Unions. 

(3) Sbri Dinen Bhattacharya raised a matter regarding reported 
delay in introducing the Central Marine Bill to protect the interests 
of traditional ftabermen. 

(4) Sbri Rameshwar Patidar raised a matter regarding need for 
control over Khandsari Units to beneSt the cane growers. 
IL JIetioa 

Shri L. K. Advani moved the foUow:ng motion:-
"That this House do consider the Report of the Working 

Group on Autonomy for Akashvani aDd Doordarshan, 
laid OIl the Table of the House on the 9th March. 19'78." 

The following Members took part in the debate:-
(1) Shri B. Racbaiah 
(2) Shri Brij Bhusban TIwari 
(3) Shri Sougata Roy 

. (4) Sbri Balwant Sin'!h Ramoowal'a 
(5) Shri A. Asokaraj 
(6) Shri Harikesh S3hadur 
(7) Shri C. K. Chandrappan 
(8) Dr. Ramji Singh 
(t) Shri O. P. Tyagi 

(10) Sbri K. Lakkappa 
(11) Sbri Yuvraj 
(12) Sbri Ramji La] Suman 
(13) Prof. Samar Guha 
(14) Sbri R ~ KrishnI Dawn 
(15) Shl1 Sarat Kar 
(16) Chowdhry Balbir Singh (Speech u"jiftilMd). 

The dis ~ussion wu not concluded. 
6.OS P.M. 
(Lot Sabha adjourned till 11 A.M. on Flrday. the 1st December. 

1978). 

AVTAR SlNGH RIKHY, 
Sec:reUry. 
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WKSARHA 

BULLETIN-Pr~RT I 
[Brief Record of Proceed ill go;] 

Friday, December 1, 1978!Agrahayana 10, ]900 (Saka) 

No. 186 

I J 06 A.M. 

J. Starred QuestiOns 

Starred Questions Nos. 182-184, 186 and 188 were orally 
answered. RepJies to Starred Questions Nos. 185, 187, 189-195 
and 197-201 were laid on the Table. 

Z. UD5faIftd Questions 

Replies to Unstarred Questions Nos. 1784-1822, 1824-1828, 
1830-1883. 1885-1940 and 1942-1983 were laid on the Table. 

3. Papers Laid on the Table 
The follo\\ing papers were laid on the Table:-

( 1) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 17 of 
the Export (Quality Control and Inspection) Act, 1963:-

(i) The Export of Steel Tubes (Quality Control and Inspec-
tion) Amendment Rules. 1978, published in Notifi-
cation No. S.O. 2603 in Gazette of India dated the 9th 
S~ptember. 1978. 

(ii) The Export (Quality Control and Inspection) Amend· 
ment Rules, 1978. published in Notification No. S.O. 
2745 in Gazette of India dated the 23rd September. 
1978. 

(iii) The Export (Quality Control and Inspection) Second 
Amendment Rules. 1978, published in Notification 
No. S.O. 2865 in Gazette of India dated the 30th Sep· 
tember, 1978. 

[P.T.O. 
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(iv) The E.xport of Cast Iron Soil Pipes and Fittings (In~­
pection) Amendment Rules. 197H, published in Notifi-
cation No. S.O. 2886 in Gazette of India dated the 30th 
~ember. 1978. 

(v) The Export of Enamelwares (Inspection) Rules, 1978, 
published in Notification No. S.O. 2910 in Gazette of 
India dated the 30th September, 1978. 

(vi) The Export of Valves (Inspection) Rules, 1978, pub-
lished in Notification No. S.O. 3094 in Gazette of India 
dated the 28th October, 1978. 

(2) A copy of Notification No. S.O. 669(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 
18th November, ] 978 rescinding the Refined Groundnul 
Oil (Regulation of Refining and Price) Control Order. 
1977 published in Notification No. S.O. 602(E) dated the 
lst August, 1977, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(3) A copy of the Annual Report (Hindi and English versions) 
of the Agricultural Refinance and Development Corpora-
tion, Bombay for the year ended the 30th June. 1978 
along with the Audited Accounts, under sub--section (2) 
of section 32 of the Agricultural Refinance clnd .Devel~ 
ment Corporation Act, 1963. 

(4) A copy of the Annual Report (Hindi and English ver-
sions) of the Life Insurance Corporation of India far the 
year ended the 3151 March, 1978 along with the Audited 
Accounts. under section 29 of the Life Insurance Cor-
poration Act, 1956. 

(5) A copy of the Annual Report (Hindi and English versions) 
of the Industrial Development Bank of India together 
witb the Audited Accounts of the General Fund and the 
Development Assistance Fund for the year ended the 30th 
June. 1978. under sub-section (5) of section 18 and sub-
section (5) of s.ectkm 23 of the Industrial .Development 
Bank of India Act, 1964. 

(6) A alpy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act. 
1962:-

(i) G.S.R. 509( E) published in Gazette of India dated the 
25th October, 1978 together with an explanatory me-
morandum declaring copper. linc aad. lead as deemed 
to be imported materials for the purpose of granting 
drawbnck under s~ction 75. 

2 



(ii) G.S.R. 521(E) published in Gazette of India dated the 
30th October, 1978 together with an explanatory me-
morandum regarding revised rale of f'xcbange for con-
version of Danish Kroners into Indian currency or vice-
l'ersa. 

(iii) G.S.R. 523(E) published in Gazette of India dated the 
I st November, 1978 together with an explanatory me-
morandum regarding revised rate of exchange for con-
version of Pound Sterling into Indian currency or vice-
vena~ 

(iv) G.S.R. 524(E) published in Gazette of India dated the 
1st November. 1978 together with an explanatory 

memorandum regarding revised rate of exchange for 
conversion of Austrian Schillings into Indian currency 
or vice-versa. 

(v) G.S.R. 553(E) published in Gazette of India dated the 
15th November. 1978 together with an explanatory 
memorandum regarding revised rates of exchange for 
conversion of Malaysian Dollars, Norwegian Kroners 
and Swedish Kroners into Indian currency or vice-
vtr.Wl~ 

(vi) G.S.R. 555(£) published in Gazette of India dated the 
16th November. 1978 together with an explanatory 
memorandum exempting Calcium Ammonium Nitrate, 
imported for use as manure from whole of the basic 
customs- duty. 

(vii) G.S.R. 558(E) published in Gazette of India dated 
the 18th November, 1978 together with an explanatory 
memorandum exempting Angora Rabbits and Duck-
lings imported for breeding purposes from whole of 
the basic and auxiliary duties of customs. 

(viii) G.S.R. 559(E) published in Gazette of India dated 
the 20th November, 1978 together with an explanatory 
memorandum regarding revised rates of exchange for 
conversion of Pound Sterling into Indian currency or 
l-·;~versa. 

(7) A copy of the Central Excise. (Fift~nth Am~ndmen!) 
Rules, 1978 (Hindi and Engbsh versIons) pub~shed m 
Notification No. G.S.R. 1358 in Gazette of India dated 
the 18th November. 1978, under section 38 of the Cen-
tral Excises and Salt Act, 1944. 

(8) A copy of Notification No. G.S.R. 472(E) (Hindi and 
English wnions) published in Gazette of India dated the 
26th September, 1978 together with an explanatory 

[P.T.O. 
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memorandum regarding issue of certificate to Artists by 
the Ministry of External Affairs for exemption of Foreign 
Travel Tax, under section 51 of the Finance (No.2) Act, 
1971. 

(9) A copy each of Notification Nos. S.O. 3191 to S.O. 3203 
(Hindi and English versions) published in Gazette d. 
India dated the 11 th November, 1978 exempting under 
sectio"n 1 0(23C)(iv) of the Income-tax Act, 1961 certain 
Trusts!Societies. under section 296 of the said Act. 

4. AsK •• to Bill 
Secretary laid on the Table the RepeaIinr- and Amending Bill, 1978 

passed by the Houses of Parliament during the current session and 
assented to. 

5. SfateJaeat Reprdillg GovenameDt Be;iaas 

On behalf of the Minister of Parliamentary Affairs, the Minister of 
Infonnation and Broadcasting made a statement regarding Govern-
ment business for the week commencing the 4th December, 1978. 

6. Sappk.lllf8I'y J)twaads for G .... ts (GaeraI)o-1978-79 
Shri H. M. Patel presented a statement showing Supplementary 

Demands for Grants in respect of the Budget (General) for 1978-79. 

7. MIdten ..... Rale 377 
(I) Shri K. Lakkappa raised a matter regarding reponed attempt 

of a multi-national company to wipe out a medium small scale indus--
try in Karnataka. 

(2) Dr. Laxminarayan Pandey raised a matter regarding reponed 
discontentment among the consumers due to increase in the price of 
wheat sold by Fair Price Shops in various States. 

( 3) Sbrimati ParvatiDevi raised a matter regarding blockage C'f 
roads duc to hea ... 'Y snow fall in Ladakh and immediate need to rush 
supplies to that area. 

( .f) Shri Mani Ram Ragri raised a matter regarding report~ 
traffic restrictionCi imposed by the Police Commi~ioner, Delhi on the 
occasi~n of Kisan rally to he held on tbe 23rd December, 1978. 

8. Motion 

Discussion on the following motion moved by Shri L. K. Advani 
on the 30th November. 1978, continucd:-

1'bat this House do consider the Report of the Working Group 
on Autonomy for Akashvani and Doordarshan. laid 011 
the T&lhlc ()( the Hot!';"~ 1")1 the glh M'lfch. 1978," 

.. 



The following Members took part in the debate:-
(1) Shri Nanasahib Bonde 
(2) Shri U 2rasen 
(3) Shri Mukunda MandaI 

(Lok Sabha adjourned at 1 P.M .. and re-asvmbled at 
2.09 P.M.) 

( 4) Shri Bapusaheb Parulekar 
(5) Shri Govinda Munda 

( 6) Shri A. Sunna Sahib 

(7) Shri Pabitra Mohan Pradhan 
(8) Shri Anant Dave 

Shri L. K. Advani commenced his speech in reply to the debate. 
His speech was not concluded. 

The discussion was not concluded. 

9. Motioa Reprdiag Tweaty-6Ith Report of COllllllittee on Private 
MelDben' Bilk and Resolutions 

Shri Pabitra Mohan Pradhan moved the foJlowing motion:-
"That this House do agree with the Twenty-fifth Report of the 

Committee on Private Members' Bills and Reso]ution~ 
presented to the House on the 29th November, 1978." 

The motion was adopted. 

10. Private Member's Resolutio_Under Consideration 

Discussion on the foI1owing ResolutiOn moved by Shri Laxmi 
Narain Nayak and the amendment thereto moved on the 24th August, 
1978. continued:-

"This House is. of opinion that with a view to providing em-
ployment to about 7 crore unemployed persons, reclaim-
ing barren and fallow land and increasing food produc-
tion in the country, the Central Government should pro-
vide necessary financial assistance to State Governments 
and Union territories Administrations to form a Land 
Army which may reclaim about 5 crore acres of barren 
and fallow land within one year and distribute it among 
the landless persons after providing ir·rigation facilities 
and other inputs." 

[P.T.O. 
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The following Members took part in the debate:-
(1) Shri Y. P. Shastri 
(2) Shri P. Rajagopal Naidu 
(3) Sbri Dalpat Singh Paraste 
(4) Shri S. G. Murugaiyan 
(S) g.n Ramji Lal Suman 
(6) Shri Kacharulal Hemraj Jain 
(7) Shri Hukmdeo Naraia Yadav 
(8) Shri China Basu 
(9) Silri Ugrasen 

(10) Shri R. K. Amin 
(11) SIlri Harikesh Bahadur 
(12) Dr. Ramji Singh 
(lJ)" Sbri D. G. Gawai 
(14) Shri Yuvraj 
(15) Shri ShyamlaJ Dhurve 
(16) Sbri Bhanu Pratap Singh 

1'he disC''1''ioa was DOt coacludcwI 

11. Half ........ Dilnllli. 

Shri P. M. Sayeed raised a haH-an-hour discussion on points 
arising out of me answer given OIl 22Dd November. 1978 fO Starred 
Question No. SI regarding supply of Uranium for Tnrapur. 

Shri Morarji R. Desai replied to the discussion. 

6.09 P.M. .. .... 
(Lot. Sabba adjourned til) 11 A.M. on Monday, the 4th De-cemb«, 

1978) 

AVTAR SINGH RlKHY. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, December 4, 1978jAgrahayana 13, 1900 (Saka) 

No. 187 
11.04 A.M. 

I. Oath or Alinaatioa 

Shri Ajit Kumar Mehta made and subscribed the affirmation in' 
Hindi and took his seat in the House. 
1. 8arred QaeIdc.s 

Starred Questions Nos. 202, 203, 206, 211, 213, 214, 217 and 
221 were orally answered. Replies to remaining questions were laid 
on the Table. 
3. Uastarred QaeIdc.s 

Replies to Unstarred Questions Nos. 1984-1990, 1992-2084 and 
2086-2183 were laid on the Table. 

\.~ 4. Papers La~ 011 the Tablf . 
- lbe followmg papers were 181d on the T able:-

(1) A copy of the Annuail Report (Hindi and English ve~siolis) 
of the Central Board for the Prevention and Control of 
Water Pollution, New Delhi. for the year 1977-78, under 
sub-section (1) of section 39 of the Water (Prevention U1d 
Control of Pollution) Act. 1974. 

(2) (i) A copy of the AJinUal Report of the Indian In!;titute 
of Technology. Bombay. for the year 1977-78. 

(ii) A copy of the Review (Hindi and English version~) by 
the Government on the working of the Indian Institute 
of Technology, Bombay, for the year 1977-7R. 

(iii) A statement (Hindi and English versions) eAplaining 
reasons for not laying simultaneously the Hindi version 
of the Report mentioned at (i) above. 

(3) (i) A COl)y of the Annual Report (Hindi and English vcr-
sions) of the Indian Museum. Calcutta, fer the year 
1977-78 together with the Audited Accounts. 

[P.T.O 
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(ii) A copy of tho Review (Hindi and English versions) by tbe 
Government on the working of the Indian Museum, Cal-
cutta, ·for the year 1977-78. 

(4) A copy of the Company Law .Board (Bench) Amendment 
Rules, 1978 (Hindi and Eoglish versioos) published In 
Notification No. G.S.R. 422(B) in Gazette of India dated 
the 22nd August, 1978, under sub-section (3) of section 
642 of the Companies Act, 1956. 

(5) A copy of the Monopolies and Restrictive Trade Practices 
(Amendment) Rules, 1978 (HiBdi and English vers:iOD~) 
published in NotificatiOll No. G.S.R. 1124 in Gazette of 
India dated the 16th September, 1978, under sub-socticn 
(3) of section 67 of the Monopolies and Restrictive Trade 
Practices Act, 1969. 

(6) A oopy each of the following papers under sutHection (4) 
of section 3 of the Commissions of Inquiry Act, 1952:-

V/ I)' Third and Final Report dated the 23rd June, 1978 of the 
P. Jagaamohan Reddy Commiaion ollnquiry s..."t up to 
inquire into certain alkgatioDs against Shri Rami Lat, 
former Olief Minister of Haryana and Ex-Union 
Defence Minister. 

(ii) Memorandum (Hindi and English wnions) of the Action 
- taken by the Central Govemmeut on the abo"C Report. 

(7) A statement (Hindi and English versions) explainin, 
mtsOD5 for not laying siJnultaneously the H"mdi version of 
the Report mentioned at (6)(i) above. 

(8) A copy of the Annual Report (Hindi and English versions) 
at the Central Warehousing Corporation. New Delhi. for 
the year 1977-78 aloog witb the Audited Accounts and 
the Audit Report thereon. under sub-section (11) of sec-
tion 31 of the Warehousing Corporation Act, 1962. 

(9) A copy of the Review (Hindi aDd English versioos) by 
the Government on the working of the Central Ware· 
housing Corporation. New Delhi, for the year 1977-78. 

(10) A copy of Notification No. G.S.R. 425(£) (Hindi and 
English versions) published in Gazette of India dated the 
23rd August. 1978 t~ with corrigendum thereto pub-
lished in Notification No. G.S.R. 1269 in Gazette of India 
dated the 21!;t October, 1978 regarding distribution and 
transport of Ammonium Sulpba~ aad Calcium Amm0-
nium Nitra~ by the (jo,elmnent of Andhra Pradesh, 
under sub-section (6) of aec:tion 3 of tile EasentiaJ Com-
modities Act. 1955 .. 
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5. MeaIga from Rair- Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting. held on the 30th November, 1978, Rajya 
Sabha agreed Wlthout any amendment to the Water (Pre-
vention and Control of Pollution) Amendment Bill, 1978, 
passed by Lok Sabha on the 21st November, 1978. 

(ii) That Rajya Sabha had no reoommendations to make to 
Lok Sabha in regard to the Additional Duties of Excise 
(Textiles and Textile Articles) Bill, 1978, passed by Lok 
Sabha on the 22nd November, 1978. 

,. CaBing Attention 
Shri Anant Ram J aiswal called the attention of the Minister of Edu-

cation, Social Welfare and Culture to the reported strike by the OOD-
teaching staff of Delhi University. 

The Minister of Education, Social Welfare and Culture made a state-
ment in regard thereto. 
7. Reports of Public Accomts CoJDBtiUee 

Shri P. V. Narasimha Rao presented the followin~ Reports of the 
Public Accounts Committee:-

(1) Ninety-second Report on action taken by Government on 
the recommendations contained in the Twenty-first Report 
relating to Ministry of Home Mairs. 

(2) Ninety-fifth Report on action taken by Government on the 
recommendations contained in the First Report relating to 
Ministry of Defence. 

I. Report of Committee on Petitions 
Shri Hari Vishnu Kamath presented the Sixth Report of the Com-

mittee on Petitions. 
9. MIUas u-.. Rale 377 

(1) Shri P. Rajagopal Naidu raised a matter regarding reported 
demand to increa..cre the price of paddy in Southern States. 

(2) Dr. Vasant Kumar Pandit raised a matter regarding tbe_ Film 
Finance Corporation and the Indian Motion Pictures Export Corpora-
tion. 

(3) Shri K. Lakkappa raised a matter re-garding reported failure of 
the nationalised banks in rendering sufficient assistance to the weaker 
sections of the society and to the small-scale sector. 

(4) Dr. Karan Singh raised a matter regarding reported recent in-
cidents in the border town of Poonch. 

[P.T.O. 
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10. M .... Vader CcaJideraIioa 
Prof. Samar Guha moved the following motion:-

"That this House do consider the situation arising out of the 
.-ecent communal riots in different parts of the country." 

(Lok Sabha adjoUTn~d at 1.05 PM_ and r~-QSsembled at 2.09 P.M.) 
Eight substitute motions (Nos. 2. S. 6, 7. 8, 14. 16 ~d 17) were 

moved by Sarvashri Harikesb Babadur, Baldev Singh Jalirotia. Dr. 
Ramji Singh. Sarvashri Raj Krishna Dawn. B. C. Kamble. Dr. Sub-
ramanian Swamy. SarYashri Rudolph Rodrigues and G. M. Banatwallll. 

The following Members took part in the debate:-
(I) Shri Vasant Sathe 
(2) Shri Harikesh Bahadur 
(3) Shri Y. B. Chavan 
(4) Shri Rasheed Masood 
(5) Sbri Jyotirmoy Bosu 
(6) Dr. Sushila Nayar 
(7) Shri M. N. Govindan Nair 
(8) Shri Vijay Kumar Malhotra 
(9) Shri G. M. Banatwalla 

(10) Shri Balwant Singh Ramoowalia 
(II) Sbri Abdul Ahad Vakil 
(J 2) Sbri Anant Ram Jaiswal 
(13) Shri C. K. Jaffer Sharief 
(14) Dr. Subramanian Swarriy (S~~ch unfinished). 

The discussion Wa.1i not concluded. 
11. Hall .......... DiscaDi. 

Shri P. Rajagopal Naidu raised a balf-an·hour discussion on the 
points arising out of the answer given on 27th November. 1978 to 
Starred Question No. J 0 J regarding Demolitions in Tughlakabad, 
Delhi. 

Sbri Sikandar Bakht replied to the discussion. 
6. 10 P.M. 

(Lot Sabba adjourned til11 J A.M. on Tuesday, the 5th December. 
1978). 

A Vl'AR SINGH RlKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, December 5, 19781Agrahayana 14, 1900 (Saka) 

No. 188 
11.02 A.M. 

1. StarmI Qaestioas 
Starred Questions Nos. 222, 224, 225, 227, 228, 230, 231 and 

233 were orally answered. Replies to remaining questions were laid 
on the Table. 

Z. UII5II8red Qaatioas 
Replies to Unstarred Questions Nos. 2184-2280, 2282-2348 

and 2350-2383 were laid on the Table. 

3. Papers Laid OD tile Table 

The following papers were laid on the Table:-

(1) A copy of Final Report of the Direct Tax Laws Com-V 
minee. 

(2) A statement (Hindi and English versions) explaining 
reasons for not laying simultaneously the Hindi version 
of the Report mentioned at (1) above. 

( 3) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
1944:-

(i) G.S.R. 467(E) published in Gazette of India dated the 
22nd September, 1978 together with an explanatory 
memorandum providing for conditional exemption in 
excise duty on transformer oil with a view to raise the 
countervailing duty on imported transformer oil. 

1 
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(ii) G.S.R. 488(E) and 489(E) published in Gazette Of 
India dated the 4th October, 1978 together with an 
eJlplanatory memorandum providing fullipartial ex-
emption from the levy of additional duties of excise 
on specified textiles and textile articles. 

(iii) G.SA. 490(E) publisbed in Gazette of India dated 
the 4th October. 1978 together with an explanatory 
memorandum providing for rebate of additional duty 
of excise on goods exported to any country or terri-
tory outside India. other than Bhutan and Nepal, sub-
ject to conditions as applicable in respect of rebate 
of basic excise duty. 

(iv) G.S.R. 491(E) ~blisbed in Gazette of India dated 
the 4th October, 1978 together with an explanatory 
memorandum extending the facility of manufacture 
in bond of articles from textiles and textile articles 
covered by the provisions of additional duties of Excise 
(Textiles and Textile Articles) Ordinance, 1978 in 
rapect of which the manufacture in bond facility has 
been extended under rule 191 B of the Central Excise 
Rules. 1944. 

(v) G.S.R. 502(E) to 504(E) published in Gazette of 
India dated the 18th OctobeT, 1978 together with an 
explanatory memorandum regarding adjustment of 
excise du~ OIl aluminium arising from the revised 
Aluminium pricing Policy. 

(vi) G.S.R. 516(E) and 517(E) publiJbed in Gazette of 
India dated the 30th October, 1978 together with an 
explanatory memorandum extending the period of 
validity of the notification fixing reduced rate of ex-
cise duty on indigenous copper. 

(vii) G.S.R. 547(E) published in Gazetle of India dated 
the 10th November, 1978 together with an expla-
natory memorandum extending the benefit of the ex-
Cise duty relief scheme to encourage higher production 
to manufacturers of Iron and Steel products in certain 
situations. 

(mi) G.S.R. 496(E) published in Gazette « India dated 
the 16th October, 1978 together with an explanatory 
memorandum providing for duty exetnption on agri-
cultural discs. 

(ix) G.S.R. S6O(E) pubUsbed in Gazette rA India dated the 
22nd November, 1978 together with an explanatory 
memorandum providing exemption from Excise Dilly 
to prints of Cinematogl apb film falting under item 
No. 3711 (li) c:I. the Central Excise Tarift'. 
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(4) A.copy ~cb. of the fOllowing Notifications (Hindi and Eng-
lish verstoos) under section 10 of the Customs Tariff Au, 
1975:-, 

(i) The Transformer Oil (Additional Duty) Rules 1978 
published in Notification No. G.S.R. 468(E) iu' G&ZeU~ 
of India dated the 22nd September, 1978 together WIth 
an explanatory memorandum. 

(ii) O.S.R. 469(E) published in Gazette of India dat~ the 
22nd September, 1978 together with an explauatory 
memorandum regaroing imposition of additional duty 
under section 3(3) of the Customs Tariff Act, 1975 va 
imported transformer oil. 

(5) A copy of Notification No. G.S.R. 518(E) (Hindi ano 
English versions) published in Gazette of India dRted the 
30th October, 1978 together with an explanatory ffiemo-
randum extending the period of validity of the Customs 
notification fixing increased basic Customs duty ior im-
ported copper, under section 159 of the Customs Act, 
1962. 

4. Messace from Rajya Sabba 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 23rd November, 1978, Rajya Sabha passed the Indian 
Penal Code (Amendment) Bill, 1978. 

5. BiB Puled by Rajya Sabba-Laid OIl the Table 
Secretary laid on the Table the Indian Penal Code (Amendment) 

Bill, 1978, as passed by Rajya Sabha. 

6. Calliag AUmtioa 
Shri Mukhtiar Singh Malik called the attention of the Minister of 

Home Mairs to the original documents signed by the late President 
regarding Proclamation of Emergency on 25 June, 1975 which are re-
ported to be missing. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
(!.ok Sobha adjouTnl'd at 1.08 P.M. tuu.I re-assembled at 2.13 P.M.) 

7. Reports of Public Accouats COIDIDiUee 
Shri P. V. Narasimha Rao presented the folJowing Reports of the 

Public Accounts Committee:-
(1) Ninety-third Report on action taken by Government on 

the RICOIlUIlendations cOntained in the FIfth Report on 
Relief of Distress caused by Natural Calamities. 

[p.T.O. 
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(2) Ninety-sixth Report on action taken by Government on 
the recom.mendations contained in the Second Report 
relating to Ministry of Defence. 

8. Reports of CommiUee 011. the Welfale of SdaeduJed Cades aad 
Scheduled Tribes Laid oa the Table 

Shri Ram Dhan laid on the Table the following Reports of the 
Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes:-

(1) Report of Study Tour of Study Group I of the Committee 
on its visit to Madras, Calicut. Cochin, Kottayam, Tri-
vandrum and Kanyakumari during June, 1978. 

(2) Report of Study Tour of Study Group II of the Committee 
on its visit to Bombay, Jamnagar. Owarka. Mithapur. 
Porbandar. Junagarh. Veraval and Ahmedabad during 
JUDe, 1978. 

(3) Report of Study Tour of Study Group III of the Com· 
miltee on its visit to Hyderabad. Bangalore, Mysore, Madi· 
keri (Mercara) and Mangalore during June, 1978. 

(4) Report of Study Tour of Study Group IV of the Committee 
on its visit to Bihar during July. 1978. 

(5) Report of Study Tour of Study Group V of the Com-
mittee on its mit to GwaJior. Indore, Ujjain and Bhopal 
during July. 1978. 

(6) Report of Study Tour of Study Group VI of the Com-
mittee OIl its visit to Meerut. 8areilly, Lucknow, Kanput 
and Gorakhpur during July. 1978. 

9. MaUeq l) .... Rale 377 
( I » Shri Baldev Singh Jasrotia raised a matter regarding reported 

agitation over the contract labour system of the Food Corppration of 
India. 

(2) Shri Arjun Singh Bhadoria raised a matter regarding reroorted 
agitation in Etawah (Uttar Pradesh" due to alleged rape of a barijan 
girl. 

(3) Sbri Sougata Roy raised a matter regarding n:portcd short faU 
in the volume of work in the office of the Controller of Accounts, De· 
partment of Supply, Calcuua due to which a number of post4i were 
not being filled in. 

(4) Sbri Robin Sen raised a matter regarding reported demand to 
declare Burdwan-Asansol area as suburban area. 

(5) Shri O. P. Tyagi raised a matter regarding reported warning by 
an Aeronautic Expert about obsolete equipment installed at civil ~nd 
military abfields. 
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10. Modon 

DiscussiOJ.l on the. fol1owing motion moved by Prof. Samar Guha 
and the substitute motions thereto moved on the 4th December 1978 
continued:- ' , 

"That this House do consider the situation arising out of the 
recent communal riots in difierent parts Qf the country." 

The following Members took part in the debate:-
( 1 ~- Subramanian Swamy 

J2') Shrimati Indira Nehru Gandhi 
(3) Sbri Sikandar Bakbt 
(4) Shri Morarji R. Desai 
(5) Shri A. Bala Pajanor 
( 6) Sbri Chitta Basu 
(7) Shri Ram Prasad Desbmukh 
( 8) Shri Ahsan 1 afri 
(9) Sbri Raj Narain 

(10) Shri D. G. Gawai 
( 11) Sbri Nanaji Desbmukb 
( 12) Shri Mohd. Shaft Qureshi 
(13) Shri Ram Jethmalani 
(14) Shri George Mathew 
( 15) Shri A. V. P. Asaithambi 
( 16) Shri Dhanik Lal MandaI 

Prof. Samar Guha replied to tbe debate. 

The substitute motion moved by Sbri Harikesh Babadur was nega-
tived. 

The substitute motions moved by Shri Baldev Singh 1asrotia and 
Dr. Ramji Singh were withdrawn by leave of the House. 

The substitute motions moved by Sarvasbri Raj Krishna Dawn, 
B. C. KarnbJe, Dr. Subramanian Swamy, Sarvashri Rudolph Rodrigues 
and G. M. Banatwalla were negatived. 

6.52 P.M. 
(Lok Sabbaadjourned till 1 t A.M. on Wednesday, the 6th Decem-

ber, 1978). 

AVTAR SINGH RIKHY, 
Secretary. 
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WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 6, 19781Agrahayana 15, 1900 (Saka) 

No. 189 
11.02 A.M. 
I. Starred Questioas 

~larred Que~i?DS Nos .. 243 and 245-250 were orally answered. 
Rephes to remammg questions were laid on the Table. 
1. UIMta .. ed Qaesdoas 

Replies to Unstarred Questions Nos. 2384-2417, 2419, 2421-
2487, 2489-2505. 2507-2545, 2547-2549 and 2551-2583 
were laid on the Table. 

A statement by the Minister of State in the Ministry of Shipping 
and Transport correcting the reply given on the 19th July. 1978 to 
Un.t;tarred Question No. 457 regarding surcharge on account of con-
gestion at Bombay Port was laid on the Table. 

A statement by the Minister of State in the Ministry of Shipping 
and Transport correcting the reply given on the 2nd August, 1978 
to Unstarred Question No. 2553 regarding congestion at Bombay 
Port was also laid on the Table. 
3. PapeIS Laid OR tile Table 

The following papers were laid on the Table:-
( 1) (i) A copy of the Annual Report ~di and English ver-

sions) of the National Remote Sensmg Agency, ~­
derabad. for the year 1977-78 along with the AudIted 
Aocounts. 

(ii) A Dtement (Hindi and Eoglish versions) explaining that 
Government are in agreement with the above Report 
and Accounts. 

(2) A copy each of the following papers (~indi and English 
versions) under sub-section (1) of sectlon 619A of the 
Companies Act 1956:-

(i) Annual Report of the Central Electroni~s Limited. JI:lew 
Ddhi. for the year 1977-78 along WIth the Audited 

[p.T.O. 
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Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) A statement (Hindi and English versions) explaining 
that Government are in agreement with the above 
Report and Accounts; 

(3) A copy each. of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 4S8 
of ~ Merchant Shipping Act, 1958:-

(i) The Merchant Shipping (Carriage of Dangerous Goods) 
Rules. 1978. publisht."li in Notification No. G.S. R. 13 16 
in Gazette of India dated the 4th November. 1978. 

(ii) The Merchant Shipping (Prevention of Collisions at 
Sea) Amendment Regulations. 1978. published in 
Notification No. G.S.R. 13 J 7 in Gazette of India 
dated the 4th November, 1978. 

(4) A copy of Notification No. S.O. 3045 (Hindi and English 
\'e1"Sions) published in G31'.ette (>f India dated thG 21st 
October. 1978 containing corrigendum to the Cotton 
Control Order. 1978. publi!'ihed in Notification No. 
S.O. 430 in Gazette of India dated the 18th February. 
1978. under sub-section (6) of section 3 of the Essential 
Commodities Act. 195~. 

(S) A copy of Notification No. 5.0. 67()(E) (Hindi and Eng. 
lisb versions) published in Gazette of India dated the 
20th November. J 978 empowering every Additional 
Comm~ioner of Pdtice. Deputy Commissioner of Police. 
Additional Deputy Commis..~i()ner of Police and Assistant 
Commissioner of Police to exerd .. 'ie certain powers under: 
the Code of Criminal Procedure. under section 71 of the 
Delhi Police Act. 1978. 

(6) A copy of the Navy (Pension) Third Amendment Regu" 
lations, J 978 (Hindi and En.glish versions) publi5bed in 
Notification No. S.R.O. 340 in Gazette of India dated 
the 25th November. J978 under $tttion 185 of the Navy 
Act~19S7. 

!1l- A copy of Notification No. 207;78-CE (Hindi and En,-
lish versions) Published in Gazette of India datedtbe 6th 
December. 1978 together with an explanatory memoran-
dum regarding grant or retid in elCiIe duty on aluminium 
circles d ~ified tbickneMi. iuued under the Central 
Excise R uJes. 1944. 

(8) A copy of Notification No. 232178·Cu~tom5 (Hindi and Enll-
- ""1ish vmions) Published in Gazette of India dated tile 6th 

December. 1978 to,etbCT with an explanatory memoran· 
dum rescinding Notification No. 9O-Customs dated the 
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18th June, 1977, under section 159 of the Customs 
Act. 1962. 

4. Mes&8Ie from Raiva Sabba 
Secretary reported a message from. Rajya Sabha that at its sitting 

held on the 5th December, 1978, RaJya Sabha agreed without any 
amendment to the Suppression of Immoral Traffic in Women and 
Girls (Amendment) Bill, 1978, passed by Lok Sabha on the 22nd 
November. 1978. 
5. CaIJiDg Attention 

Shri Chitta Basu called the attention of the Minister of External 
Affairs to the reported distortion of facts about Jammu and Kashmir 
appearing in a recent report of the U.N. Study Panel and the re-
action of the Government thereto. 

The Minister of External Affairs made a statement in regard· 
thereto. 
6. Report of Pub. AcCOUDts Committee 

Shri C. K. Chandrappan presented the Ninety-seventh Report of 
the Public Accounts Committee on action taken by Government on 
the recommendations contained in the Twenty-eighth Report relating 
to the Ministry of Finance. 
7. PrneatatioB of Petition 

Shri Dilip Cbakravarty presented a petition signed by 
Sbri N. B. Kannaran. Vice President, National Confederation of 
General Insurance Employees. Bombay, regardiAg grievances and de-
mands of employees of New India Assurance Company Limited. 
8. Matters uDder Rule 311 

(1) Dr. Laxminarayan Pandey raised a matter regarding need to 
review the working of the Industrial Undertakings. 

(2) Shri R. K. Mhalgi raised a matter regarding' Small Scale Indus-
tries situated in backward and tribal areas. 

(3) Shri laneshwar Mishra raised a matter regarding fixation of 
procurement prices of wheat etc. by the Agricultural Prices Commis-
sion. 
9. A_he'" .... by Rap Sahha to GcMOmIaat BiB ....... 

C ... ff ...... . 

The Constitution (F orly·fifth Amendment) BiU, 1978 
The motion that the following amendments. ma4e by. Rajy~ Sabha 

in the Bill. as pas..Iied by L<>k Sabha. be taken IDto cons1deration. was 
moved by Dr. Pratap Chandra Chunder:-

"New Clause 7A 
(l) That at pa~e 3. afur line 4, the following new clause be 

;nserkd. namely:- . 
"Amendment of 7A. In article 31C of the C?n~tu-
article 31 C tion. for the words and figures article 

[p.T.O. 
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14, article 19 or article 31" the words 
and figures ·'anicle 14 or article 19"· 
shall be substituted.' 

Clause 8 
(2) That at page 3. clause 8, be deleted. 

Clause 35 
(3) That at page 8, clause 35. be deleted. 

Clause 44 
(4) That at page 13, clause 44, be dekUd. 

. Clall.'ce 45 
(5) That at pages 13 and 14. clause 45, be deleted. 

Clouse 47 
(6) That at page 14. clause 47. be deleted." 

(Lok Sobha ad;ollrned at 1 P.M. and re-asJembled at 2.05 P.M.) 
The folowint! Members took pan in the debate:-

(J) Shri R. Venkataraman 
(2) Shri Nirmal Chandra Jain 
(3) Dr. V. A. Seyid Muhammad 
(4) Shri Y. P. Shastri 
(5) Shri Samar Mukherjee 
(6) Shri Jaganoath Sharma 
(7) SIlT; M. N. Govindan Nair 
(8) Dr. Ramii Sinrh 
(9) Sllri A. 8ala Paial10r 

(J 0) Shri Nathu Sin~h 
(I J) Sbri Dhirendran'lth Ba!iu 
(12) Chowdhry 8aJbir Singh 
(t 3l Sllri Chitta Basu 
(14) Sbri P. Venka.tasubbaiah 
(J 5) Shri Ram Naresb Ku~hwaha 
(16) St.ri O. M. Banatwalla 
(17) Prof. P. G. Mavatankar 

Dr. Pratap Chandra Chunder replied to the debate. 
On the motion for (Xlnsideration of the amendmen"k made by 

Ran-a Sabha in tbe Bill. the House divided. Ayes 273; Noes 23. The 
modoa was adopted by a majoritvot the total membership of the 
Hou.se and by a majority of not le8S than 1wo--tbifd~ of tbe Members 
preseDt and voting. 

Consideration of amendments to Amendment~ made bY Raiya 
Sabha in tbe Bift was concluded. Votml on Amendment No. (1 ) 
made by Rajya Sabha in the Bill WI!i held over. 
6.27 P.M. 
(Lok Sabha adjourned till 11 A,M. on Thunday. the 7th December. 
19781 .. 

AVTAR SINGH RJKHY. 
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WKSABHA 

BULLETIN--PART I 

[Brief Record of Proceedings] 

Thursday, December 7, 19781Agrahayana 16, 1900 (Saka) 

No. 190 
11.02 A.M. 
1. SCarred Qu .. _ 

Starred Qu~tions Nos .. ~64, 265 and 268-275 were orally 
answered. Replies to remammg questions were laid on the Table. 
Z. U ...... ed Questions 

Replies to Unstarred Questions Nos. 2584-2609 2611-2616 
2618-2691, 2693-2705. 2707-2736 and 2738-i783 were laid 
on 1he TabJe. 
3. Papers Laid 011 tile Table 

The following papers were laid on the Table:-

(1) A copy of the Beedi Workers Wdlfare Fund Rules, 1978 
(Hindi and English versions) published in Notification 
No. G.S.R. 1232 in Gazette of India dated the 
7th October, 1978, under sub-section (4) of section 12 
of the Beedi Workers Welfare Fund Act, 1976. 

(2) A copy of the Iron Ore Mines and Manganese Ore Mines 
Labour Welfare Cess RUles, 1978 (Hindi and English 
versions) published in Notification No. G.S.R. 1044 in 
Gazette of India dated the 19th August, 1978. under 
sub-section (4) of section 14 of the Iron Ore Mines and 
Manganese Ore Mines Labour Welfare C~ Act, 1976. 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of ~ 
Hindustan Teleprinters Limited. Madras, for the year 
J977·78. 

[p.T.O. 
1 



(li) Annual Report of the Hindustan Teleprinters Limited, 
Madras, for the year 1977-78 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor Genual thereon. 

4. Me Ie freaa Bajy. SabIIa 

Secretary reported a message from Rajya Sabh3 that at its sitting 
beld on the 6th December, J 978, Rajya Sabba agreed without any 
amendmeat to the Code of Criminal Procedure (Amendment) Bill. 
1978, passed by Lot Sabha on the 28th November. 1978. 

5. Report of Btl. _ Addlory COIDIDitIee 
Sbri Ravindra Vanna presented the Twenty-seventh Report of 

the Business Advisory Committee. 

6. Report aI hhIic Acceaat5 COIUIittee 

Shri Asoke Krishna Dutt presented the Ninely-ei~hth Report of 
the Public Accounts Committee on action taken by Government on 
the recommendations contained in the Forty-third Report on Dues 
aDd Equipment relating to the Ministry of Communications. 

7. RIIlrt ef C_ ....... _ die Wdfjft of Sdatdaled C..-s .... 
ScWtded TrIMs 

SIlri Suraj Bhan presented the Twenty-fifth Report on Action 
taken by Gowmmcnt on the recommendations contained in tbe First 
Report of the Committee on the Welfare of Scheduled Castes and 
Scbed'*d Tribes 00 the Ministry of Agriculture and Irrigation 
(Department or Agrkuhure )-Allotment of land to Scheduled Castes 
and Scheduled Tribes in the Union Territory of Delhi. 

I. APBtA.~ .... .., RaJya SebU tID C ......... 811-" .... 
..... AIRed Ie Bill _ " .... by AIn ....... P.le. 

Th~ Cnnsritlltion (Ftlrtv-(iffh AIMndlMnl) BiD. J 978 
VotinJt on the following amcndmenb. made by Rajya Sabha in the 

Bill. as passed by Lok S:lbha. commenccd:-

Nrtf,., ClallS#" 7 A 

(1) That at page 3. a/It" line 4, the following new clause be 
;ngrted. namcly:- . 

'Amendment of 7A. In article l1e of the Constitu. 
article lIe ti .. :m, f~ the words and fifUr~ "atllde 

14. article 19 or article 31" the words 
and figures "article 14 or article 19" 
shaD be subltituted .. 
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Clause 8 
(2) That at page 3, clause 8, be deleted. 

Clause 35 
(3) Th"t at page 8, clause 35, be deleted. 

'Clause 44 
(4) That at page 13, clause 44, be deleted. 

Clause 45 
(5) That at pages 1 3 and 14, clause 45, be delett'd 

Clause 47 
(6) That at page 14, clause 47. be deleted. 

On the motion for adq>tion of Amendment No. (1) made- by Rajya 
Sabha in the BiU, the House divid.!d, Ayes *311; Noes *37. The 
amendment was adopt~ by a majority of the total membership of the 
House and by a maJonty of not less than two-thirds of the Members 
present and voting. 

On the motion for adoption of Amendment No. (2) made by Rajya 
Sabba in the Bill. the HOUse divided, Ayes *319; Noes *23. The 
amendment was adopted by a majority of the total membership of the 
House and by <.l majority of not Jess than two-thirds of the Members 
present and vot;ng. 

On the motion for adoption (If Amendment No. (3) made by Rajya 
Sabha in the Bill. the House divided. Ayes *352; Noes *23. The 
"-Imendmcnt was adopted by a majority of the total membership of the 
Hou.~ and by a majority of not Jess than two-thirds of the Members 
present and voting. 

On the motic 'r adoption of Amendment N(). (4) made by 
Rajya Sabha in lh,~ Bill. the House divided. Ayes *376; Noes *Nil. 
The amendment ",IS adopted by a majority of the total membership 
of the House and h\l a majority of not less than two-thirds of the 
Members present and voting. 

On the motion for adoption of Amendment No. (5) made by Rajya 
Sabha in the Bill, the House divided, Ayes *342; Noes *41. The 
amendment was adopted by a majority of the total membership of the 
House Dnd by a majority of not Jess than two-thirds of the Members 
present and voting. 

On the motion for adoption of Amendment No. (6) made by 
Rajya Sabha in the Bill. the House divided. Ayes *341: Noes ~42. The 
amendment wa.~ adopted by a majority of the total membershIp of the 
Hou.~e and by a majority of not Jess than two-thirds of the Members 
present and voting. __ n_._. ____ . ______________ . ______ _ 

.. ~ ........ _ ~.. ...... _._._ ..•. __ .• ,,0 .• 

*Subject to correction. 
[P.T.O. 
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The motion that the Bill. as amended by the amendments agreed 
to. be passed was moved by Dr. Pratap Chandra Chunder. 

On the motion the House divided, Aye·s *357; Noes·1. The mo-
tion was adopted by a majority of the total membership of the House 
and by a majority of not less than two-thirds of tbe Members present 
and voting. The BiU. as amended by the amendments agreed to, was . 
pa.~sed by the requisite majority in accordance with the provisions of 
articJe 368 of the Constitution. 

9. M ...... ~ 11ainI Report of CODIIIIIttee eI Pri ..... 
Shri Morarji R. Desai moved the following motion:-

1bat this House do consider the Third Report of the Com-
mittee of Privileges presented to the House on the 21st 
November. 1978." 

Tbe foRowing Members took part in the debate on the motion after 
disposal of motions mentioned in P~raf!l1lph No. 10 below:-

(1) Shri C. M. Stephen 
(2) Sltri Madhu Limaye 
(3) Shri J yotirmoy Bosu 
(4) Sbri Sougata Roy 

(5) Dr. Murti Manohar Joshi 
(6) Sbri A. Bala Pajanor 
(7) Shri Nirma1 Chandra Jain 
(8) Shri M. N. Govindan Nair 
(9') Sllri Ram lethmalani 

nO) Shri Somoath Chatterjee 
(11) Shri Raj Narain 

The discussion was not con:luded. 

18. ·MefiMo V .... .. _. 

(I, Shri Morarji R. Desai moved the following motion:-
"'That this Hou.~ do SU.\pend that pan of sub-rule (2) of 

Rule 3 J S of tbe Rules of Procedure and Conduct 01 Busi-
ness in Lok Sabha which reads enot exceeding half an hour 
in duration', in it~ application to lhemmion that tbi.'i 
House do COILliider the Third Repor1of' the Committee of 
Privileges ... 

... --. SUbJect to'· correction. 
·See also Paragraph No, 9. 
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(2) Shri Jyotirmoy Bosu moved the fOllowing motion:-
"That this House do suspend that part of sub-rule (2) of 

rule 315 of the Rules of Procedu're and Conduct of Busi-
nes.1i in Lok Sabha which reads 'not exceeding half an 
hour in duration, and such debate shall not refer to the 
details of the report further than is necessary to make out 
a case for the consideration of the -report by the House" 
in its application to the motion that this House do consider 
the Third Report of the Committee of Privileges." 

(Lot Sabha adjourned at 1 P.M. and re-assembled at 2.02 P.M.) 
The motion at Serial No. (2) above moved by Shri Jyotirmoy Bosu 

was withdrawn by leave of the House. 
The motion at Serial No. (1) above moved by Shri Morarji R. Desai 

was adopted. 

6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 8th December, 

1978). 

A VTAR SINGH RIKHY, 
Secretary. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, December 8, 1978!Agrahayana 17, 1900 (Saka) 

No. 191 
11.02 A.M. 
1. Oath or Aftirmatioa 

Sbri Syed Liaquat Husain made and subscribed the oath in Hindi 
and took his seat in the H<>use. 
1. se.ned Qaestioas 

Starred Questjons Nos. 284-290 were orally answered. Replies 
to Starred Questions Nos. 291-299 and 301-303 were laid on the 
Table. 
3. UDStarred QoestioDs 

Replies to Unstarred Questions Nos. 2784-2793, 2"795-2804, 
2806-2815, 2817-2829, 2831-2874, 2876-2903, 2905-2951, 
2953-2980, 2982 and 2983 were laid on the Table. 

A statement by the Minister of State in the Ministry of Finance 
correcting the reply given on the 4th August, 1978.to Unstarred Ques-
tion No. 2817 regarding involvement of Government officials in smug-
gling activities was also laid on the Table. . 

4. AIIaoaDcemeat by Speaker 
The Speaker made an announcement that on account of change 

in the date of Muharram, Lok Sabha would sit on Tuesday, 12 
December, 1978 to transact the business (including Questions) origi-
nally scheduled for Monday, 11 December, 1978. Monday, 11 De-
cember, 1978 would be observed as holiday. 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Aircraft (~endn;tent) ~ul~, 1978 (Hindi 
and English versions) published In Notification No. G.S.R. 
1147 in Gazette of India dated the 16th September, 1978 
under section 14-A of the Aircraft Act, 1934 together 
with an explanatory note. 

[p.T.O. 
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(2) A copy each of the following Notifications (Hindi aDd 
English versions) under section 159 of the Customs Act, 
1962:-

(i) G.S.R. 561(E) pu1:tished in Gazette of India dated the 
23rd November, 1978 together with an explanatory 
memorandum regarding revised rate of e:xch8l]p for 
conversion of Swiss Franos into Indian currency or 
vice-v",... 

(ti) G.S.R. 563(E) publisbcd in Gazette of India dated the 
29th November, 1978 together with au O.pilllalory 
memorandum. e~ rough uncut precious stoD5 
from whole of the awdliary duty of customs. 

(3) A copy each of the following Notifications (Hindi aad EDt-
100 versions) issued under the Caatral &ci&e R.aIm. 
1944:-

0) G.S.R. 1388 published in GazeUe of India dated the 
25th November, 1978 together witb an explanatory 
memorandum amending NotificaIioD No. 68171<£ 
dated the 29th May, 1971 to iDcorporate an cxpJana-
lion defining tho expre&sioD 'Baible' and 'rigier for 
levy of excise duty on plastics. 

(ii) G.S.R. 1389 publisbed in Gazette of India dated the 
25th November, 1978 together with an ~ 
IDfIIIlOr1lDdwn ameadiag NQliticaUoa Nos. 72171-CE.and 
75171-CE dated the 29th May. 1971 10 mr.t aa __ 
planation clarifyiDg tho tams T.i&id' aDd 1laibJd for 
levy of excise duty on plasaics. 

(iii) G.&.R. J 390 pubIiIbcd in Gazcae of India dateIl dac 
25th November, 1978 together with an expJaaaury 
memorandum fIIDClIdiDg NotiicalioD No&. 70171..cE 
and 71 i 71-CE dated the 29th May, 1971 to insert an 
eJtplanation clarifying the 1DnDs 1IaItiWd aad ...... 
for levy of excise duty 00 plastics. 

(4) A copy of the ~ R&:pon. (HiDdi aod Eoaliah va-
siom) of tho Indlllttial Finaaoe Corpoaation ollDdi& lor 
the year euded the 30th Juno. 1978 aIoa, willl die .... 
menl showing the AIICIC5 aDd Liabilitiel aacl Profit IDd 
Loss Account d the Corporation, under sub-secaon (3) 
of section 35 of the Industrial Fiaaace Oatpnliaa Act. 
]948. ' 

6. A...a .... 
Secretary laid 011 the Table following two Bi1ls puled by the Houses 

of Parli8IDCDt during the current saioa and 8JSeDteci to:-
( 1) The Employment (If Children (Ameadmeut) Bill. 1978. 
(2) The Additional Duties cl Excise (TextDes and Textile 

Articles) BilL ] 978. 
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1. Statemeat ...... , Govenmteut ......... 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the next week. 

I. M .... for EIedioB to ComnHttee 
Shri Mohan Dharia moved the fo!lowing motion:-

'"That in pursuance of sub-section (4)(b) of Section 4 of the 
Tobacco Board Act, 1975, read w.i.\h rules 3 and 4 of the 
Tobacco Board Rules, 1976, the members of this House 

.. do proceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to serve as 
members of the Tobacco Board, for the next term com-
mencing from the Ist January, 1979, subject to the other 
provisions of the said Act and the Rules made there-
under." 

The motion was adopted. 
,; M ... aepa'" Joillt CG-miHee 

Shrl Annasabeb Gotkhinde moved the follOWing motion:-
"That this House do recommend to Rajya Sabha that Rajya 

Sabha do appoint a member of Rajya Sabha to the Joint 
Committee on the Bill to consolidate and amend the law 
relating to co-operative societies with objects not confined 
to one State and serving the interests of members in more 
than ODe State in the vacancy caused by the resignation of 
Shri Khurshed Alam Khan and do communicate to this 
House the name of the member so appointed by Rajya 
Sabba to the Joint Committee." 

The motion was adopted. 
1.; M.... • .. ding 1'weaty-8evellth Report of Busine:fl& Advisory 

Co 'nee 
Sbri Ravindra Varma moved the following motion:-

"That this House do agree with the Twenty-seventh Report of 
the Business Advisory Committee presented to the House 
on the 7th December. 1978." 

The motion was adopted. 
11. Modoa repnIiag 1bird Report of COIlllDl1tee of Privileges 

Discussion on the following motion moved by Shri Morarji R. Desai 
011 the 7th December, 1978, continued:-

"That this House do consider the Third Report of the Com-
mittee of Privileges presented to the House on the 21 st 
November, J 978." 

[p.T.O. 
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The following Members took part in the debate:-
(l) Shri C. Subramaniam 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 
2.02 PM.) 

(2) Shri Vasant Sathe 
The motion was adopted. 

12. MetiaD 
Shri Morarji R. Desai moved the following motiOll:-

1bat this House having considered the Third Report of the 
Committee of Privileges agrees with the fiDdings of the 
Commitme:-

That Shrimati Indira Nehru Gandhi. Shri R. K. Dbawan, 
former Additional Private Secretary to the thm Prime 
Minister and Shri D. Se~ f<Jnner Director of C.Bl. 
committed a breach of privilege and contempt of the 
House by causing obstruction, intimidation, harassment 
and institution of false cases against four OOIlcemed 
officers; 

That she committed a further breach of privilege and 
contempt of the House by her refusal to take oathlaffir-
mation before the Committee; 

That she also committed a breach of privilege and contempt 
by casting aspersions on the Committee in ber state-
ment dated 16th June, 1978 submitted to the C0m-
mittee. and that the last two breaches of privileges bave 
aggravated the first mentioned contempt. 

The House further autborisestbe Honourable Speaker to take 
steps to ensure the presence in this House of Sml Indira 
Nehru Gandbi in her p1ace, Shri R. K. Dhawan and 
Shri D. Sen before the Bar of the Hou.IIe on sudl date 
as may be decided by the Honourable Speaker, to bear 
them on the question of punishment and to receive such 
punisbment as may be detennined by the House." 

The discussion was not concluded. 
13. Pm_ lWentbets' B~ 

(I) The Constitution (Amendment) Bill. 1978 (Oml,.,. 01 
article 14) by Shri Manobar Lal. 

(2) The Code of .Criminal Procedure (Am~ent) BDd the ro-
peal of the ConJervation of Foreign Exchange and Prevention of 
Smuggling Activities BiU. 1978 by Sbri Ram JetbmaJani. 
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(3) The Reservation of VaCancies in Posts and Services (for Sche-
duled Castes and Scheduled Tribes) Bill, 1978 by Shri Suraj Bhan. 

(4) The Abolition of Prostitution Bill, 1978 by Sbri Sougata Roy. 
(5) The Boundary Commission Bill, 1978 by SJ¢ Eduardo Faleiro. 
(6) The Constitution (Amendment) Bill, 1975 (Amendment of 

article9 101 and 190) by Sbri Eduardo Faleiro. 
(7) The Free Legal Services Bill, 1978 by Shri Eduardo Faleiro. 
(8) The Constitution (Amendment) Bill, 1978 (Amendment of 

articles 124 and ISS) by Shri Eduardo Faleiro. 
14. Private Memhc.t's B~Aatelldment for CireuJatioD-Adopted 

The Janota Trusteeship Bill, 1978 by Dr. Ram;; Singh 

Dr. Ramji Singh concluded his speech in reply to the debate on the 
motion for consideration of the Bill moved by him on the 24th Nov~ 
ember. 1978. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the 1 Sth August, 1979, moved by Dr. Ramji 
Singh, was adopted. 
U. Private Member's BUI-Negatived 
The Sick Textile Undertakings (Nationalisation) Amendmtmt Bill, 
1978 (Amfndment of section 21 and Second Schedule) by Shrimati 

Parvathi Krishnan -
The motion for consideration of the Bill was moved by Shrimati 

Parvathi Krishnan. 
The following Members took part in the debate:-

( 1) Shri Vinod Bhai B. Sheth 
(2) Shri Ram Sewak Hazari 
(3) Or. Ramji Singh 
(4) Shri K. A. Rajan 
(S) Shri Yuvraj 
(6) Shri P. Rajagopal Naidu 
(7) Prof. P. G. Mavalankar 
( 8 ) Shri Chitta Basu 
(9) Shri Laxmi Narain Na~ak . 

(10) Shri Kacharulal H.~raJ Jam 
(11) Kumari Abba Matti 

Shrimati Parvathi Krishnan replied to the debate. 
On the motion for consideration of the ~ill, ~e House ~vided. 

Ayes *21; Noes *46. The motion for conSIderation of the BIll was 
accordingly negatived. 

*Subject to correction. 
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16. PI ... Mean...... U'" CI df reh I 

The Inditm SodtIII Di&ptIrNIa AbOliIIM''''' 1m'", SIIIi·.." ,.". 
SIIttIh· }:" ... 

The motion for coosideratioR ,of tIIe·'JIiI1: ........ '~.,. 'Sliri bop 
Nath Sia&h Yadav, Jl'lS speech wa.1IGt: oonc:;I .... . 

The discussion on 1IJe Bm was not COIIdudi:d~ 

17. Ball ........ ail h. 
Dr. Laxminarayan Pandey raiIecl a tIaIf-1D-kau ___ CB' 

points. an.ing out ~ lbe aaswer aivea on 2lad N~. 197& to 
Starred Question No. 53 regarding Persons liviDg below poverty l.ibc. 

Shri Morarji R. Desai replied to the discussion. 

6.10 P.M. 
(Lck Sabha adjourned tUtll A.M. on Tuesday, the 12t1r~, 

1978). 

A VTAR Sf!IftM idkHY, 
lisa bry; 

• GMGIPNDMR-324S (P) LS-8-12-78-125. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 12, 19781Agrahayana 21, 1900 (Saka) 

No. 192 
11.01 A.M. 
1. Starred Questions 

• Starred Qu~tions N~ .. 304, 3~5 and 307-311 were orally 
answered. Replies to remammg questIons were laid on the Table. 
2. UDstarred Questions 

·Replies to Unstarred Questions Nos. 2984-3183 were laid on the 
Table. 

3. Papers Laid on the Tabl(l 
The following papers were laid on the Table:-

(1) A copy of the Betwa River Board Regulations, 1978 (Hindi 
and English versions) published in Notification No. 
G.S.R. 28 ( 18) 178-GB in Gazette of India dated the 2nd 
December, 1978, under section 24 of the Betwa River 
Board Act, 1976. 

(2) A copy each of the following Reports Hindi and English 
versions) under section 619A of the Companies Act, 
1956:-

(i) Annual Report of the Rajasthan State Dairy Develop-
ment Corporation Limited, Jaipur, for the year 1975-76 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(ii) Annual Report of the Rajasthan State Dairy Develop-
ment Corporation Limited, Jaipur, for the year 1976-77 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

·Postponed from 11-12-1978. 
[P.T.O. 
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(3) Two statements (Hindi and English versions) showing rea-
sons for dclay in laying the reports mentioned at (2) 
above. 

(4) A copy of the Annual Administration Report (Hindi and 
English ve~ions) of the Ddhi Development Authority, 
for the year 1977-78, under section 26 of the Delhi Deve-
lopment AC4 1957. 

(5) A t:q)y each of three statements (Hindi and English ver-
sions) containing data regarding implementation (vide 
Sections 6. 20 and 21) of the Urban Land (Ceiling and 
Regulation) Act. 1976 in various States and·· Union terri-
tories together with an explanatory memorandum, in pur-
suance of the assurance given by him during Half-an-Hour 
discussion on the 27th November, 1978. 

(6) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Indian Institute of Management, Bangalore, 
for the year 1977-78 together with the Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the workin~ of the Indian lDstitute of 
Management, Bangalore, for thc year 1977-78. 

(7) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Indian Ino;titute of Management, Ahmedabad, 
for the year 1977-78 together with the Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
tho Government on tbe working of the Indian Institute of 
Managemeot. Ahmedabad. for the year 1977·78. 

(8) (i) A copy of the Annual Report (Hindi and Englisb ver-
sions) of the Nationa1 Institute of Foundry and Forge 
Techoology. Ranchi. for the year 1977-78 together with 
the Audited AccamIs. 

(ii) A copy of the Review (Hindi and Eogiish versions) by 
the Government on the working of the National Institute 
of Foundry and Forge Tecbnology, Rancbi. for the year 
1977·78. 

(9) (i) A copy of the Annual Report (Rindi and English ver-
sions) of the School of Planninl and Architecture, N'!W 
Delhi, for the year 1977·78 together with statement of 
Accounts. 

(ii) A oopy of the Review (Hindi and English venions) by 
the Government on tbe working of the School of Plan-
ning and Architecture. New Delhi. for the year 1977-73. 
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(10) (i~ A copy of the Annual Report (Hindi and English ver-
Sions) of the National Institute for Training in Industrial 
Engineering, Bombay, for the year 1977-78. 

(ii) A copy of the Review (Hindi and English versions) by 
the GOV'emment on the working of the National Institute 
for Training in Industrial Engineering, Bombay, for the 
year 1977-78. 

4. Statemeat by Leader of Opposition 
The Leader of the Opposition made a statement regarding the in-

formation given to the House on the 8th December, 1978 about com-
munication received from the office of Commissioner of Police on the 
alleged threat to the life of the Prime Minister. 

The Speaker clarified the position about the points raised by the 
Leader of the Opposition. 
(Lok Sabho cuJjourned at t .54 P.M. and re-assembled at ~.48 P.M.) 
5. ModoBs 

( 1) Discussion on the following motion moved by Shri Morarji 
R. Desai on the 8th December. 1978; continued:-

"'That this House having considered the Third Report of the 
Committee o( Privileges agrees with the findings of the 
Committee:-

That Shrimati Indira Nehru Gandhi, Sbri R. K. Dhawan; 
former Additional Private Secretary to the then Prime 
Minister and Shri D. Sen. former Director of C.B.I. 
committed a breach of privilege and contempt of the 
House by causing obstruction, intimidation; haras.;-
ment and institution ot false cases against four con· 
cerned officers; 

That ~ committed a further breach of privilege and con-
tempt of the House by her refusal to take oatblaffirma-
tion before the Committee; 

That she also committed a breach of privilege and con-
tempt by casting aspersions on the Committee in her 
statement dated 16th June. 1978 submitted to the 
Committee. and that the last two breaches of privileges 
have aggravated the first mentioned contempt. 

The House further authorises the Honourable Speaker to 
take. steps to ensure the ~e:sence in this H~use of '. 
Smt. Indira Nehru GandhI 10 her place, Shn R. K. 
Dhawan and Shri D. Sen before the Bar of the Hous~ 
on such date as may be decided by the Honourable 
Speaker. to hear them on the question of puni~ent 
and to receive such punishment as may be deternuned 
by the House." . ___________ -._-

-.- .• -Discus.~ -together: - - - . 
[p.T.O. 
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Seven substitute motions [Nos. 1, 2, 7, 9, 13, 18 and 19] were 
moved by Sarva.~hri Nanasaheb Bonde, K. Lakkappa; Janardhana 
Poojary; Eduardo Faleiro; Ajitsinh Oabhi, B. C. Kamble and Shanker 
Dev. 

Nine amendments [Nos. 3,4. 5. 6; 10, 1:, 12; 14 and 15] were 
moved by Sarvashri B. P. Mandai, Sbambhu Nath Chaturvedi; Han 
Vishnu Kamath; Jyotirmoy 805u. Dr. Murli Maoohar Joshi and Shri 
Madhu Limaye. 

*(2) Sbri Jyotirmoy Bosu moved the follo,,"ing motion:-
"After having considered the Third Report of C.ommittee of 

Privileges (Sixth Lok Sabba) presented to the House on 
the 21st November. 1978. wherein the Committee have 
recommended that Shrimatj Indira Gandhi. former Prime 
Minister and uader of the House. among others 
deserves punishment for the serious breach of privilege 
and contempt of the House by causing obstruction. inti-
midation,. bara..~smen and institution of false cases 
against the concerned officers who were collecting infor-
midation. harassment and institution of false cases 
mentaries for Starred Question No. 656 tabled by Shri 
JyOlirmoy Bosu. M.P .. and answered in Lok Sabha on 
the J 6th April. 1975 and had observed that two actions 
on the part of Shrimati Indira Gandhi viz .• her refusal to 
take oath!affinnation and depose before the Committtoc 
and answer questions by the Committee and secondly 
casting aspersion on the Committee by her letter dated 
J 6th June, 1978, submitted to the Committee. aggravat-
ed the original) breach of privilege and contempt of the 
House; 

This House condemns unequivocally Shrimati Indira Gandhi 
to rigorous ~sonment till the end of the current 
session of !.ok Sabha and expels her from thi~ Lok Sabha 
in view of the unprecedented and heinous nature of the 
case and the importance of the issues involved in main-
taining the authority. dignity and so\~ignty of Lok 
Sabba and upholding the principles underlying the sys.-
tem of Parliamentary democracy." 

Seventeen substitute motions (Nos. S. 6, 7. 8, 10, 1:, 14; 15; 
16. 18. 19. 20. 22. 23. 24: 26 and 28) were moved by Sarvashri 
OiJip Chakravarty. Yadvendra Dutt. Mrityunjay Prasad. Ugrasen. 
Y. P. ~astri. Narendra P. Natbwani. Hari Vishnu Kamath: Nirmal 
Chandra Jain.. Dr. Ramji Singh. Sarvashri Nanasaheb Bonde. 
Vmayak Prcwtd Yadav, Yuvra;. Ram Dbari Sha~tri. M. N. Govindan 
Nair and A. K. Roy. 

An amendment (No.2) wa." moved by Shri Jyotinnoy Bosu. 
, •• _" ' __ "_'~" , ....... ' ___ • .# _ .... L ........ ___ "'_· _., 
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• (3) Shri JYQtirmoy Bosu moved the following motion:-

"After having considered the Third Report of the Committee 
of Privileges (Sixth Lok Sabha) presented to the House 
on the 21st November, 1978, wherein the Committee 
have recommended that Shri R. K. Dhawan former Addi-
tional Private Secretary to the then Prime' Minister and 
Shri D. Sen, former Director, Central Bureau of Investi-
gation, deserve punishment for the serious breach of 
privilege and contempt of ~he House by causing obstruc-
tion, intimidation, harassffient and institution of false cases 
against the concerned offic~r5 who were collecting infor-
mation for preparing an answer and a Note for Supple-
mentaries for Starred Question No. 656 tabled by Shri 
Jyotinnoy Bosu, M.P., and answered in Lok Sabha on the 
16th April, 1975; 

This House condemns unequivocai1y the said Shri R. K. Dhawan 
and Shri D. Sen to rigorous imprisonment till the end of 
the current session of Lok Sabha." 

Eleven substitute motions [Nos. 1, 2, 3, 4,6, '}, 9, 10. h; 13 and 
14] were moved by Sarvashri Dilip Chak.r~varty, Mrityunjay Prasad. 
Hari Vishnu Kamath. Narendra P. Nathwani, Ninnal Chandra Jain. 
Vinayak Prasad Yadav, Ram Dhari Shastri, M. N. Govindan Nair and 
A. K. Roy. 

An amendment [No.1] was moved by Shri Jyotirmoy Bosu. 

The following Members took part in the combined debate on the 
three motions mentioned at items (1), (2) and (3) above:-

(1) Shri C. M. Stephen 
(2) Shri Harl Vishnu Kamath 

(3) Shri Samar Mukherjee 

(4) Sbri Rudolph Rodrigues 

(5) Shri K. P. Unnikrisbnan 

(6) Shri Yadvendra Dutt 
(7) Shri P. Venkatasubbaiah 

(8) Shri Chitta Basu 
(9) Dr. Subramanian Swamy 

The discussion was not concluded. 

--;Oiscussed together. 

5 
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Shri Kommueddi Suryanarayana raised a balf-an-hour discus-
sion on points arising out of the answer given on the 4th December, 
1978 to Unstamd Question No. 2089 regarding Sale of paddy in 
Andbra Pradesh at low price. 

Sbri Bbanu Prat.., Singh replied to the discussion. 

6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on WedDe&day, the 13th 

December, 1978). 

A VTAR SINGH RIKHY, 
Secretary. 

GMGIPMRND-LSI-3286 LS-12 .. 12-78-72S. 
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LOK SABRA 

BULLETIN---PART I 
[Brief Record of Proceedings] 

Wednesday, December 13, 19781Agrahayana 22, 1900 (Saka) 

No. 193 
t 1.02 A.M. 
1. sc.red Questions 

S.tarred Questions Nos. 326-332 and 342 were orally answered 
Replies to S~red Questions Nos. 324, 325, 333-335, 337-341 and 
343 were laid on the Table. 

Replies to Unstarred Questions Nos. 3184-3220, 3222-3303. 
3305-3373 and 3375-3383 were laid on the Table. 

3. Papers laid OIl die Tabkt 

The following papers were laid on the Table:-

( J) A copy each of the following papers (Hindi and English 
versions) under sub-section (I) of section 619A of the 
Companies Act, 1956:-

( i) Review by the Government on the working of the IndIan 
Rare Earths Limited. Bombay. for the year 1977-78. 

(ii) Annual Report of the Indian Rare Earths Limited, Bom-
bay. for the year 1977-78 along with the Audited Ac-
counts and the comments of the ComptrOller and Audi-
tor General thereon. 

(2) A copy of the Jute ( Licensing and C()ntrol) Fourth 
Amendment Order. 1978 (Hindi and English versions) 
published in Notification No. S.O. 680(E) in Gazette of 
India dated the 23rd November. 1978, under sub-section 
(6) of section 3 of the Essential commodities Act, 1955. 

[P.T.O. 
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(3) A copy each of the following papers <Hindi and Enllish 
versions) under sub-section (l) 0[ section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Newsprint and Paper Mills Limited, Nero-
nagar, for the year 1977-78. 

(ii) Annua) Report of the National Newsprint and Paper 
Mills Limited, NepaDagar, for the year 1977-78 along 
with the Audited Accounts and the commenb of the 
Comptroller and Auditor General t~eon. 

( 4) A copy of the Annua) Report (Hindi and English versionloi) 
of the Shipping Development FUnd Committee for the 
year J 976-77 along with the Audited Accounts. under 
sub-section (6) of section 16 of the Merchant Shipping 
Act, 1958. 

(5) A statement (Hindi and English versions) regarding with-
drawal of an advance from the Conlingenl.'Y Fund of India 
for payment of Government of India share of the equilY 
capital of Electrical Construction Company Limited, Tri-
poli. . 

(6) A copy of the Annual Assessment Report (Hindi and 
English versions) on the programme and its implementa~ 
tion for accelerating the ~plead and development of Hindi 
and its progressive use· for various official pul"pOSCs of the 
Union (or the year 1975-76. 

( 7) A copy each of the follOWing Notifications (Hindi and 
English versions) under sub-section (2) of section 3 of 
the All India Services Act. 1951:-

0) The Indian Police Service (Appointment by Promotion) 
(Third Amendment) Regulations. 1978, published in 
Notification No. G.S.R. 551 ( E) in Gazette of India 
dated the 13th November. 1978. 

( ii) The All India Servic(.~ (Discipline and Appeal) Second 
Amendment Rules. J 978. publi.shed in Notification No. 
G.S.R. 1415 in Guctte of India dated the 2nd Decem· 
ber. 1978. 

(8) A copy each of the following papers (Hindi and Englisb 
versions) under 5utHecti()n (J) of section 619A of the 
Companies Act, 1956:-

0) Review by the Government on me working of the Rural 
E1ectrifical.ion Corporation. New Delhi. for the year 
1977-78. 
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(ii) Annual Report of the Rural Electrification Corporation 
New Delhi, for the year 1977-78 along with the Audited 
Acoounts and the comments of the Comptroller and 
Auditor General thereon. 

(9) A c?PY,each of the fol1~wing papers (Hindi and English 
versions) under sub-sectIOn (1) of section 619 A of the 
Companies Act, 1956:-

(a) (1) Annual Report of the Mishra Dhatu Nigam Limited, 
Hyderabad. for the year 1977-78 along with the Audited 
Accounts and the comments of the Comptroller and Audi-
tor General thereon. 

(2) A. statement explaining that Government are in agreement 
With the above Report and therefore no separate Review 
on the working of the company is being laid. 

(b) (I) Annual Report of the Bharat Electronics Limited, 
Bangalore. for the year 1977-78 along with the Audited 
Accounts and the comments of the Comptroller and Audi-
tor General thereon. 

(2) A statement explaining that Government are in agreement 
with the above Report and therefore no separate Review 
on the working of the Company is being laid. 

4. CalliDg Attention 

Shri Nirmal Chandra Jain called the attention of the Minister of 
Commerce and Civil Supplies and Cooperation to the reported fall in 
foreign trade. 

The Minister of Commerce and Civil Supplies and Cooperation laid 
on the Table a statement in regard thereto. 

S. Reports of Public Accounts CODlnrittee 

Shri I). V. Narasimha Rao presented the following.Reports (English 
and Hindi versions) of the Public Accounts Commlttee:-

(I) 

(2 ) 

Ninety-fourth Report On ac~ion t~ken by Gove~ment on 
the recommendations contamed m th.e .Forty-Slxth .Report 
on 'Delhi Milk Scheme' relating to MInistry of Agriculture 
and I rrig .. t ion (Department of Agriculture). 

Hundred and second Repor~ on actio~ takt:n by Govern-
ment on the recommendatIons. contamed tn. the Seven-
teenth Report on 'Export of Bicycles and Bicycle Com· 
ponents during J 970's' relating to Ministry of Commerce. 

[P.T.O. 
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6. Gol'eftUlHllt BiU--iIItrodaced 

The Indian Standards Institution (Certification Marks) Extension 
to Kohima. Wokha~ Zunheboto, Mokokchung and Phek Districts Bill, 
1978. 

7. M8Uen U .... Rule 377 
(1) Shri Surendra Bikram raised a matter regarding examination 

of suggestion for mixing of alcohol with petrol to tackle the probIIem of 
alcohol surplus. 

(2) Sltri Ugrasen raised a matter regarding t'CpOrted notice served 
by the employees of Nationalised and other Banks to go on strike on 
28th and 29th December, 1978. 

(3) Dr. Vasant Kumar Pandit raised a matter reg8f'ding p~ems o( 
tobacco growers. 

(4) Sbri Vijaykumar N. PatH nised a matter regarding working 
of Indian Agricultural Research Institute. 

(5) Shri Jyotirmoy Bosu raised a matter regarding reported scarcity 
of coaJ~ kerosene and firewOl'XI in Delhi. 

(6) Shri Hukmdeo Narain Yadav raised a matter regarding disposal 
of accumulated stock of soiled wodlen and cotton clOlh and ready mauc 
garments in Connaugbt Place Branch of the Kbadi and Village fndus-
tries Commission . 
••• GMa' sal BII U .... C .......... 

The Sugar UnJ~rlakingJ (Takingov" of Management) Bill. 1978 
The motion for consideration of the Bil was moved by Shri Bbanu 

Pratap Singh. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon was moved by Sbri Vinayak PrLqcj Yadav. 

The following Members took part in the debate:-
() Sltri A. R. Badri Narayan 
(2) Shri Brij Bhu.Vian Tiwari 
(3) Shri Kommareddi Suryanarayana 
(4) Sbri Y. P. Shastri 
(S) Shri K. Mayatbevar 
(6) Sbrimati Abilya P. Rangnekar 
(7) Dr. Bijay Mooda1 
(8) Dr. Ramji Singh 
(9) Shri P Rajagopol Naidu 

(10) Shri Harike6b Bahadut' 

-Discussed frorn 12.46 P.M. to 2 P.M. and again from 4.39 P.M. 
to 5.30 P.M. 
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(11) Shri G. Narsimha Reddy 
(12) Shri Laxmi Narain Nayak 
(13) Shri Dhirendranath Basu 
(14) Shri Yuvraj 

(IS) Shri P. Venkatasubbaiah 
(16) Shri U grasen 

The discussion was not concluded. 

9. Motioas 

• *( 1) Discussion on the following motion moved by Shri Morarji 
R. DesaJ on the 8th December. 1978 and the substitute motionslamend-
ments thereto moved on the 12th December, 1978, continued:-

"That this House having considered the Third Report of the 
Committee of Privileges agrees with the findings of the 
Committee'-

That Shrimati Indira Nehru Gandhi, Shri R. K. Dhawan 
former Additional Private Secretary to the then Prime 
Minister and Shri D. Sen. former Director of C.B.I. 
committed a breach of privilege and contempt of the 
House by causing obstruction, intimidation, harass-
ment and institution of false cases against four COIl-
cerned officers: 

That she committed a further breach of privilege and con· 
tempt of the House by her refusal to take oath!affirma-
tion before the Committee; 

That she also committed a breach of privilege and con· 
tempt of the House by her refusal to take oathlaffinna-
'itatement dated 16th June, 1978 submitted to th~ 
Committee. and that the last two breache.., of privileges 
have aggravated the first mentioned contempt. 

The House further authorises the Honourable Speaker to 
take steps to ensure the ~r~sence in this H~use ~f 
Smt. Indira Nehru Gandbi 10 her place, Shn R. K. 
Dbawan and Shri D. Sen before the Bar of the House 
on such date as may be decided by the Hon.ourable 
Speaker, to hear them ?n the question of purushl!lent 
and to ~ive such pUnishment as may be d~termmed 
by the House." 

•• __ - ..... ___ • __ ._.0. __ _ 

·.Discus.1ied together. 
[P.T.a. 
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··(2) Discussion on the fOllowing motion moved by Shri Jyot.innoy 
Bosu and the substitute motionslamendment thereto moved on tbe 
12th December. ]978. continued:-

dAfter baving considered the Third Report of tbe Committee of 
Privileges (Sixth Lok Sabha) presented to the House on 
the 21st No\lember. 1971\. wherein the Committee have 
recommended that Shrimati Indira Gandhi. former Prime 
Minister and Leader of the House. among' others 
deserves punishment for the serious breach of privilege 
and contempt of the House by causin~ obstruction, inti-
midation. harac;sment and institution of false cases 
against the concerned office" who were collecting infor-
mation for preparing an answer and a Note for Supple-
mentaries for SlalTed Que,§tion No. 656 tabled by Shri 
)votinDoy Bosu. M.P.. and answered in I...ok $abba on 
the J 6th April. 1975 and had ()bserved that two actions 
on the part of Shrimati Indira Gandhi viz .. her refusaJ to 
take oathlaffirmation and de~ before the Committee 
and answer Question\ by the Committee and secondly 
casting aspersion on the Commiu~ by her letter dated 
J 6th June. t978. ~ubmitted tn the Committee. aggravated 
the original brt'ach of priviler.e and contempt of the 
House: 

This House condemns unequiYocaJl\' Shrimali IOOin Gandhi 
to r~ imprisonment till the end of the current 
~ion of Lok Sabba and eipd", her from this Lok Sabha 
in view of the unpTeccdenf~ and heinous nature C'f the 
case and the importanCe of the issuC!li involved in main-
taining the authoritv. dipirv and sova-ei2nty of Lok 
Sabha and upholdin$! the minciples undcrlfing the ~em 
of Parliamentary dmlocracy." 

•• (3) Di..-.cus.\jon on the following motion moved by Shri Jyotirmov 
Bosu and the substitute morions(amendmenl thereto movrd on the 12th 
tltamber. 1978, continued:-

"After havine considered the Third Report of the Committee 
of Privilee.es (Six'.,b l.ok Sahha) rre~nted to the House 
on the 21st November. J971\. wherein the Committee 
bavt' recommended that Shri R. K. Dbawan. former 
Additional Private Secretarv to tbe then Prime Minister 
and Shri D. Scn. former Director. Central Bureau of 
lnvesriJation. daerve punishment for the serious breach 
of priviief!C! and contempt of the House bv cau.\inJl 
o~truction. intimidation. h:lras.~ment Dnd in"titution of 
fal§( cali~ aJ!ain~t the concerned Office·rs who were 
collecting information for preparing an an~wer and a 

• • Di.5Custled t~ether. 
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Note for Supplementari~ for Starred Question No. 656 
tabled by Shri Jyotirmoy Bosu, M.P., and answered in 
Lok Sabha on the 16th April, 1975; 

This House condemns unequivocally the said Shri R. K. Dha-
wan and Shri D. Sen to rigorous imprisonment till the end 
of the current session of (ok Sabha." 

Tbe following Members took part in the combined debate on the 
.bree motions mentioned at items (l), (2) and (3) above:-

(1) Shri M. N. Govindan Nair 
(2) Shri Tridib Chaudhuri 
(3) Shri K. Mayatbevar 

,):4) Sbrimati Indira Nehru Gandhi 
(5,l Shrimati Mrinal Keshav Gore 
(6) Shri K. Lakkappa 
(7) Shri Jyotirmoy Bosu 

The di~ussion was not concluded. 

10. HaIf·A.n-Hour DUicussion 
Shri Rasheed Masood raised a half-an-hour discussion on points 

arising out of the answer given on the 4th ~cember, 197~ to Starred 
Question No. 204 regarding sugarcane dues m V.P. and BIbar. 

Shri Bhanu Pratap Singh replied to the discussion. 

6. P.M. 
(Lok Sabha adjourned till I J A.M. on Thur!'>day, the 14th Decemlx:r, 

1978) 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday. December 14, 1978!Agrahayana 23, 1900 (Saka) 

No. 194 
11 A.M. 
Obitary Reference 

The Speakl'r: Sarvashri Morarji R. Desai, C. M. Stephen, 
Y. B. ChavCUl, Samar Mukherjee, R. Mohanarangam, M. N. 
Govindan Nair, Keshavrao Dhondge, Prof. P. G. Mavalankar. 
Sarvasbri Chitta Basu. Balwant Singh Rarnoowalia and George Mathe"t 
made references to the passing away of Shri Surya Narain Singh who 
was a sitting Member of Lok Sabha. 

As a mark of respect to the memory of Shri Surya Narain Singh, 
Members stood in silence for a short while and thereafter the House 
was adjourned for the day. 

11.14 A.M. 
(Lok Sabha adjourned till 11 A.M. on Friday. the 15th December, 

1978). 

A VTAR SINGH RIKHY, 
Secretary. 

I 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. December 15, 1978!Agrahayana 24, 1900 (Saka) 

No. 195 
11.05 A.M. 
1. StlIrred QaeIIioas 

Starred Que.stions Nos: ~64, 365. and 367-370 were orally 
answered. Repltes to remammg questions were laid on the Table. 

Replies to Starred Questions Nos. 344-363 listed for the 14th 
December, 1978 were also Jaid on the Table today, Lok Sabha having 
adjourned without taking up questions on the 14th December, 1978. 
Z.U ........ o-u-

Replies to Unstarred Questions Nos. 3584-3625, 3627-3643, 
3645--3666. 3668--3673, 3675--3678, 3680--3733, 3735-3737 
and 3739-3783 were laid on the Table. 

Replies to Unstarred Questions Nos. 3384-3419, 3421--3426, 
3428--3445. 3447--3466, 3468-3548, 3550--3553, 3555--3567 
aud 3569-3583 for 14-12-78 were also laid on the Table. 
3. SIIoft NCIIlice (lIestiDP 

Reply to Short Notice Question No. 1 for 14-12-78 ad<kessed to 
the Minister of Elttemal Affairs regarding treatment of Khan Abdul 
Gaftar Khan in India was also laid on the Table. 

4. Papers Laid OD tile Table 
The. following papers were laid on the Table:-

(1) A copy of the Annual Report (lfmdi and English versions) 
. of the Indian Airlines for the year 1977-78 under sub-

section (2) of section 37 of the Air Corporations Act, 
1953. 

(2) (i) A copy of the Annual. Report (Hin~ and ~~sh yer-
sions) of the Indian Insutute of Public A~1StratiO!l' 
New Delhi. for the year 1977-78 together With the Audit-
ed Accounts. [p.T.O 
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(ii) A copy of the Review (Hindi and English versions) by the 
GoveJ'DDlellt on the working of the Indian Institute ot 
Public Administration, New Delhi, for the year 1977-78. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) oftbe Indian Investment Centre, New Delhi, for 
the year 1977-78 together with the Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Investment 
Centre. New Delhi. for the year J 977-78. 

(4) A copy each of the following papers (Hindi and EogJish 
versions) under sub-section (I) of section 619A of the 
Companies Act. 1956:-

(a) (i) Review by the Government on the working of the 
Hindustan Zinc Limited. Udaipur. for the year 
1977-78. 

(if) Annual Report of the Hindusta.n Zinc Limited, Udai-
pur. for the year 1977-78 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Bharal Gold Mines Limited for the year t 977-78. 

(ii) Annual Report of the Bharat Gold Mines Limited 
for the year 1977-78 along with the Audited 
Accounl~ and the comments of the Comptroller and 
Auditor General thereon. 

(c) (i) Review by the Government on the working eX the 
Mineral Exploration Corporation Limited. Napc. 
for the year 1917-78. 

(ii) Annual Report of the Mineral Exploration Corpora-
tion Limiled. Nagpur. for the year 1971·78 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(5) A copy of the Iron Ore Mines and Manganese Ore Mines 
Labour Wdfare Fund Rules, 1978 (Hindi and English 
\\nions) published in Notification No. G.S.R. 1064 in 
Gtll.ette of India dated the 26th August. 1978. U1lder sub-
section (4) of section 12 of the Iron Ore Mines and Man-
ganese Ore Mines Labour Welfare Fund Act. 1976. 

(6) A copy each of the Annual Reports (Hindi and English 
versions) of the State Bank of India and its seven sub-
sidiary banks "iz. State Bank of Bikaner and Jaipur. State 
Bank of Hyderabad, State Bank of Indore, State Bank of 
Mysore. State Bank of Patiala. State Bank of Saurashtra 
and State Bank of Travanoore for the year ended the 31 a 
December. 1977 along with the Accounls and the Audi· 
tor's Report thereon. 
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(7) A. copy ~h of the following Notifications (Hindi and Eng-
lIsh versIOns) under section 17 of the General Insurance 
Business (Nationalisation) Act, 1972:-

0) The General Insurance (Rationalisation of Pay Scales 
and Other Conditions of Service of Officers) Third 
Amendment Scheme, 1978, published in Notification 
No. S.O. 3428 in Gazette of India dated the 2nd De-
cember, 1978. 

( ii) The General Insurance (Rationalisation and Revision of 
P~y Scales ~nd Other Conditions of Service of Super-
VISOry. Clencal and Subordinate Staff) Fourth Amend-
ment Scheme, 1978, published in Notification No. S.O. 
3429 in Gazette of India dated the 2nd December 1978 , . 

(iii) The General lnsurance (Rationalisation of Pay Scales 
and Other Conditions of Service of Development Staff) 
Third Amendment S-cheme. 1978, published in Notifi-
cation No. S.O. 3430 in Gazette of India dated the 2nd 
De.cember, 1978. 

(8) A copy each of the following Notifications (Hindi and Eng-
lish versions) issued under the Centra} Excise Rules, 
1944:-

(i) G.S.R. 565 (E) published in Gazette of India dated the 
30th N~vember, 1978 together with an explanatory me-
morandum regarding exemption to engraved Copper 
rollers or Cyclinders used in Textile Industry from Cent-
ral Excise Duty. 

(ii) G.S.R. 568(E) published in Gazette of India dated the 
I st December, 1978 together with an explanatory me-
morandum regarding continuance for another year the 
partial exemption to Triple Super Phosphate from Ex-
cise Duty. 

S. Me! RC from Rajya Sabba 
Secre,tary reported a message from Rajya Sabha that at. its sitting 

held on the 12th December, 1978. Rajya Sabha agreed Without any 
amendment to the Motor Vehicles (Amendment) Bill, 1978, passed by 
Lot Sabha on the 29th November, 1978. 

6. Report of Committee on Private Members' Bills and Resolutions 
Sbri Pabitra Mohan Pradhan pre~n~ed the Twenty-~ixth Report of 

the Committee on Private Members BIlls and Resd1utlOns. 
7. Report of Committee on Subordinate Legislation 

Kumari Maniben VaUabhbhai Patel pre~nt~ the Fourteenth 
Report of the Committee on Subordinate Leglslatton. 

[p.T.O. 
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&. atlflel'l·" Co- 'idEe _ Ge'NnmIeat AsIDDCeS 

Sbri Yagya Datt Sharma presented the Third Report of the Com-
mittee on Government Assurances. 
',. Pi Ifn ..... of PedticNt 

Sbri R. K. Mhalgi presented a petition signed by Shri P. K. Ghal-
sui and others regarding conversion of narrow-gauge Latur-MiraJ 
railway line in Maharasbtra into a broad-gauge line. 
10 .. 81 ............... ~ B 1_. 

1be Minister of Parliamentary Affairs made a statement regarding 
Govel'lllllalt business for the week commencing the 18th December, 
1978. 
11. M8IIea u.Ier Rule 377 

(1) Sbri Pabitra Mohan Pradhan raised a matter regarding report-
ed firing in Dcogarb town of Sambalpur District. Orissa and the news 
tIimIof broadcast in Oriya Bulletin of Akashvani. 

(2) Shri Robin Sen raised a matter regarding reported inadequate 
suppty of co.l to West Bengal by the Coal India Limited. 

(3) Shri K. A. Rajan raised a matter regarding expansion of Cochin 
Shipyard. 

(4) Shrimati Parvathi Krishnan raised a matter regarding demands 
of the Officers' Association of Hindustan Aeronautics Ltd.. Oharal 
Electrooics. H.M.T. and Indian Telephone lDdustries. 

(5) SJui Balak Ram raised a matter tegarding reported non-avB.lI-
ability of soft coke and kerosene oil in Himachal Pradesh. 

(6) Sbri Maaoranjan Bhakta raised a matter ~garding situa,tion in 
Andaman aad Nicobar Islands. 

(7) Shi-i Karl Vi~hnu Kamath raised a matter regarding press re-
ports that a Dumber of Iranian students were under orders of deporta..: 
lion from India., 
11. Gtm!zu_ ~(1"'a COlllideratioa 
T_ ~ UIIdnUd:';:. ~ (Taking (NeT oJ MGncr~mml) 8iU, 197. 

Discussion on ·,motion for consideration of the Bill aDd the 
amendment thereto 'cd on the 13th December t 1978t continued. 

, 
The fo~ing MCm~rs took purt in the debate:-

(I) SIIri Dajiba 'Qosai 
(2) Sbri Chitta Basu 
(3) Shri Vinayak Pra\ad Yadav 
(4) Cbowdhry Balbir Siagb 
(5) Shri Hukmdeo Narain Yadav 
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Shri Bhanu Pratap Singh replied to the debate. 

. . The ~endmeot for circulation of the Bill for 'the purpose of eli-
cltmg. optnlon thereon mo*d by -Shri Vinayak PraSad Yadav was 
negatived. 

The motion for consideration was adopted and clause-by-clausc 
consider.ation of the Bill was taken up. 

Clauses 2 to 6 were adopted. 

On amen~nt No. 16 to Clause 7 moved by Shri B. C. KambJe, 
the House divided, Ayes 34*; Noes 63*. The amendment was 
accordingly negatived. j 

Consideration of Clause 7 was not concluded. 

The discussion on the Bill was not concluded. 

13. Medea reganIiag Twmty-sixth Report of the Committee on Private 
Members' Bills and Resolutions 

Sbri Pabitf'.l Mohan Pradhan moved the following motion:-

111at this House do agree with the Twenty-sixth Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 15th December, 1978." 

The motion was adopted. 

14. Private Member's )tesototioo-AdoptDd 
Shri Laxmi Narain Nayak replied to the debate on the following 

RCSlllution and the amendment thereto moved on the 24th August, 
1918:-

"This House is of opinion that with a view to providing em7 
ployment to about 7 crore unemployed pefSO!]s, reclaim-
ing barren and fallow lands and increasing food produc-
tion in the country, the Central Government should pro-
vide necessary financial assistance to State Governments 
and Union territories Administrations to form a Land 
Anny which may reclaim about 5 cro~e ~cres ~ barren 
and '.fallow land witiin one year and dIstrIbute It among 
the landle..~s persons after providing irrigation facilities and 
other inputs." 

The amendment moved by Shri Y. P. Shastri was negatived. 

An amendment moved by Shri Bhanu Pratap Singh was adopted. 

The Resolution was adopted in the following amended form:-
1'bis House is of opinion that with a view to provi<ii?g em-

ployment. reclaiming barren and fallow lands and IDcrea5-
- -_ .. _--_._. ,.-----
·Subject to correction. 

[p.T.O. 
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ing food production in the country, the Central Govern-
ment should consider getting a feasibility study made for 
the creation of Land Army by the State Governments and 
Union Territories Administrations which co~d be dep-
loyed for land development, land reclamation. irrigation 
facilities and similar works and its distribution amoogst 
landless persons together with other fann inputs and 
equipments. " 

15. Prh'aIe Member's ~Uader C.Rlideaatioa 

On behalf of Shri Dinesb loarder, Shrimati AhiJya P. Rangnekar 
moved the following Resolution:-

"This House expresses its deep concern over the rail and conti-
nuous downward tfend of the prices of commercial crops 
\'1:;.. jute. sugarcane, tobacco. (."'OUOn etc.; and resolves 
that immediate steps be taken to guarantee fair prices to 
the growers and also a high powered Committee consisting 
of the Members of Parliament be forthwith constituted 
to go into the causes of lower rates of prices of 'the COlD-
mercial CTops and suggest measures for ensuring reD"" 
nerative prices to the growers." 

Four amendments (Nos. 2 to 4 and 6) were moved by Dr. Ramji 
Singh, Sarvashri Vinayak Prasad Yadav and Yuvraj. 

The folkMing Members took partin the debate:-
( I) Shri Dbirendranath Basu 
(2) Shri Raj Krishna Dawn 
(3) Shri Skariab Thomas 
(4) Shri P. Rajagopal Naidu 
(5) Sbri P. Venkatasubbaiah 
(6) Shri Kommareddi Suryanarayana 
(7) Shri K. A. Rajan 

(8) SIlri Vinayu Prasad Yadav 
(9) Dr. Ramji Singh 

( 10) Sbri V. Arunachalam aliDs 'Aladi Aruaa~ 
(II) Sbri Chitta 8asu 
(12) Coo.,dhry Balbi! Singh 
(13) Shri Yuvraj (Srwech unfinifhed). 

The dillCussion was not concluded. 
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i6. BaI ..... Hoar Discussioo 
Shri Bbagat Ram raised a half-an-hour discussion on points arising 

out of the answer given on 29th November, 1978 to Unstarred Ques-
tion No. 1538 regarding terminal benefits to Beas-Sutlej Link, Talwara. 

Shri P. Ramachandran replied to the discussion. 

5.55 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 18th Decem-

ber, 1978). 

A VTAR SINGH RIKHY, 
Secretary. 

CORRIGENDUM 

In Bulletin-Part I dated December 13, 1978-
Page 5 Paragraph 9, line 12 from bottom, for "tempt of the 
H~ by her refusal to take oath\affirma". read "tempt 
by casting aspersions on the Committee in her". 
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I..oK SABRA 

BULLETIN-PART I 
rBrief Record of Proceedings] 

Monday. December 18, 19781Agrahayana 27, 1900 (Saka) 

No. 196 
11.02 A.M. 

J. Starred Queslions 

Starred Questions Nos. 384-386, 389, 391-393, 395 and 396 
were orally answered. Replies to Starred Questions Nos. 387. 383, 
390 and 397-404 were Ilaid on the Table. . 
2. UIlSbllftd Questions 

Replies to Unstarred Questions Nos. 3784-3839, 3841-3850, 
3852-3939 and 3941-3983 were laid on the Table. 
3. Papers Laid 011 the Table 

The following papers were laid on the Table:-
(I) A copy of the Certified Accounts (Hindi and English ver-

sions) of the Central Board for Prevention and Control 
of Water Pollution. for the year 1977-78 together with 
the Audit Report thereon, under sub-section (6) of sec-
lion 40 of the Water (Prevention and Control of Pollu-
tion) Act, 1974. 

(2) A copy each of the following papers (Hindi and English 
versions, under sub-section (1) of section 619A of the 
Companies Act, 1956:-

( a) (i) Review by the Government on the working of the 
Hindustan Prefab Limited, New Delhi, for the year 
1977-78. 

(ii) 

(b) (i) 

Annual Report of the Hindustan Prefab Limited, 
New Delhi, for the year 1977-78 along with the 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

Annual Report of the National Buildings Construc-
tion Corporation Limited, New Delhi, for the year 
1977-78 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

1 .• [P.T.D. 



(ii) A statement explaining that (jovernment are in 
agreement with the above Rcport and therefore no 
!I'Cparate Review on the working of the Company 
is being laid. 

(3) A copy each of the following papers under section 619A 
of the Companies Act. 1956:-

(i) Annual Report (Hindi version) @ of the Kerala Forest 
Development Corporation Limited. Kottayam. for the 
year ended 30th June, 1977 along with the Audited 
Accounts and tbe comments of the Comptroller aDd 
Auditor General thereon. 

(ii) Annual Report (Hindi and English versions) of the 
Indian Dairy Corporation. Baroda. for the year 1977-78 
along with the Audited Accounts and the comments of 
the Comptroller nnd Auditor General thereon. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the I ndian Council of Agricultural Re-
search. New Delhi. for the year 1975-76-Part II (Ad-
ministration and Finance·). 

( ii) A statement (Hindi and English versions. showing 
reasons for delay in laying the. above Report. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Council of Educational Re-
search and Training. New Delhi. for the year 1977-78. 

(ii) A statement (Hindi and English "'ersion~) explaining 
that Government are in agreement with the above Re-
pori and theref(lre no separate Review is being laid. 

(6) A copy of the Audit Report (Hindi and Engli.sn versions) 
on the accounts of the Salar Jung Museum Board, Hyde-
rabad. for the year 1975-76. together with a statement. 

(7) A copy eac:b of the following NOlincations (Hindi and 
English versions) under sub-IICCtion (3) of section 642 of 
the Companies Act. 1956;-

( i) The Non-banking Financial Companies and Miscel-
Ianeou.... Non.banking Companielt ( Advertisement) 
Amendment Rules. 197H. published in. Notification No. 
G.S.R. S7HE) in Gazette of fndia dated tbe !hb De-
cember. 1978. 

(ii) The Public Compani~ (Tenus of is..\ue of debentures 
and of ran.in& of loans witb option to CODven such de--
benlures or kl8O.s into shares) Second Amendment 
Rub, 1978, publi.~ in NotiJicalion No. G.S.R. 1489 
in Ga7..ette or India dated the 9th December. 1978. 

- '-... -.. -~-.-... .- ...... . .. ......... ,,-_ .. ,"" .... _-_ ...... " . 
@IEnglnh vmion of the R~P;;rt'-;~!\' luid·~~'th~-·Tablt··;.;·th~···3hl 
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( 8 ) ( i) A copy of the Annual Report of the Indian Institute of 
Tcchnology, Kanpur, f'Or the year 1977-78. 

<. ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Institute 
of Technology, Kanpur, for the year 1977-78. 

(9) A statement (Hin~i and English versions) showing (i) 
reasons. for ~elay m laying the report and (ii) reasons for 
not laYing simultaneously the Hindi versKJn of the report 

(10) (i) ~ copy of the Annual Report (Hindi and English ver-
SIOnS) of the Gandhi Darshan Samiti, New Delhi. for 
the year 1977-78 along with the Audited Accounts. 

(ii) Review (Hindi and English versions) by the Govern-
ment on the working of the Gandhi Darshan Samiti. 
New Delhi, for the year 1977-78. 

(t I) (i) A copy of the Annual Report (Hindi and English ver· 
sions) .>f the Technical Teachers' Training Institute 
(Eastern Region) Calcutta, for the year 1977-78. 

( ii) A copy of the Review (HindI and English versions) 
by the Government on the working of the Technical 
Teachers' Training Institute (Eastern Region) Calcutta, 
for the year 1977-78. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Technical Teachers' Training Institute 
(Western Region) Bhopal, for the year 1977-78. 

( ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Technical 
Teacherl" Training Institute (Western Region) Bhopal, 
for the year 1977-78. 

(13) A copy each of the (oHowing papers under sub-section (4) 
of section 3 of the Commissions of Inquiry Act, 1952:-

(a) (i) Second and. Final Report .of t1;te ~imadalal Com~iS';': V 
sion of {nqUirv set up to mqUlre mto the allegatiOns, 
against Shri J. 'Vengal Rao, (ormer Chief Minister and, 
other Ministers of Andhra Pradesh. 

(ii) Memorandum (Hindi and English versions) of action: 
taken bv the Central Government on the above Repo~ 

( b) A slate~enl (Hindi and English versions) ~x~laining 
reasons for not laying simultaneously the Hmdl ver-
sion of the Report. 

(J 4) A copy of the Central Warehousing C?rporati~n (Amend-
ment) Rules. 1978 (Hindi and Engh~h versions) pul;>-
fished in Notification No. G.S.R. 1399 ID Gazette.o( IndIa 
ili.ted the 25th November. 1978. under s~b-sectlon (3) 
of section 41 ('If the Warehousing Corporations Act 1962. 
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(15) A copy of the Employees' Provident Funds (Third Amend. 
ment) Scheme. t 978 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 1459 in Gazette of India 
dated the 2nd December. ) 978, under sub-section (2) of 
section 7 of the Employees' Provident Funds and Miscel-
laneous Provisions Act, 1952 . 

... C .... Atteadoa 

Shri Chandan Singh caned the attention of the Minister of Agri-
culture and Irrigation to the reported failure of the Food Corpora-
tion of India to procure Ragi. Paddy. Jawar and Cdton in variou. .. 
parts of the country, particularly in Kamataka, resulting in sale of 
these producl~ at distress prices in the- open market by the fanners 
and the steps taken by the C'..ovemment to ensure remunerative prices 
to the fanners. 

1be MinisteT of Stale for Agriculture and Irri~ation made a state-
ment in regard thereto. 

S. Report of C __ iaee .. AbIrace of MaBen 
Slui D. Amat presented the 'Ninth Repon of the Committee on 

AbseDce of Members from the Sittin~s of the House. 

6. __ .e_ of ....,. ACCCJU_ C~Laid .. tile TMie 

Sllri Asoke Krishna Dun laid on the Table (Englhh and Hindi 
versions) of the following statements:-

(I) Statement showing final replies of Government to the 
rec(lmmendali(ln.~ contained in Chapter V and tbe action 
taken replies on the recommendations made in Chapter I 
of the 25th Report of the Public Accounts Committee 
re,arding action taken by Government on the recom-
mendations contained in their 220th Report (5th Lok: 
Sabha) on ·Delays in Furnishing Action Taken Notes·, 

(2) Statement !J1owing final replics of Government to the re-
commendations contained in Chapter V and the action 
taken repJin on the r«onunendations made in Chapter I 
of the 34th Report of the Public Accounts Committee 
rqardins action taken by Government on the recommen-
dations contained inlheir 183rd Report (Sth Loit Sabha) 
on New Service!New In..~trumcnt of Scrvk'"e .. 

(3) Statement mwing final replie," of Government to the re· 
,-ommendations contained in Chapter V and action taken 
replies on the recommendations made in Chapter t of 40th 
Report of the Public Accounts Commiuce ~ng 
action taken by Government on the recommendations 
contained in tbeir 182nd Report (Sth Lok $abba) on 
Films Division. 
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(4) Statement s~ing fin~ replies of Government to the c:-
com~endatlons contamed in Chapter V and action taken 
rephes on the recomm~dations made in Chapter I of 
4 7~ Report of the Pubhc Accounts Committee regarding 
ac110~ tak~n by. Government on the recommendations 
con tamed m their 209th Report (5th Lok Sabba) on Ex.-
port of Leather. 

7. S18kmaat by PrOne MiD.1er 

The Prime Minister made a statement about the circumstances 
I~ading to the death on December 14, 1978 of Shri Surya Narain 
Smgh, a Member of the House, foPlowing a heart attack. 
S. S1ateaIeIat bV Miaister 

The Minister of Tourism and Civil Aviation made a statement 
regarding crash-landing of a Boeing 737 aircraft of Indian Airlines on 
the 11th December. 1978, at Hyderabad. 

9. Maners Vader Rule 377 
(l) Dr. Ramji Singh raised a matter regarding reported deaths in 

Dhanbad due to consumption of poisonous liquor. 
(2) Shri G. S. ROOdi raised a matter regarding finalising the gra-

dation list and revising the promotion list of I.A.S. Officers of 
Andhra Pradesh of 1956 recruitment. 

(3) Shri Surendra Sikram raised a matter regarding reported dec-
laration by Acbarya Vinoba Shave that if anti-cow slaughter enact-
ments were not passed in West Bengal and Kerala, h~ would go on 
fast from 1 January, 1979. 

(4) Dr. Vasant Kumar Pandit raised a mat!e~ reg~ding reported 
dissatisfaction among the officials and the admmlstratlve staff of the 
Shipping Corporation of India. 

(S) Shri VafMUlt Sathe raised a matter re~a~ding reported pen 
down strike by non-gazetted postal audit asSOCIatIon, Nagpur. 

(6) Shri Mani Ram Bagri raised a matter regarding Kisan raUy lD 
De1bi on the 23rd Decembe~ 1978. 

10. Motioes . M .. 
• ( 1) Discussion on the JoUowing motion moved br Sbri ~arJI 

R Desai the 8th December. 1978. and the substItute .motIons 
~ndmen~~tbcreto moved on the 12th December, 1978, contmued:-

"That this House having considered th~ Third Report ~ r:;.e 
Committee of privileges agrees With the findlDgs 0 e 

Committee:- . R K Dhawan 
That Sbrimali Indira Nehru Gandhi. Shn .' p.' 

former Additional private Secretary to the then ~ 
-". "' "'-".-..... ..., .... ~ ........ - ~.,.-.------.-. --~-

5 [p.T.O. 



Minister and Shri D. Sen fonne!' Director of C.B.I. 
committed a breach of privilege and contempt of the 
Hoose by causing obstruction. intimidation. harass-
ment and institution of false cases against four con-
cerned officers; 

That she committed a further breach of privilege and con-
tempt of the House by her refusal to take oath/affirma-
tion before the Committee; 

That she also committed a breach of privilege and con-
tempt by casting aspersions on the Committee in her 
statement dated 16th June, 1978 submitted to the 
Committee. and that the -last tW() breaches of privileges 
have a1t~ravated the first mentioned contempt. 

The House further authorises the Honourable Speaker to 
take steps to ensure the f'resence in this House of 
Smt Indira Nehru Gandhi in her place. Shri R. K. 
Dbawan and Shri D. Sen before the Bar of the House 
on such date ali may be decided by the Hooourable 

Speaker. to bear them on the question of punishment 
and to receive \uch punishment as may be determined 
by the House." 

Six substitute motions (Nos. 8, 24. 32. 42. 43 and 46) were moved 
by Sarvaabri K. Mallamaa. Natbu Singh. Kesbavrao Dboadge aad X. P. 
UDIIikrisbnan. 

Fourteen amendment~ (N~. 25. 27, 28. 31. 33, 35. 36, 37. 38, 
39, 40, 41, 44 aad 45) were moved by Sarvasbri Nathu Sinah. N. 
SreebDtan Nair. Shyamnandan Misbra, Harl Vishnu Kamath. Vmayak 
Prasad Yadav. B. P. Mandai M. N. Govindan Nair. lCanwar Lal 
Gupta. Morarji R. Desai. Janardhana Poojary and Vayalar Ravi. 

-(2) Discwtsion on the f4lUowing motion moved by Sbri Jyotinnoy 
805u and the substitute motions'amendment thercrto moved on the 12th 
December, 1978. oontinued:-

"After having considered the Third Rep)rt of the Committee of 
Privitege10 (Sixth Lok Sabha l p~led to the Hou.'ie on 
the2ht November. 1978. wherein the Committee bhe 
recommended that Shrimati Indira Gandhi, former Prime 
Minc.1er and Leader of the House. among ochers deserves 
punish.ment for tilt ltCr1tlUfl breaclJ of priv.. and con-
tempt of the House by causing obstruction, intimidation. 
haraament and inltitution of false cases against the c0n-
cerned officers who were cotlett.ing information for pre-

-Discussed together. 
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}?aring an ~wel' and a Note tor Supplementaries for 
Starred Question No. 656 tabled by Shri Jyotirmoy Sosu 
M.P. and answered in Lok Sabha on the 16th April, 1975 
and. had ~seryed. that two actions on the part of Shrimati 
Indira Gandhi VIZ., her refusal to take oathlaffirmatiou 
and d.epose. before the Committee and answer questions by 
t~e C~mmntee and secondly casting aspersion on the 
Committee by her 'letter dated 16th June 1978 submitted 
to the Committee, aggravated the original breach of 
privilege and contempt of the House; 

Thi!; House condemns unequivocally Sbrimati Indi-ra Gandhi 
to ·rigorous imprisonment till the end of the current 
session of Lok Sabha and expels her from this Lok Sabha 
in view of the unprecedented and heinous nature of the 
case and the importance of the issues involved in main-
taining the authority, dignity and sovereignty of Lok 
Sabha and upholding 'the principles underlying the system 
of Parliament4'~! democra;;y:' 

.(3) Discussion on the following motion moved by Shri Jyoti·rmoy 
Basu and the sub.titute motions. amendment thereto moved on the 
12th December. 1978, continued:-

"After having considered the Third Report of the Committee 
of Privileees (Sixth Lok Sabha) presented to the House 
on the 21st November. 1978. wherein the Committee 
ha,oc recommended that Shri R. K. Dbawan, former 
Additional Private Secretary to the then Prime Minister 
and Sbri D. Sen, former Director, fentral !3ureau of 
Investigation. deserve punishment for the serious bre~cb 
of privilege pnd contenwt of the House. by. c~usmg 
obstruction. intimidation. harassment and mshtution of 
false cases against the concerned. officers who were 
collecting information for preparmg an an~wer and a 
Note for Supplement aries for Starred Question No. 6~6 
tabled by Shri lyo!innoy Bosu. M.P .. and answered m 
Lok Sabha on the 16th April. 1975: 

This House condemns unequivoc:.'l1~' the s~id .Shri. R. ti~l'l 
. Dh' .1 Shr'l D Sen to rtl!orOUS Imprisonment awan anu .. . .' bb " 

the end llf the current seSSion of Lok Sa a. 
k . t' the (,.")mbined debate on the 

The ff.ll\owing ~cmbers ~OO· .p~~) tQ('») :'lI;d (3) above:-
three motions menhonetl at Items . -. 

( 1) Shri Y B. Chavan 
(2', Shri M. Sat)'anarayan Rao 
(3) Sbri Edu:.\rdo Faleiro 

", --;Di~ussed together. 
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(4) Shri Shankar Dev 
(5) Shri A. 8ala Pajanor 
( 6) Shri Ram Jethmalani 

The discussion was not concluded. 
6.02 P.M. 

(Lok Sablw tldjourned till 11 A.M. on Tue.fl/ay. the 
19th Dtcember. 1978), 

AVTAR SINGH RlKHY, 

S~rettITY. 

8 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday. December 19. 19781Agrahayana 28, 1900 (Saka) 

No. 197 
ll.02 A.M. 
1. Starred Q..aioas 

Starred ~ons Nos. 405-409, 411 and 412 were orally 
answered. ReplIeS to remaining questions were laid on the Table. 
1. UIIItaI'red Qaestioas 

Replies to Unstarred Questions Nos. 3984-4058 4060-4127 
and 4129--418~ were iaid on the Table. ' 
3. Papers LIIId _ the Table 

The following papers were laid on the TaNe:-
(I) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the 
Companies Act, 1956·-

(a) (i) Review by the GoVernment on the working of the 
Cocbin Refineries Limited, for the year 1977-78. 

(ii) Annual Report of the Cochin Refineries Limited for 
the year 1977-78 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government on the working of the 
Hindustan Organic Chemicals Limited, Rasayani 
(Mahara..lihtra). for the year 1977-78. 

(ii) Annual Report of the Hindustan Organic Chemicals 
Limited. Rasayani (Maharasbtra), for the year 1977-78 
along with the Audited Accounts and the comments of 
the Comptrdler and Auditor General thereon. 

(c;) (i) Review by the Government on the working of the 
Bharat Petroleum Corporation Limited. Bombay for 
the year 1977-78. 

[p.T.O. 
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Cli) Annual Report of the Bharat Petroleum Corporation 
Limited. Bombay. for the year 1977·78 along with the 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(d) (i) Review by the Go*nment on the working of the 
Hindustan Petroleum Corporation Limited, Bombay. 
for the year 1977·78. 

eii) Annual Report of the HiDdustaa Petroleum Corpora-
tion Limited, Bombay. for the year 1977·78 along 
with the AuditedAcoouots and ,tbe·aJIIlIMIltI· ct the 
Comptruller and Auditor General thereon. 

(e) 0) Review by the' .Government on the working cA the 
Engineers India Limited. New Delhi, for the yea 
1977-78. 

(ii) Annual Report of the Engineers India Limited. New 
DcIbi, for the·year 197-'-78 along .. widl·tbe Audited 
Accounts and tile COJDmcDts of tbe ComptroDlr ... 
Auditor GeDeral thereon. . 

(n (i) Review by the Government on the working of the 
Hindustan Insecticidet Limited, New Deihl. for' the 
year 1977-78. 

(ii) Annual Report of the Ifmdustaa fJlltlCticides' Linrited~· 
New Delhi. lor the year J 977·78 aJongwitb the: Audited 
Accounts and the comments of the COmptrdJler and 
AuditorGeamd -tbeteoa<:· 

(g) (0 Review by the Go¥ernment 08 the·,working of the 
Indian Oil Corporation Limited. Bombay. for the year 
1917·78. 

Cn) Annual Report of the Indian Oil Corporation Limited. 
Bombay, for tbe year 1977·78 along with the Audited 
ACOOUft1I and the- comments of the Cbmptro1Jcr and 
AUditor General thelcon. 

(b) (0 Review by the Gol'Cmmcat OR the· working of tht-
Labri.zol India l.Jmjted, Bombay, for tho year 1977·78. 

Cn) Annllll RCiport~ of the Lubrizot ·1DdIa·Limited. Bombay, 
for the year 1977 -18 along with the Auclited Accounts 
and the comments· of ·dIe Comptroller and Auditor 
General thereon. 

(2) (1) A copy of the Annual Report·~ with the Audited 
~ (HiDdi and ED..- veI1IIOM) of· the Oil Indus-
try ~eq,ment Board, Now· Delbi~ for· tbe year 1917-
78. under 5ub--section (4) 01 secdon lO'of,the Oil Industry 
(Development) Act, 1974. 
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(ii) A copy of the 'Review (Hindi and English versions) by 
, the Government ·on· the above Report. 

(3) (i) A copy of the Certified Accounts of the Delhi Deve--
lopment ~uthority for the year 1976-77 together with 
the . AudIt Report \hereon, under sul>-section ( 4 ) of 
section 25 of the Delhi Development Act, 1957. 

(ii) Review by the Government on the Audit . Report on. the 
Accounts of the Delhi Development Authority for the 
year 1976-77. 

(4) A statement ~howing reasons (i) ·for delay in laying the 
IPaper8 mentlC)Dcd, at (3) above and (ii) for not laying 
simultaneously the Hindi version thereof. 

~) (i) A copy of the Sixty-first Report (Hindi@ ,YeI'&ion) of the 
Law Commission on certain problems connected with 
Powers of the States to levy atu on the sale of goods. and 
with the Central Sales Tax Act, 1956. 

(ii) .A statement (Hindi and English versions ) showing . J:Ca-
sons for delay in laying the above Report. 

4. C ..... Au.CicMa 
Shri ,8rij ~ Bhushan Tiwari called, the attention of the Minister of 

External Affairs ·to the reported agreement between China and France 
for s""'y of nuclear plant 1Uld technology to China by France ,under 
authorisation of U.S.A. 

The MiDisterof External Mairs made a statement in regard 
thereto. 
5. Uaft of Abseace 

TbefoJlowi.ng Members were granted leave of abience b'om -the 
sitting.~of the" House for the periods mentioned, against each:-

( 1) Thakur Girija 17th July to 31st August, 1978 
.Nandan ·Singh (Fifth Session). 

TAP . 20th November tp 22nd :, De-
(2) Shri . . at cember, 1978 (Sixth Session). 

( 3 )Sbri Dharma-
sinhbhai Patel 

( 4) Shri' Keshavrao 
Dhondge 

20th November to 22nd . De-
cember. 1978 (Sixth Session). 
1st to 31st August. 1978 (Fifth 
Sessi:on)and2Oth November to 
'5th December, 1978 (Sixth 
. Session). 

@Englisb version of the Report was laid on the Table on 21s~_~arch, 
'1918. TO [p ... 
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(5) Shri K. S. Chavda 

(6) Shri Annasaheb 
Magar 

(7) Shri Krishna 
Chandra Halder 

(8) Dr. Baldev Prakash 

20th November to 22nd De-
cember. 1978 (Sixth Session), 
20th November to 22nd I)e.. 
cember. 1978 (Sixth Session). 
20th November to 22nd I)e.. 
cember. 1978 (Sixth Session). 
20th November to 22nd De-
cember. 1978 (Sixth Session). 

6. ...... of PIIbIc AftMDa Com-Ittee 
Shri P. V. Narasimha Rao presented the Hundred and first Repor1 

(Hindi and English versions) of the Public Accounts Committee on 
action taken by Government on the ~mendations contained jn 
their Forty-fifth Report on Incorrect Grant of Export Inventives. 

7. MaUen u..- Rule 377 
(1) Shri K. T. Kosalram raised a matter regarding spread of 

encqmalitis in TerunelWly and Tuticorin in Tamil Nadu and the 
medicines needed there. 

(2) Sbri Sharad Yadav raised a matter regarding reported famine 
c:onditions in Raipur and Bilaspur districts of Madhya Pradesh. 

(3) Sbrimati Parvatbi Krishnan raised a matter regarding de-
mands of old age pensioners. 

(4) Shri R. K. Mbalgi raised a matter regarding rqport.ed indefi-
nite strike bf the employees of HiDdustan AntibiotiCs Ltd., Pimpri. 
Pame. 

(5) Sbri George Mathew raised a matter t"egarding decision to 
import an additional quantity of natural rubber ignoring the interests 
of small rubber growers. 

The Minister of Commerce, Civl Supplies and Cooperation ret-
plied. 

I. Go.,ea- tad Bil PMlhI 

TIle ..... U .......... rr .......... M-sal •• ') .. 1978 

Cau.se-by-c1aw.e COI1$ideratioD of the Bill continued. 

aauses 7 10 22 and the Schedule were adopted. 

Oause 1 the Enactiag Formula. the Preamble and the Long Title 
were also adopIed. 

The motion that the BiU be paued W8I moved by Sbri Bhanu 
Pratap Singh. 

f 



The folowing Members took part in the debate:-
(1) Shrimati Parvathi Krishnan 
(2) Sbri Bhanu Pratap Singh 

The motion was adopted and the Bill was passed. 
,. GovenuaeDt Bill-Under Coasideration 

The Payment of Bonus (Amendment) Bm, 1978 
!he motion for consideration of the Bill was moved by Shri 

Ravindra Vanna. 

. An. ~endment for circu/lation of the Bill for the ptKpOSe of elicit-
Ing GpmlOO thereon was moved by Shri A. K. Roy. 

The foHowing Members took part in the debate·-
(1) Shri K. Ramamurthy 
(Z) Shri Yuvraj 
(3) Sbri Vayalar Ravi 
(4) Dr. Ramji Singh ... 
(5) Shrimati Ahilya P. Rangnekar 
(6) Dr. Bijay MQndal (Speech unfinished) 
(7) Shri R. L. P. Verma 
(8) Shri. A. Asokaraj 
(9) Chowdhry Balbir Singh 

(10) Shri A. K. Roy 
(11) Prof. P. G. Mavalankar (Speech unfinished). 

The discussion was not concluded. 
10. Moliou 

• ( 1) DiscuSsion on the following DlQtion moved by Shri Morarji 
R. Desai on the 8th December, 1978 and the sUbstitute motionsl 
amendments thereto moved on the .12th and 18th December, 1978, 
oontinued:-

"That this House having considered the Third Report of the 
Committee of Privileges agrees with the findings of the 
Committee:-

That Shrimati Indira Nehru Gandhi, Shri R. K. Dhawan, 
fonner Additional Private Secretary tQ the then Prime 
Minister and Shri D. Sen, former Director of C.B.L 
committed a breach of privilege and contempt of the 
House by causing obstruction, int~dation, harass-
ment and institption of false cases agamst four con--
cemed officers; 

-Discussed together. 
[p.T.O. 
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lbatsbe'C8lDDlitted a furtber,breach,of,privilege and con-
tempt of the House by her .refusal to takeoathlaffirma-
tion before the Committee; 

That she also committed a breach of privilege and con-
-..pt. by castiag aponions. on.1he Gommittce:.m ber 
statement dated 16th June. 1978 ,mbmittcd -to the 
Commit~ and that the last two breaches Of privileges 
bave aaravated the mst'mentioaed cantaapt; 

11ae ·"'use· further, ;audlolises ::1be Hoaourable ,'Speaker to 
take steps to ensure the presence in i this House ,of 
Smt. Indira Nehru Gaadhi. in he~ place, Shri R. K. 

"Dhawan and" SbriD. Sen before tbe Bar of the Jfouse 
on such date as may be decided by the 'Honourable 
speaker to hear' them on 'the question of punisbment 
and to receive such puaisbment 'as .may ,be detennined 
by the House. to 

-(2) Discussion on the following motion DKWed by·SIui Jyotirmoy 
Bosu and the substitute motions!amcndmaat thereto JIlOVed on the 
12th December. 1978, contiDlIrd:-

MAfter haviag cansidcn:d the nirdReportd .die Committee 
of Privileges (S'ath Lok Sabha) presented to the ,House on 
the 21st November, 1978. wherein the Committee have 
recommended that Shrimati IIIdira Uaodbi, foI mer Prime 
Minister and Leader of the House, among men deserves 
punishment for the serious breach of pri~e, ad COD-
tempt of the House by causing obstruction. intimidation. 
harassment and institution of false cases against 1he con-
cerned officers who wcreco1lecting information. for pre-
paring an amwer and a Note for Supplemezuaries for 
Starred Question No. 656 tabled by Sbri Jyotirmoy Bosu, 
M.P., and ausweted in Lot Sabba on the 16th April, 1975 
and had obIerved that two actions _ODtbe part 1Jf 'Shrimati 

'Indira GandhiYiz .• her refusal· to take oathtditmatioo 
and depose before the Committee and answer questionS-by 
the CoqamiUee and secondly casting aspersion on the 
C4lI1UDinee by her letter daaed 16th,June. una. submitted 
to the Committee, aggravated the original breach Of 
privilege and contempt of the House; 

.. 'This House condemns unequivocalJ.y Sbrimati Indira Gandhi 
to rigorous imprisonment till the end ,of the current 
session of Lot. Sabha aDd expels ,her .from this Lot Sabha 
in view -or the unprecedented aod hciDous nature of the 
case and the impodanceof the issues involved in main-
taiDing the authority. dignity and sovereignty of Lot 
Sablaa and upholding tbe principles underlying the system 
of Parliamentary democracy. t. --- -----------------'-- .. , --

l-!9iJc:uMed. together. • 



-(3) Discussion· ,on the following motion moved by Sbri Jyotirmoy 
BCJa a.u4::the .substitute ,motiooslamendment. thereto moved .on· the,,; 
12th 'J:)eee:mber, 197'8, CODtinued:-

.. Aft« having considered the Third Report of the Committee 
of Privileges (Sixth Lok Sabha) presented to· the ·HOuse 
00- the 21st November, 1978, wherein the Committee· 
have recommended that Shri R K; Dhawan, former', 
Additional Private Secretary to the then· Prime Minister 
andShri D. Sen, former Director, Central Bureau of 
Investigation, deserve punishment for the serious breach' 
of privilege and contempt of the House by causing 
obstruction, intimidation, harassment and institution. of 
false cases against the concerned officers who. were· 
COllectiDg. information for preparing an answer; and - a 
Note for SUW1em.entaries for Stan'ed Question No. 656 
tabled by Shri Jyotinnoy Bosu, M.P., and answered in 
Lok Sabha on the 16th April, 1975; 

This House. condemns unequivocally the said Shri R. K. 
Dhawan and Shri- D. Sen to rigorousimprisODll'lent till 
the end of the current session of Lok Sabha." 

'The foUowina. Members took part in the combined debate on the 
three motions mentioned at items (I), (2) and (3) above:-

(1) Shri Keshavrao Dhondge 
(2) Shri G. M, Banatwalla 
(3) Sbri' Batwant. Singh Ramoowalia. 
(4) Shri Nanasahib Bonde 
(5) SbriL. K. Doley 
(6) Shri- Mood. Shaft Qureshi 
(7) Shri B. C. Kamb'le 
(8) Sbri Kaawar LalGupta 
(9) Shri ~. Mallanna 

(10) Sbli Vayalar Ravi 
(11) Shri R. V; Swaminatban 

Shri Morarji R. Desai replied to the debate. 

AmaKlment Nos. 3 to 5 moved· by Sarvashri' B: P. . Man~: 
ShambbuNatb Chatul:'Wdi and Hati Vishnu Kamath to Shri Morar]1 
R. Desai's motion were withdrawn by leave of the House. 

AmeadmeDt No. 6 moved by Shri Jyotimwy 'Bcsu to Shri Morarji 
R, Desai's motion . was· negatived. 

[P.T.O. 

-Discussed t.ogether. 
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Amendment NoS. 10 to 12, 14, 15 and 2'S moved by Dr. Murli 
Manohar Joshi, Sarvashri Madhu Limaye, Harl Vishnu Kamath and 
Nathu Singh to Shri Morarji R. Desai's motion were withdrawn by 
leave of the House. 

Amendment Nos. 27, 28 and 31 moved by Sarvashri N. Sreekan-
tan Nair, Shyamoandan Mishra and Hari Vishnu Karnath to Sbri 
Morarji R. Desai's motion were negatived. 

Amendment Nos. 33 and 35 moved by Sarvashri Vinayak Prasad 
Yadav and B. P. MandaI to Shri Morarji R. Desai's motion were 
withdrawn by leave of the House. 

Amendment No. 36 moved by Shri M. N. Govindan Nair to 
Shri Morarji R.Desai's motion was negatived. 

Ameodment No. 37 moved by Shri Kanwar Lal Gupta to Shri 
Morarji R. Desai's motion was withdrawn by leave of the House. 

Amendment No. 38 moved by Shri Morarji R. Desai to his 
motioo was adopted. 

On amendment No. 39 moved by Sbri Morarji R. Desai to his 
motion. the House dividedt Ayes -279; Noes -138 .. The amendment 
was accordingly adopted. 

1be motion moved by Shri Morarji R. Desai waf;. adopted in the 
following ameoded fonn:-

""That this Hou.1le having coosidered the Third Report of the 
Committee of Privileges. presented to the House on 21 st 
November, 1918. agrees with the recommendations and 
findings of the Committee CO$ltained therein; 

That Shrimati Indira Nehru Gandhi. Shri R K.Dhawan. former 
Additional Private Secretary to the then Prime Minister 
and Shri D. Sen. former Director of C.B.l. committed a 
breach of privilege and contempt of the House by causing 
obstruction, intimidation. harassment and institution of 
false ca.<IieS against four concerned officers; 

That she committed a further breach of privilege and contempt 
ci the House by her refusal to take oathlaftirmation be~ 
fore the Committee; 

That she abo COIJU1litted a breach of privilege and contempt 
by casting aspersions on the Committee in her statement 
dated 16th June. 1978, submitted to the Committee. 

The House raolves that Sbrimati Jndira Nehru Gandhi be 
committed to jail tiD the prorogation of. the House· and 
al~ be expelled from the membmhip of tbeHousc for 
the serious breach of privilege and contempt of the House 
committed by her. 

-. -.---_"' .... · __ ,.......··· .. • __ ,,··,.· ___ ·. __ '-"-......... _.M .... -. ............... ,_ .. "" ___ ...... .~ ... ' _.-.... __ --.. _u ..... __ 
·Subject to correction. 
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The House further resolves that Shri D. Sen, former Director, 
Central Bureau of Investigation and Shri R. K. Dhawan, 
former Additional Private Secretary to the then Prime 
Minister be committed to jail till the prorogation of the 
House for the serious breach of privilege and contempt 
of the House committed by them." 

The motions moved by Shri Jyotirmoy Bosu and all other substi-
tute motions!amendments moved were barred. 
S.08 P.M. 

(Lok. Sabha adjourned till 11 A.M. on Wednesday, the 20th 
December, 1978). 

A VTAR SINGH RIKHY. 
Secretary. 

9 
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LOK SABRA 

BULLETIN-PART J 

[Brief Record of Proceedings] 

Wednesday, December 20, 19'78/Agrahayana 29, 1900 (Sab) 

No. 198 
11.02 A.M. 

1. Starred Qaeations 

Starred Questions Nos. 426~, 430 and 431 were orally answer. 
ed. Replies to Starred Questions Nos. 429. 432-434, 436 437 and 
439-446 were laid on the Table. 

2. UnstlU're4l Questions 

RepUes to Unstarred Questions Ncm. 4148--4228 and 4230--;4383 
were laid on the Table 

(Lok Sabha adjourned at 11.48 A.M. and re-assembled· at 12.01 P.M.) 

3. Short Notiee Questioa 

Short Notice Question No. 2 addressed to the Minister of Industry 
regarding Price Rise of Cement was orally answered and supple-
mentarles were also answered thereon. 

4. ...... laiel _ tM TUle 

The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English 
versions) UDdet sub-section(1) of section 619A of the Com-
panies Act. 1956:-

(I) Annual Report of the Computor Maintenance Corpora-
. tion Limited. Secunderabad, for the year 197'7-78 along 

with the Audited Accounts and the comments of the 
Comptroller Bnd Auditor General thereon. 

[p.T.a. 
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(U) A statement explaining that Government are in agree-
ment with the above Report and therefore no separate 
Review on the working of the Company is being laid 

(2) (j) Annual Report of the National Research Develop-
ment Corporatbn of India. New Delhi. for the year 1977· 
78 along with the Audited AccountIJ and the comments of 
the Comptroller and Auditor General thereon. 

(ii) A statement explaining that Government are in agree-
ment with the above Rep~rt and therefore no separate 
Review on the working of the Company is being J.ajd 

(3) A copy each of the following papenJ (Hindi and English 
versions) under aut:MJection (1) of section 619A of the 
Companies Act, I95&:-

(a) (1) Review by the Government on the worklnl of the 
Film Finance Corparation Limited. Bombay, for the year 
1977-78. 

(il) Annual Report of the Film Finance Corporation Limited, 
Bombay. for the year 1977-78 along 'With the Audited 
A.ceounts and the comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government OIl the workin« of the 
Jndiau ·Motion Pictures Export Corporation Limited, Bom-
bay, for the year Urn-78. 

(ii) Annual Report of the Indian Motion Picture Export 
CoqKntlon Limited. Bombay, for the year 19'71-18 along 
with the Audited Accounts and the comments of the 
Comptroller and AudJtor General thereon. 

(.ft) A copy of the National lDghways (Fees for use of Per-
manent Bridges) Rules, 19?8 (Hjndi and EnaJish ver-
sions) published in Notitlcation No. 8.0. 718 (E) in 
Gaze1te of India dated the 8th December, 19'18, under 
HCtion 10 of the National Highways Act. 1958. 

(I) A copy of the Shipping Deve10pmeDt Fund Commlttee 
(Deatb<um-RmJrement Gratuity) (Amendment) Rul., 
1978 (Hindi and EngUsb. vemona) publlJhed In NotJftea-
tion No. GS,a. 1202 in Gazette of India dated the 30th 
September, 1978, under sub--teeUon (1) of aecllon .. of 
the Merehant Shipping Act, 1958. 



(6) A ~ each of the following papers (Hindi and English vemons) under sub-section (1) of section 619A of the Companies Act, 1956:- -

.. (8) (i) Review by the Government on the working.of the 
Hindustan Paper Corporation Limited, New DeIhl, ffYr the year 19'17.·78. 

(ii) Annual Report of the Hindustan Paper Corppration 
Limited, New Delhi, for the year 1977-78 along with 
the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Artificial Limbs Manufacturing Corporation of India, 
Kanpur, for the year 1977-78. 

(ti) Annual Report of the Artificial Limbs Manufacturing 
Corporation of India, Kanpur, for the year 1977-78 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(e) (i) Review bv the Government on the working of the 
Bharat Leather Corporation Limited, Agta, for the 
year 19'T7-78. 

(li) Annual Report of the Bharat Leather CoI'pOration 
Limited. Agra, for the year 1977-78 along with the 
Audited Aeoounts and the comments of the Comptroller 
and Auditor General thereon. 

(d) (I) Review by the Government on the working of the Instrumentation Limite1, Kota, for the year 197'1-78. 
(H) Annual Report of the Instrumentation ~ited, Kota, 

for the year 1977-78 along with the Audited Acco~ts and the· comments of the Comptroller and Auditor 
General thereon. 

(e) (i) Review bv the Government on the wor~ng .of. the 
T erv and' Footwear Corporation of India LimIted, ann • 
Kanpur. for the year 1977-78. 

T and Footwear Corpora-(U) Annual Report of the annery 19'17-78 tion of India Limited, Kanpur, for the year f ala. with the Audited Accounts and the comments 0 tbe~mptroner and Auditor General thereon. 
[P.T.D. 
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(7) A copy of the Annual Report (Hindi ancl English. versions) 
of the ControUer General of Patents, Designs and Trade 
Marks for the year 1m-1S, under section 155 of the Patents 
Act, 1970. 

(8) A copy of the Annual Report (Hindi and English versions) 
of the National Institute of Design, Ahmedabad, for the 
year 197'1-78. 

(9) A eopy of the Annual Report (Hindi and English versions) 
of the Institute for Design of ElectriC3l Measuring Instru-
ments, Bombay. for the year Im-78. 

(10) A copy of the Annual Report (Hindi and English versions) 
of the Central Institute of Tool Design. Hyderabad, for 
the year 197'1-78. 

n 1) A ropy of the Border Security Force (Seniority, Promotion 
and Superannuation of OfBcers) Rules, 19'18 (Hindi and 
English versions) published in Not.iftcaUon No. G.S.R. 
It82 in Gazette of India dated the 9th December, 1978. 
UDder sub--section (3) of section 141 of the Border Security 
FOIft Act, 1968. 

(1%) A copy of the Annual Report (Hindi and English Vel'-
lions) on the working of the provisions of section 15-A of 
the Protection of Civil Rights Act, 1955 for the year end-
ing 31st December, urn, under sub-section (4) of Section 
IS-A of the said Act. 

(13) A copy each of the following Notifications (Hindi and 
English versions) \In.der sub-section (2) of section 3 of the 
All India Servleee Act, 1951:-

(i) The lDdian Administrative Service (Fixation of Cadre 
Strength) Twentieth Amendment RegulatioDl, 1978, pub-
lisbed in Notiftcation No. G.S.B. 5'74CE) in Gazette of 
India dated the 8th December, 19'18. 

(li) The Indian Administrative Service (Pay) Thirteenth 
Amendment Rules, 1978. publiahed in Notiftcatlon No. 
G.S.R. 515(E) in Gazette of India d8t~ the 8th Decem-
ber, 1978. 

(14) A copy e&t'h of the following papers (Hindi aDd J'AgUsh 
veraiOlll) under tub-section (1) of section IleA of the Com-
panies Act. 1958:-

(8) 0) .Beview by the Government on the working of the 
Coal MIIlf!8 Authority Limited now known .. Coal India 
Limited, Calcutta. for the year 117 ... 75. 
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(li) Annual Report of the Coal Mines Authority Limited now 
known as Coal .India Limited, Calcutta, for the year 
1974-75 along Wlth the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
National Thennal Power Corporation Limited New 
Delhi, for the year 1977-78. ' 

(ii) ~u~l ~eport of the National Thermal Power Corpora-
bon LImIted, New Delhi, for the year 1977-78 along with 
the Audited Accounts and the comments ot; the Compt-
roller and Auditor General thereon. 

(15) A statement (Hindi and English versions) showing reasons 
for delay in laying the documents mentioned at (14) (a) 
above. 

(16) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Annual Report of the Bharat Dynamics Limited, 
Hyderabad, for the year 1977-78 along with the Audited 
Accounts and the comments of the Comptroller ~nd Audi-
tor General thereon. 

t 

(ii) A statement explaining that Government are in agree-
ment with the above Report and therefore no separate 
Review on the working of the company is being laid. 

(b) (i) Annual Report of the Bharat Earth Movers Limited.. 
Bangalore, for the year 1977-'78 along with the Audited 
Accounts and the comments of the Comptroller and Audi-
tor General thereon. 

(ii) A statement explaining that Government are in agree-
ment with the above Report and therefore no separate 
Review on the working of. the company is being laid. 

(e) (i) Annual Report of the Praga Tools Limited, Secunde-
rabacl for the year 1977-78 along with the Audited Ac-
counts and the comments of the Comptroller and Audi-
tor General thereon. 

(ii) A statement explaining that Government are in agree-
ment with the above Report and therefore 110 separate 
Review on the working of the Company is being laid. 

[P.T.O. 
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5. ()piaaa OIl BiIl-Laid. _ the TaW. 

Shri Hart Vishnu Kamath laid on the Table Paper No. 1 con-
taining opinions on the Bill further to amend 1;beCoustitution of. 
India, which was cireu1ated for the purpoae of eUdtlng opinion 
thereon by the direction of the HOWIe on the 5th May, 1978. 

G. CaDi. Attention 

Shri Chitta Basu ealled the attention of the MiDister of Home 
Affairs to the reported successive Incidenta involving Jdlling of 
Harijan tenants by landlords in Bihar. particularly in Kana and 
Chainpur villages. 

The Minister of State for Home Affairs made a statement in 
f'epn:I thereto. 
1. Statement ..,. Prime Miaistel' 

The Prime Minister made a statement regarding appointment of 
a Backward Classes Commisa;on. 

8. Report J Plait. Aeeowab Comllllittee 

Sbri P. V. Naruimba Rao presented the HUDdrecl aDAi fourth 
Report (Hindi and English verslons) of the Public Accounts Can-
mittee on Ex,*, Expenditure over Voted (kant. aDd a.rged Ap-
propriations disclosed in the Appropriation Aecqunta (Civil) 
for the year 19'16-77 and Action Taken by Go\.wnmeDt on 
the reeommendatioDs of the PubUe Aecoants Committee eontained 
in their Tbtrtyeeightb JIeP.ort on E1ceeaes over Voted. Grmta and 
Charged Appropriations for the .,.r 1m-ft . 
•. SUat __ t Ity MInister 

"!be Minister of Sta1e for Home Aftain made a stat eat c:orrect-
ing the reply given on the 6th n.!'8Dber. una to aa:ppJementaJ"y 
question by Sbri B. P. MandaI on Starred Question No. 248 regarding 
Pakistani Agents apprehended. 

10 ...... 

Sbri L. L Kapoor moved the followinc motion:-
""That this House do recommend to Rajy. Sabha that Raj),. 

Sabha do agree to nominate a Member from Rana Sabba 
to associate with the CommIttee on Public l7ndertaJdn&1 
of this House for the u.nexpired portion of the term of the 
Commjttee endinR (')0 the 30th April. UJ7~. Shri J:>Mrao 
PaW died mel do communicate to this HoUle the D8Ine of 
the Member so nominated by Rajya Sabha"~ 
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The motion was adopted. 

11. Demand. for Excess Grants (General)-1916-n 

Shrl Satish Agrawal presented a statement showing Demands 
for Excess Grants in respect of the Budget (General) for 1976-77. 

I!. Matters under Bule 377 

(1) Shri A. Sunna Sah~b raised a matter regarding reported 
cancellation of certain trains in Olavakkot Division of Southern 
Railway for want of coal. 

(2) Shri Yuvraj raised a matter regarding working of the Ferti-
lizer Planning and Development Limited, Sindri. 

(3) Shri Amar Roypradhan raised a matter regarding Indo-
Bangladesh Agreement of May, 1974 on the principles of demarca-
tion of boundary between the two countries and exchange of certain 
enclaves. 

(4) Dr. H. Austin raised a matter regarding reported shifting of 
Naval AJwJemy from Cochin. 

(5) Shri Jyotirmoy Bosu raised a matter regarding inlormation 
given by the Indian Ovnmercial Pilots' Association about the Boeing 
737 aircraft which crash-landed at Hyderabad. 

13 .. Go\rel'DllleDt Bin pas&ed. 

The Payment of Bonus (Amendment) Bill, 1978 

Discussion on the motion for consideration of the Bill and the 
amendment thereto moved on the 19th December,1978, continued. 

The following Members took part in the debate:-

(1) Prof P. G. Mavalankar 

(2) Dr. Bijay Mondal 

(3)Shrilnati Parvathi Krishnan 

(4) Shri B. K. Nair 

(5) Shri Chitta Basu 
(8) Shti Pumanarayan Sinha 

(1) Shri Sarat Kar 

Shri Ravindra Varma replied to the debate. 
[P.T.a. 
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The amendment for circulation of the BUI for the purpose of e1i~ 
citing opinion thereon moved by 8hri A. K. Roy was negatived. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1. the Enacting Formula and the Long Title were alllo 
adopted. 

The motion that the Bill be passed was moved by 8hri Ravindra 
Varma. 

The. motion was adopted and the Bill was passed. 

·14. Demaads fer Excess Gnats (8aihnys)-lf7l-n Del Supple.-
mea....,. DemaacIs fer Graag (RaiIwa,.)-t.,8-'11 

The folloWing items of business were taken up together:-

(i) Demands for Excess Grants Nos. 1, 9. 16. 18, 19 and 21 in 
feSpet:t of the Budget (Railways) for 19'76-'11. 

(ii) Supplementary Demands for Grants Nos. 2, 14 and 15 in 
respect 0{ the Budget (RaUways) for Itrl849. 

One hundred and four cut motions (Nos. 1, 2. 11, 12. 17, 21 to 
31,39 to 43, 66 to 15, 79 to 83.91 to 100. 1. to 131, 140 to I8&. 113 and 
17.) to the Supplementary OemaDcb for Grants in respect of the 
Budget (Railways) for 1978-19 were moved. 

All the Demands for Exceu Grants for the amount. shown under 
column 3 of the printed Liat of Demands for Excess Grants (Rail-
ways) for 1976-77. were voted in full. 

All the cut motions moved to the Supplementary Demands for 
Grants in "respect of the Budget (Railwa.Y') for 19"18-'79 were negati-
ved. 

All the Supplementary Demands for Grant. for the amoUJlltl 
sbow,n under column 3 of the printed List 01 Supplementary J)e. 
mancls for Grants (Railway.) for 1978-19. were voted in fuU. 

--_."-- ,~-.. " .. -"--,---.----~ .. -"-. -,------
eDiICU8led. from .. P.M. to 5.30 P.M, and again from 8.08 P.M. to 

7.20 P.M. 
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~. BaU-oa-hoar dI&e1aloD 
Shrl o. V. Alagesan raised a half-an-hour discussion on points 

arising out of the answers given on the 20th November, 1978 to 
Starred Question No.4 regarding higher procurement prtces for 
paddy and coarse grains. 

Shrl Surjit singh Barnala replied to the discussion. 

11. Govermaeat BiIlI Introdueed 
(1) The A~tion (Railways) No. 4 Bill, 1978. 
(2) The Appropriation (Railways) No. 5 Bill, 1978. 

1.24 PM. 
(Lok Sab~ adjourned tlllll A.M. on Thursday. the 21st December, 

1978). 

A VTAR SINGH RIKHY, 
Secretary. 



LOK SABRA 

8ULLETIN-PART I 
rBtief Record of Proceedings] 

'M1unday, December 21, 1978/Agrahavana 30, 1900 (Saka) 

No. 199 
11.02 A. M. 
J. 8tan'e4 Qaestioas 

Starred Questions Nos. 447, 447A, 448, 450, 451 and 453 were 
orally answered. Replies to remaining questions were laid on the 
Table. 

t. UllSUlrl'ed Questioas 

~ to Unstarred Questions Nos. 4384--4530 and 4532--4583 
were laid on the Table. 

3. Papers laW GIl the TaWe 

'rhP. following papers were laid on the Table:-

(1) A copy each of the following documents (Hindi and 
English versions) under sub-role (4) of Rule 24 of the 
Committee for the purpose of Controlling and Supervis-
ing Experiments on Animals (Administration) Rules, 
1965:-

(~) Audited Accounts of the Committee for the purpose of 
Controlling and Supervising Experiments on Animals. 
Bombay, for the year 1975-76. 

(Ii) Audited Accounts of the Committee for the purpose 
of Controlling and Supervis:ng Experiments on Animals, 
Bombay, for the year 1976-77. 

(iiii) Audited Accounts of the Committee for the purpose of 
Controlling and Supervising Experiments on Animals, 
Bombay. for the period ending 31st August, 19'17. 

(2) Two statements (H"ndi and English versions) .showing 
reuons for delay in laying the documents mentioned at 
(1) above [p.T.O. 
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(3) A cOpy each of the following papers under section 619A 
of the Companies Act, 1956:-

(i) Annual Report (% Hindi version) of the Bihar State 
Forest Development Corporat.ion Limited, Patna, for the 
year 1976-77 along with the Audited Ac~unts and the 
comments of. the Comptroller and Auditor General 
thereon. 

(ii) Annual Report of the Madhya Pradesh State Forest 
Development Corporation Limited, Bhopal, for the year 
1976-TI along with the Audited Accounts and the com· 
ments of the Comptroller and Auditor General there-
on. 

(4) A. copy o,f the Annual Report (Hindi @ version) of the 
Iadian Institute of Technology. Kanpur. for the year 
lm·7s. 

(5) (i) A copy of the Annual Rerort (Hindi and English ver· 
siems) of the Raja Rammohun Roy Library Foundation. 
Calcutta, for the year 1971-78 toge~er with the Audited 
Accounts. under Rule fl(d) and 41" of the Me.morandum 
of Association and Rules of the Foundation. 

Oi) A copy of the Review (Hindi andEnglisb versional by 
the Government on the working of the Raja Rammobun 
Roy IJbrary Foundation, Calcutta, for the year 1m .. 78. 

(6) (i) A copy of the Annual Report (Hindi and EngUsh ver· 
lions) of the Indian Institute of Technology. Kharagput. 
for the year um·?8. 

(ii) A copy of the Review (Hindi and English versional on 
the working of the flldian Ins~tute of Technology J 

Kbaragpur. for the year 1917·78 .. 

(7) 0) A copy of the Annual Report of the Indian Institute 
of Management, Calcutta, for the ye51' urn·18. 

(it) A c.opy of the Review (Hindi and English venions) on 
the working of the Indian InsUtute of Management. 
Caleutta. 'for the year 19'17·18. 

%Znglisb vera10n of the Report was laid on the Table on 31st 
Augult, una. 
@Eaglilb version of the Report w~. laJd on the Table on the 

18th December. 1978. 
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(8) A copy of the Annual Report (Hindi tversion) of th 
Indian Institute of Technology Bombay for the e 
1977-78. "year 

(9) (i). A c?py of the Annual Accounts of Banaras Hindu 
Uruvemty, Banaras. for the year 1975-76 together with 
the Audit Report thereon. 

(ii) A statement (Hindi and English versions) explaining 
reasons for not laying simultaneously the Hindi version 
of the documents mentioned at (i) above. 

(iii) A statement (Hindi and English versions) showing treasons 
for delay in laying the do::uments mentioned at (i) above. 

(10) (i) A ropy of the Annual Report (Hindi and Englisb 
versions) of the National Staff College for Educa-
tional Planners and Administrators, New Delhi, for the 
year 1977-78 along v.ith the Audited. Accounts . . 

(ii) A statement (Hindi and English versions) explaining that 
Government are in agreement with the above Report 
and therefore no separate Review on the working of the 
College is being laid. 

(11) A copy of the Annual Report (Hindi and English versions) 
of the India Tourism Development Corporation Limited, 
New Delhi, for the year 1977 .. 78 along with the Audited 
Accounts and the Comments of the Comptroller and 
Auditor General thereon, under sub-section (1) of section 
819A of the Companies Act. 1956. 

(12) A copy of the Passports (Fourth Amendment) Rules, 1978 
(Hindi and English versions) published in Notification 
No. G.S.R 569(E) in Gazette of India dated the 4th 
December, 1978, under sub-section (3) of section 24 of the 
the Passports Act, 1967. 

(13) A corY of the Annual Report (Hindi and English versi?ns) 
on the working of the Central C'oal Mines Rescue StatIons 
Committee, Dhanbad, for the year 1976-77. 

(14) (i) A COPy of the Annual Report (Hindi and. English VeI'-
sions) of· the National Book Trust, India, for the year 
1977·78. 

tE~·glish versi~--of ilie-R;;';t-;;s laid on the--T;bl; on 4th 

December, 1978. 
[P.T.O. 
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(il) A copy of the Review (Htndiand Engliah versions) by 
the Government Oft the working of the National Book 
Trust, India, for the year 1977-78. 

(15) (i) A cOpy of the Audited Accounts (Hindi and English 
versicms) of the National Book Trust, India. for the year 
1976-77. 

(Ji)A statement (Hindi and Eagliab versions) abowing:-
<a) I'eUOns for delay in laying the Audited Accounts of 

the National Book Trust, India, for the year 1976-77; 
aod 

(b) reB80Ds for not laying the Audited Account. of the 
National Book Trust, India, .for the year 1977-78. 

(1') (i) A copy of the .Annual'Report (Hindi aDd English 
VersiOllS) of the Kendriya HiDdi Shikshan MandaJ. Agra. 
for the year 1977-78. 

(ti) A copy of the Review (Hindi and English versions) by 
the Government on the working of the KeDdriya Hindi 
Shibhan Mandai. Agra. for the year. um-78. 

(1'7) (1) A copy of the Annual Report (Hindi and EnglIsh ver-
sions) of the Ruhtriya Sanskrit Smsthan, New Delhi, 
for the year 1978-77. 

(li) A copy of the Review (Hindi aDd English versions) by 
the Government on the working of tbeRaahtriya San&-
krit Sanatban. New Delhi, for the year 1976-'11. 

(iii) A statement (Hindi and EngUah versions) showing 
reasons for delay in laying the report mentioned at (i) 
above. 

(18) A copy eam of the following papers (HiDdi and English 
versjon~) under lub-seetion (1) of section 81M of the Com-
panies Act, 1956:-

(a) (1) Review by the Government on the working of the Indian 
Iron and Steel Company Limited., Calcutta. for the year 

1976-77. 
(u) Annual Report of the Indian Iron and Steel Company 

Limited CnlC'Utta. for t.he year 1976-77 alone with the 
Audited Accounts and the comments of the Comptroller 
and Aud.!tor GeneTal thereon 

(b) (i) Review by the C'rOvemment on the working of the Sharat 
Aluminium Company Limited. New Delhi, for the year 
1977-78. 



(ii) Annual Report of the Bharat Aluminium Company Limited, 
New Delhi, for the year 1977-78 along with the Audited 
Accounts and the comments of the Comptroller and Audi-
tor General thereon. 

(19) A statement (Hindi and English versions) showing reasons 
for delay in laying the report mentioned at (18) (a) above. 

(20) A copy each of the following Notifications (Rndi and 
English versions) under sub-section (6) of section 3 of the 
Essential Commodities Act. 1955:-

(i) S.O. 699(E) published in Gazette of India dated the 6th 
DP.cember. 1978 regarding use of Billets, Plates and 
stTucturals to conform to conditions governing its acquisi-
tions with a view to curbing its black-marketing. 

(U) S.O. 715 published in Gazette of India dated the 8tb 
December, 1978. 

(iii) The Iron and Steel (Control) Amendment Order, 1978, 
published in Notification No. S.O. 716(E) in Gazette of 
India dated the 8th December, 1978. 

(21) The follOwing statements (Hindi and Ellglish versions) 
showing the action taken by the GQvernment on various 
assurances, promises and undertakings given by the 
Ministers during the Sixth Lok Sabha:-

(1) Statement No. XIII-Second Session, 1977. 

(2) Statement No. IX-Third Session, 1977. 

(3) Statement No. X--Fourth Session, 1978. 

(4) Statement No. IV-Fifth Session, 1978. 

(22) A copy each of the following papers (~indi and English 
versions) under sub-section (1) of sectIOn 619A of the 
Companies A.ct. 1956:-

(0 Review bv the Government on the working of the 
Indian Tele~hone Industries Limited, Bangalore. for 
the year 1977-78. 

(il) Annual Report of the Indian Telephone In~ustries 
Limited, Bangalore, f<lr the year 1977-78 along WIth the 
Audited Accounts and the comments of the Comp' 
troller and Auditor General thereon. 

[P.T.O. 
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(23) A copy of the Indian Wireless Telegraph (Amateur Ser-
vice) Rules, 19"18 (Hindi and English versions) pubIJsbed in 
Notification No. G.S.R. 1499 in GAZette of India dated the 
16th December. 1978t under sub-section (5) of section 7 
of the Indian Telegraph Act. 1885. 

(24) (i) A copy of the Audited Accounts (Hindi and English 
versions) of the Employees' State Insurance Corporation 
for the year 1976-'17 together With the Audit Report 
thereon. under section 36 of the Employees State 
Insurance Act. 1948. 

(ii) A statement (Hindi and English: vemons) showing 
reasons for delay in laying tbe above document. 

(25) A copy of the Employees' State Insurance COt"pOration 
(Family Welfare Project) Accounts Rules, 1978 (Hindi 
and English versions) pUblished. in Notification 
No. G.S.R. 1456 in Gazt"tte of India dated the 2nd Decem· 
ber. ;J978, under sub-sedion (4) of section 9S (If the 
Employees' State lnsuranct' Act, 1948.· 

(J8) A 00P1 of the Annual Report (Rindi and English versions) 
of the HindUSWl Latex Limited, Trtvandrum. for the year 
19'1"1-78 aJongwtth the Audited Accounts and the com· 
menta oftha Comptroller and Auditor General thereon. 
under sub-sect.ion (1) ot section 8l9A of the Companies 
Ad, 1958. 

(27) A copy of the Indian Medica_l Council (Eleclion of IJcen-
ttates) AmeDdment Rules. 1978 (Hindi and EngUsh ver-
siona) publlsbed in Notification No. G.S.R. 879 in Gazette 
of India dated the 8th July. una. under sub-JeC'tion (2) of 
I«tion 32 of the Indian Medical C4unt'il Act. 1956. 

(28) A copy of the Central Serviees (Medical Attendance) 
Second Amendment RuJes, Un8 (Hindi and English ver-
sIona) published in Notiftcation No. S.O. 2530 In Gazette 
of India dated the 2nd September, 1m 'Mum under 
article 309 and clauae (5) of article 148 of the Co.nttitu .. 
tJon. 

to ....... ., c-..... on AMnee of ...... I .... 011 tlte TaW. 

MJnutes of the sitting of the Committee on Absence of Members 
from. the Siutnra of the Rou.te held on the l$th December. um. 
were 1eid 011 the Table. 
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5. Calling Attention 

Shri Harikesh Bahadur called the attention of the Minister of 
Home Affairs to the reported deployment of B.S.F. and· C.R.P. in 
Bihar to control the situation created due to agitation by anti-
re:ervationists and the damage to Railway property. disruption 01 
railway lines and telecommunications in the State. 

The Minister of State for Home Ma'rs made a statement in re-
gard thereto. 

6. Report of Publi~ Accounts Committee 

Shri P. V. Narasimha Rao presented the Hundred and sixth 
Report (Hindi and English versions) of the Public Accounts Com-
tnittee on Action Taken by Government on the recommendations 
contained in the Forty-eightb Report relat'ng to Defence Serviees. 

7. Report of Estimates Committee 
Shri Satyendra. Naray::n Sinha presented the Twenty-seventh 

R(~:'ort of the E..;;timates Committee (English and Hindi versions) 
on Action Taken by GovernmE:nt on the recommendations contained 
in the TwentietbReport on the M;nistry of Agriculture and Irrtga-
lion (Department of Rural Development)-Survey of Unemploy-
ment in Rural Sector. 

8. Reop;,rt of Committee on SuborcliDate Legislation 

Shri Durga Chand present.ed the FiftM:"nth IWport of the Com-
mittee 0'1 Subordinate Legislation. 

a. Statement by MiDister 

The Minis~r of Petroleum, Chemicals and. FertilJzers made a 
statement regarding new otIshore gas discovery oft Mahim 
(Bombay). • 

The Banking Laws (Amendment) BilL 1978-

11. Matters ...... Rule m 
(1) Shri Vijaykumar N. P;: tilraiaed a matter regarding reported 

threat toO the Ghana Bird Sanctuary from the Mathura Oil BeftDery. 

(2) Dr. Subramanian Swamy raised a matter regarding !'.,ned 
intention of Organisation of Petroleum. Exporting Countries to raise 
crude oil priCt"S from January, 1979. 

£P.T.O . ., 



(3) Shri Dhirendranath Basu raised a matter regarding reported 
short ~y of coal in indusulal areas of eastern region for want of 
wagoD& . 

(4) Sbri G. Narsimha Reddy raised a matter regarding the ftnal 
report of the Vimadalal Commission of Inquiry. 

(5) Prof. Samar Guba raised a matter regarding the medical 
treatment to Khan Abdul Ghaffar Khan. 

The Minister of External Affairs replieJ. 

II. Go~t BUJ.-P1III8ed 

(i) The Appropriation (Railways) No. 4 Bill, 1978 

The motion for consideration of the Bill was moved by Prof. 
Madhu Dandavate. 

The motion for consideration was adopted. and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, U. Enacting Formula and the Long Title were alIo 
adopted. 

The motion that the Bill be passed was moved by Prof. Madhu 
Dandavate. 

The motion was adopted and the Bill was passed. 

(li) The Appropriation (Railways) No. 5 Bill, 1978 

The motion tor cons· deration of the Bill was moved by Prof. 
Madhu Dandavate. 

Slui Laxmi Narnin Nayak took part in the\ debate. , 
Prof. Madhu Dandavate replied to the debate. 
'l1le motion for consideration was adopted and clause-by-dause 

consideration of the Bill was taken up. 

Clauses 2 and 3 and the SchedulE' were adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bm be ~ was moved by Prof. M"dhu 
Dandaftte. 

'nle motion wu adopted and the Bill was paaaed. 
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13. Supplementary Demands for Grants (Genera1)-l91s.7t 
Discussion on the Supplementary Demands for Grants Nos. 2, 

12, 18, 29, 33, 41, 42, 59 to 61, 63, 71, 77, 79, 81, 90 and 92 in respect 
of the Budget (General) for 197~79, commenced and was concluded. 

Twelve cut lllDtioDS [Nos. 6, 7, 20 and 32 10 40] were moved and 
negatived. 

All the Supplementary Demands for Grants (both Revenue 
Account and Capital Account) for the amounts shown under column 
3 of the printed List of Supplementary Demands for Grants 
(Genel'al) for 1978-79, were voted in full. 

·14. Statement by Minister 

The Minister of Tourism and Civil Aviation made a sta.tement 
regarding reported hijacking of an Indian Airlines Boeing .. 737 on 
its flight from Calcutta to Delhi on the 20th December, 1978. 

··15. Announcement by Speaker 

The Speaker informed the House that the peI'SOns who were 
aho).lting slog;ms earlier in the day withUl the precincts of ~ House 
and also causing some obstruction, were removed from piteCincts 
of the Parliament House by the Watch and Ward Officer aad were 
made over to the police authorities. 

The House agreed that they might be let off. 

1'. Government Bill-Introduced 
The Appropriation (No.5) Bill, 1978. 

1'1. Report of Business Advisory Committee 

Shri Ravindra Varma presented the Twenty'-eighth RlIIDOrt of 
the Bu9iness Advisory Committee and also read out the Bllx>rt to 
the House. ; .,Ll 
6.30 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 22nd D~ember, 
1978). 

·Made at 2.20 P.M . 
•• Made at 6.10 P.M. 

AVTAR SINGH RIKHY, 
Secretary. 

----------------
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of . Proceedings) 

Friday, December 22. 1978/Pausa 1, 1900 (Saka) 

No. 200 
11.03 A.M. 

1. Starred Questions 

Starred Questions Nos. 470-475 were orally answered. Replies 
to Starred Questions Nos. 476-481, 481A and 482-488 were laid 
-on the Table. 

~ 

"2. Unstarred Questions 

Replies to UnsW-"red Questions Nos. 4584-4775 and 4777--4783 
were laid on the Table.' , 

• ~l. 

A statement by the Minister of State in the Ministry of Finange 
correcting the reply given on the 21st July, 1978 to Unstarred 
'Question No. 969 regarding assessment of Wealth-Tax and Income. 
Tax was also laid on the Table. 

·3. Statement under rule 199 

Shri Charan Singh made a statement in explanation of his 
resignation from the office of the Minister of Home Affairs. 

The Prime Minister made a statement pertinent thereto. 

'-4. RuUngs by Speaker Regarding PriVilege Matters 

(1) The Speaker informed the House that in connection with 
the question of privilege given notice of by Dr. Subramanian Swamy 
"against Shri Nikhil Chakravortty, member of Press Commission and 
Editor of the Mainstreum, and the Editor of the Patriot, f-or publish-
ing in the Patri~ dated the 8th December, 1978, certain remarks 

. of. Shri Nikhil Chakravortty about Dr. Subramanian Swamy, Shri 

. Nikhil Chakravortty and the Editor of Patriot had both sent their 
letters of apology for using and publishing the impugned remark. 

£p.T.O. 
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In view of the apology tendered oy both of them, the matter was. 
treated as closed. 

(2) The Speaker gave his ruling about the point raised by Shri 
B. Shankaranand and others dUring discussion on the Third Report, 
of the Committee of Privileges on the 12th December, 1978 regard-
ing convening of sittings of the Committee of Privileges. 

(3) The Speaker gave his ruling on the question o~ privilege 
given notice of by Shri Eduardo _ Fal~iro against the Prime Minister 
and office bearers of the Janata Parliamentary Party for convening 
a meeting of the party in bring abUut a party deCision regarding 
action to be taken on the Third Report of the Committee of Privi-
leges, and withheld his consent to the raising of question of privi-
lege. 

(4) The Speaker informed the House that in connection with 
the question of privilege given notice -of by Shri P. Venkatasubbaiah 
spihst the Editor and Publisher of tire Illustrated Weekly of India 
lbr ~sting !'eftections on Mehlbers of Parliament in an Editorial 
Passage under the caption "Pension for M.Ps" in its issue dated' 
November 5-11, 1978, both the Editor and PUblisher had tendered 
~ncondltiqnal apology., 

; In view'lof the apology tendered by them, the matter was treated 
as closed. The Editor would be asked to publish the apology in 
the tUusttated W'eekly also. 

'I. PiIPeri laid _ the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English 
-ftl'1!ftOrtS) under sub-SeCt1.an (H of section 619A of the Companies 
Act, 1966:-

{i) Review by the Government on the w'orking of the 
Hindustan AntibiotiCs Limited, Pimpri, Pune, for the-
year 1977-78. 

(ii) Annual Report of the HindHStan Antibiotics Limited. 
Pimpri, Pane, for the year 19'77-78 along with the-
~udited rAccountsaaci 1ile cemments of the CfJI'DP-
troller and AuditOl" General ttlel"eon. 

(2) (i) A copy of the Annual Report together with tire 
Audited Accolll'lts ~mnm and. ~gnsh V'el'Sions) 'OtU!e 
00 and N'atura\ t'}as Corilmissitm for the year 19'rl'J'18 
and of its subsidiary company Hvdrocarbons India 
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Limited, New Delhi, for the year 1977, under sub-section 
(3) of section 23 read with sub-section (4) of section 22 

of the Oil and Natural Gas Commission Act, 1959. 

(ii) Review (Hindi and English versions) by the Govern-
men t on the above Reports. 

(3) A copy of the Seventy..fi:fth Rep,ort of the Law Conunis- i 

sian on Disciplinary JuriscLction under the Advocates 
Act, 1961. 

(4) A copy of the Seventy-sixth Report of the Law Commis- ~ 
sian on Arbitration Act, 1940. 

(5) Two statements (Hindi and English versions) explaining 
reasons foOr not laying simultaneously the Hindi versions 
of the Reports mentioned at (3) and (4) above. 

(6) A copy of the ReWrt (Hindi and English versions) on 
the S.xth General EleCtion to the House of the People, 
1977, Volume IT (Statistical). 

(7) (i) A copy of the Annual Report of the Indian Instituto 
of Technqlogy, Delhi, for the year 1977-78. 

(ii) A copy of the Review (Hindi and English V1i!t&ions) on' 
the working o~ the Indian Institute of T~gy, Delhip 
for the year 1977-78. .. 

:-
(iii) A statement (Hindi and English versions) showing (iY 

reasons for delay and (ii) reasons for not laying simul-
taneously the Hindi version of the document mentioned 
at (i) above. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technology. Madras, 
fOl the year 1977-78. 

(it) A copy of the Review (Hindi and English versions) on 
the workdlg of the Indian Institute of Technology, Mad-
ras, for the year 1977-78. 

(9) (i) A ooPtY of the Annual Report of the Regional Engineer-
ing College, Warangal (Andhra Pradesh) for the year 
1977-78. 

(ii) A copy of the Audited Accounts of the Regional Engineer-
ing College, Warangal (Andhra Pradesh) for the year 
1977-78 together with the Audit Report thereon. 

{p.T.O. 



(iii) A copy of the Rev~ew (Hindi and English versions) on 
the working of the Regional Engineering College, Waran-
gal (Andhra Pradesh) for the year 1977-78. 

(10) (i) A copy of the Certified Accounts of the Indian Insti-
tute of Technology, Madras, for the year 1977-78 along 
with the Audit Report thereon, under subrsection (4) of 
section 23 of the Institutes of TechnOlogy Act, 1961. 

('i) A statement (Hindi and English versions) explaining 
reasons for not laying simultaneously the Hindi version 
of the documents mentioned at (i) above. 

(11) A copy of the Annual Report (Hindi and English versions) 
for the year 1977-78 on the activities of the Coir Board 
and the working of the Coir Industry Act, 1953, under 
sub-section (1) of section 19 of the Coir Industry Act, 1953. 

(12) A statement (Hindi and English versions) explaining that 
Government are in agreement with the above Report and 
therefore no separate Review on the working of the Board , 
is being laid. 

(13) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 6UlIA of the 
Companies Act, 1956:- ' 

(i) Review by the Government on the working of the 
National Small Industries Corporation Limited, New 
Delhi for the year 1977-78. 

(ii) Annual Report of the National Small Industries Corpora-
tion Limited, New Delhi, for the year 1977-78 along with 
the Audited Accounts and the cQIlllllents o,f the Com-
ptroller and Auditor General thereon. 

(14) (i) A copy, of the Certified Accounts of the Khadi and 
Village Industries Commission for the year 1976-77 toge-
ther with the Audit Report thereon (Hindi and English 
versions) under sub-section (4) of section 23 of the Khadi 
and Village Industries Commission Act, 1956. 

(ii) A statement of Review (Hindi and English versions) of 
Annual Account9 of Khadi and Village Industries Com-
mission for the year 197&-77. 

, 

(iii) A statement (Hindi and English versions) showing rea-
sons for delay in laying'the document men'tioned at (i) 
above. 
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(15) A copy each of the following Notifications (Hindi and 
.English versioIl9) under sub-section (6) of section 3 ·of 
the Essential Commodities Act, 1955:-

(i) The Imported Cement Control (Fourth Amendment) 
Order, 1978, published in Notification No. S.O. 685(E) 
in Gazette of India dated the 28th November, 1978. 

(ii) The Imported Cement Control (Fifth Amendment) 
Order, 1978, published in Notification No. S.O. 701 (E) in 
Gazette of India dated the 7th December, 1978. 

(16) A statement (Hindi and En.glish versions) on the action 
taken or proposed to be taken on the Conventions and Re-
commendations adopted at the Sixty-third Session of the 
International Labour Conference held at Geneva in June, 
1977. 

(17) A copy of Notifica,tion No. G.S.R. 1471 (Hindi and English 
versions) published in Gazette of India dated the 9th 
December, 1978 together with an explanatory memo-
randum exempting periodicals from the whole of the 
Auxiliary Duty of Customs, under section 159 of the 
Customs Act, 1962. i . 

(18) A copy each of the following p~pel's (Hindi . ~and English 
versions) under sub-section (1) of section 619.N of the 
Companies Act, 1956:- -

(a) (i) Review by the Government on the working of the Mine-
rals and Metals Trading Corporation of India Limited, 
New Delhi, for the year 1977-78. 

(ii) Annual Report of the Minerals and Metals Trading Cor~ 
poration of India Limited. New Delhi, for the year 1977-
78 along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(,b) (i) Review by the Government on the working of the Export 
Credit and Guarantee Corporation Limited, Bombay, for 
the year 1977. 

(ii) Annual Report of the Export Credit and Guarantee Cor-
poration Limited, Bombay, for the year 1977 along with 
the Audited Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 

(19) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of. the Delhi Transport Corporation, 

[P.T.O. 
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New Delhi, for the year 1977-78 under sUb-section (3) of 
seeti em 35 of the Road Transport Corporations Act, 
1950. 

(ii) A ropy of the Review (Hindi and English versions) by 
the Government on the wOl"king of the Delhi Transport 
Co~ration, New Delhi, for the year 1977-78. 

~20) A cOnY each of the following paper'S (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Cen-
tral Road Ttansport Corporation Limited tor the y~ar 
1977-78. -

(m Annual Report of the Central Road Transport COrpora-
tion Limited for the year 1977-78 along with the Audit-
ed Ae-oUJ1\'s and the comments of the Comptroller and 
Audi tOI" General thereon. 

(21) A copy of Notificat'on No. S.O. 709(E). (Hindi and English 
versians) published in Gazette of India dated the 13th 
December, 1978 rescinding the Teg. (Registration of Dealers 
and Declaration of Sto:ks) Second Order, 1978, published 
in' ~otification No. 5.0. 345(E) dated the 2()fh May, 1978, 
under sub--section (6) of section 3 of the Essential CoIlll-
modit"es Act, 1955. 

(22) A statement (Hindi and English versions) co~g the 
reply given on the 27th July, 1978 to Unsta.n'ed Question 
No. 1652 by Shri Laxmi Narcin Nayak regarding Countries 
where Indians live in large numbers. 

(23) A copy of the Annual Report (Hin,di and English versions) 
of the National Productivity Council, New Delhi, for the 
year 1977-78. 

(24) A copy of the Annual Report (Hindi and EnglIsh versions) 
of the Small Industry Extension Training Institute, 
Hyderabad, for the year 1977-78. 

(25) A copy each of the follOwing papers under sub-section 
(1) of section 619A of the Companies Act, 1956:-

(a) (i) Review (Hindi: and English versionsl by the Gov-
ernment on the working of the National Textile Cor-
poration Limited, New DeIhl, for the year 19'17-18. 

(Ii) Annual Report of the National Textile Corporation 
Limited, New Delhi, for the year 1977-78 along with the 
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Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(b) (i, Review (Hindi and English versions) by the Gov-
ernment on the. working of the Cement Corporation of 
lndia Limited, New Delhi, for the year 1977-78. 

(ii) Annual Report (Hindi and English verSions) of the 
Cement Corporation of India Limited, New Delhi, for 
the year 197'1-78 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(c) (i) Review (~indi and English versions) by the Gov-
ernment on the working of the National Instruments 
Limited, Calcutta. far the year 19'17-78. 

(it) Antnlal tieport af tile Na1iuilal lrist.nutleJ.'its Limited, 
CalCutta, ff!1t the year It77-?8 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor. General thereon. 

(26) Two stateinents (Hindi and English versions) ,xplaining 
reasons f9,r not laying simultaneously the ID.:ndi version 
of the Reports mentione(:f~ 25 (a) (ii) and (c) (ii) itbove. 

(2'1) A copy of the HOtl'ae-bold Electrical AppHances (Quali~y 

Centrol) Amendment Order: 1978 (Hindi and English ver-
sions) published in Notification No. S.D. '115 (E) in 
Gazette of India dated the 18th December, 1978 under sub-
section (6) of sectiOIi 3 6f the Essential CommodiUes Act, 
1955. 

(28) A copy of Notification No S.O. 698(E.) (Hindi and English 
versions) published in Gazette of India dated the 4th 
December, 1978 regarding the continuance of control over 
the management of MIs. Abrasives and Castings Limited, 
Calcutta, under su~section (2) of section IsA of the In-
dustries (Development and Regulation) Act. 1951. 

(29) A copy each of the following papers (Hindi and English 
versions) under sUb-section (1) of section 61~A of the 
Companies Ad, 195&.-

(i) Annual Report of the Hindu9tan Aeronautics Limite~ 
Bangalore, for the ye~r 1971-78 along w'fh the Audited 
Accounts and tlie commenfs of the Comntroller and 
Auditor Genetal flu~rebif. . 
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(ii) A statement explaining that Government are in agree-
ment with the above Report and therefore. no separate- . 
Review on the working of the Company is being laid. \: .. 

(30) A statement (Hindi and English versions) regarding with-· 
drawal of an advance from the COntingency Fund of India 
for meeting the expenditure towards clearance of cane 
arrears, working capital etC. in respeCt of undertakings 
taken over under the Sugar Undertakings (Taking Over of 
Management) Ordinance, 1978. 

(31) A copy each of the following Notifications (Hindi and 
English versions) under section 38 of the Drugs and Cos-
metics Act, 1940:-

(i) The Drugs and Cosmetics (Second Amendment) Rules, 
1978, published in Notification No. G.S.R. 930 in Gazette· 
of India dated the 22nd July, 1978 together with a corri-
gendum thereto published in Notification No. G.S.R.. 
1261 in Gazette of India dated the 21st October, 1978. 

(ii) The Drugs and Cosmetics. (Fourth Amendment) Rules, 
1978, published in Notification No. G.S.R. 1140 in Gazette-
,of India dated the 16th September, 1978. 

(32) A copy of the Report (Hindi and English versions) of 
the,. Comptroller and Auditor General of India for the 
year 1978-Union Government (Commercial) -Part II-
Tannery and Footwear Corporation of India Limited,. 
under article 151 (1) of the Constitution. 

(33) A copy each of the following papers (Hindi and English 
versions) under sub-sectiio.n (1) of section 619A of the· 
Companies Act, 1956:-

(a) (i) Annual Report of the National Insurance Company 
Limited, Calcutta, for the year ellded 31st December, 
1977 along with ;the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(ii) A statement explaining that Government are in agree-
ment with the above Report and therefqre no separate 
Review on the working of the Company is being laid. 

(34) A copy of Notification No. G.S.R. 583 (E) (Hindi and Eng-
lish versions) published in Guette of India dated the 19th 
December, 191'18 togethe1." with an explanatory memoran-
dum exempting membets of spOrts teams and coaches· 
accompanying such teams when performing an intema-
~!)nal journey for taking part in international sports. 
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competitions, tournaments or championships from. the' 
payment of Foreign Travel Tax, under section 51 of the 
Finance (No.2) Act, 1971. 

*(35) A copy of Notification No. 238-Customs/78 (Hindi and 
English versions) published in Gazette of India dated the 
22nd December, 1978 together with an explanatory 
memorandum regarding exemption to zinc ash from 
countervailing duty of customs as is in excess of Rs. 1250' 
per metric tonne, under section 159 of the Customs Act, 
1962. 

6. Minutes of Committee on private Members' oms and Resolutions 

Minutes of the Twenty-fourth to Twenty-sixth sittings of the Com-
mittee on Private Members' Bills and Resolutions held during the cur-
rent session, were laid on the Table. 

7. Reports of Public Accounts Committee 

Shri Asoke Krishna Du'i:t presented the following Reports (Hindi 
and English versiofls) of the Public Accounts Committee:-

(1) Hundred and Fifth Report on Action Taken by Government 
on the ~ommendations of the Public Accounts Committee 
contained in the Fourteenth Report on T"elephone Ex--
changes. 

(2) Hundred and Eighth Report on paragraph three of the Ad·-
vance Report of the Comptroller and Auditor General of 
India for the year 197&-77, Union Government (Civil), re-
lating to Cash Assistance for export of Absorbent Cotton. 

(3) Hundred and Ninth Report on paragraph Ten of the Re-
port of the Comptroller and Auditor General of India for 
the year 1976-77~ Union Government (Defence Services) 
relating to Production of vehicles in Ordnance Factories. 

8. Reports of Estimates Committee 

Shri. K. p. Unnilaishnan presented the follOWing Reports (Eng-
lish and Hindi versions) of the Estimates Committee:-

(1) Twenty-third Report on the Ministry of Information and 
Broadcasting-Directorate of Advertising and Visual Pub-
licity. 

*Laid at 6.18 P.M. 
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(2) Twenty-fifth Report on action 'taken by Government on the 
recommendations contained in the Twenty-second Report 
of the Estimates Committee on !the Ministry ot Finance-
Demands for Grants (General)-Revision of Works Sche-
dUles. 

~. Report of Committee on Petitions 

Shri Han Vishnu Kamath presented the Seventp Report (Hindi 
and ErtgliAi versions) of the Committee on Petitions. 

10. Report of Ratway Convention Committee 
Shri Surendra Bikram pr~Sented the Foutth RepOrt (HitIdi and 

English verSions) of the Railway Convention Committee on 'Delega-
tion bf PoWers fA) General Managers, Organisation ot Zonal Railways 
and Orglni"satiol'l of Railway Board's Oftice;. 
11. Presentation of Petition 

Shri Baldev Singh Jasrotia presented a petitian signed. by Shii 
Bachan Singh Panchhi and others regarding grievances and demands 
tJf. displaced perSons from Pakistan occupi'ed areas of Jammu aDd 
Kashmir State. . 
lZ. 5tatem.eht by MiDiSter 

The Minister of Commerce, Civil Supplies and Cooperation made 
and also laid on the Table a statement regarding export of Sugar and 
'Gur. 

1:1. Motion regarding Extensi·:ni of Time for Presentation of Report 
cd Committee of Privtteges 

Professor Samar Guha moved the following motion:-

"That this House do extend till the end of March, 1979, the 
time for presentation of the Report of the Committee of 
Privileges on the question of privilege against the Special 
Correspondent, Times of India, New Delhi, regarding alleg-
ed misreporting of certain proceedings of Lok Sabha dated 
the 19th July, 1978, in the Times of India dated the 20th 
July, 1978." 

The motion was adopted. 
'14. Motinn regarding TwentJ'-Eighth Report of Business A.visory 

CoDlDlittee 
Shri Ravindra Varma moved the following motion:-

"That this House do agree with the Twenty-eighth Report of 
the Business Advisory Committee presented to the House on 
the 21st December, 1978." 
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An amendment moved by Shri Kanwar Lal Gupta was withdrawn 
by Ieuve of the Ho1.1§e. 

The motion was adopted. 

15. Government Bill--Passed 

The Apptopriation (No.5) Bill, 1978. 

The motion for consideration o'f the Bill was moved by Shri H. 
M. Patel. 

The following Members took part iIi the debate:-

(1) Shri Jyotinnoy Bosu 
(2) Shti keshavrao Dhondge 
(3) Shri Vayalar Ravi 

Shri H. M. Patel replied to the debate. 

The motion for consideration was adopted and clause-by~lause 
cOhsideratioh of the Bill Wgs t!lken up. 

~. 

Clause 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Fonnula and t~e Long Title. ~were also 
adopted. -

'4 

The motion that the Bill be passed was muved by Shri H. M;. 
Pate1. 

The motion was adopted and the Bill W!iS passed. 
16. Matters under Rule 377 

(1) Shti it V. Swamiilathan raised a matter regarding relief mea-
sures in the cyclone affected areas of eastern part of Ramnad di:strict, 
Tamil Nadu. 

(2) Shri H. L. Patwary raised a matter regarding reported scarcity 
of cement and other building materials in Assam. 

(3) Shti A. K. Roy raised a matter regarding tribals of Singh-
bhoom, Ranchi, Dumka etC'. distticts of Chhota Nagplit. 

(4) Shri B. Bhanwar raised a matter reg:1!ding Air Force Station, 
Janunagar. I 

(5) Shri Ugrasen raised a matter regarding Research Sch61ats of 
All !ndia Institute of Medical Sciences, New Delhi. 

(6) Shri S. Nanjesha Gowda raised a matter regarding sitbation 
in Karnataka. 

[P.T.O. 
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17. Private Members' Bills-Introduced 

(1) The Export and Surplus Removal Bill, 1978 by Shri D. D. 
Desai. 

(2) The Central Excises and Salt (Amendment) Bi11, 1978 
(Amendment ot secti<ms 1, 2, etc.) by Shri R. D. Gattani. 

(3) The Natural C!alamities Mitigation Commission Bill, 1978 by 
Shri P. Rajagopal Naidu. 

(4) The Constitution (Amendment) Bill, 19'78 (Amendment 01 
article 19, etc.) by Dr. Ramji Singh. 

(5) The Cow Slaughter Prohibition Bill, 1978 by Dr. Ramji Singh. 
The motion for leave to introduce the Bill moved by Dr. Ramjl 

Singh was opposed. The motion was adopted and the Bill was in-
troduced. 

(6) The Constitution (Amendment) Bill, 1978 (Amendment of 
Eighth Schedule) by Dr. Ramji Singh. 

(7) The Parliamentary Integrity Commission Bill, 1978 by Dr. 
Ramji Singh. 

(8) ~e Freedom of Religion Bill, 1978 by Shri O. P. Tyagi. 
(9) The Indian Penal Code (Amendment) ~ill, 1978 (Amend-

ment Of sect~on 304A) by Shri Hari Vishnu Kamath. 

_ (10) The Indian Penal Code (~endment) Bill, 1978 (Repeal of 
section 309) by Shri Hari Vishnu Kamath. 

(11) The Delhi Sales Tax (Repeal) Bill, Un8 by Shri Kanwar 
Lal Gupta. 

18'. Private Members Bill-Extension of Time for Eliciting OpiniOD 

The ConstitutiOn (Amendment) Bill, 1977 (Insertion of new articles 
23A,23B and 23C) by Shri Y. P. Shastri 

Shri Y. P. Sfiastri moved the following I!l0tion:-

"That this House do extend upto the 15th August, 1979, the 
time appointed for eliciting opinion on the Bill further to 
amend the Constitution of India." 

The motion was adopted. 
19. Private Members Bill-Under Consideration 

The Indi4n Social Disparities Abolition Bill, 1977 by Shri Roap Nath 
Singh Yada'l' 

Shrt Roop Nath Singh Yadavconcluded his speech on the motion 
for c-onsideration of the Bill moved by him on the 8th December, 1978. 
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Two amendments for circulation of the Bill f<lr the purpose of 
eliciting opinion thereon were moved by Shri Hukamdeo Narain 
Yadav and Dr. Ramji Singh. 

The following Members took part in the debate:-

(1) Shri P. Rajagopal Naidu 
(2) Shri Yuvraj 
(3) Shri R. N. Rakesh 
(4) Shri Dhirendranath Basu 
(5) Shri Ram Awadhesh Singh 
(6) Shri S. G. Murugaiyan (Speech u.nfinished). 

The discussion was not concluded. 

ZOo Half-an-Hour Discussi'ln 

Shri P. M. Sayeed raised a half-an-hour discussion on points arising 
out of the answer given on 24th November, 1978 to Unstarred Ques-
tion No. 849 regarding Quantum of Gold sold through auctions by 
Reserve Bank of Inqia 

Shri H. M. Patel replied to the discussion. 

6.18 P.M. 

(Lok Sabha adjourned till 10 A.M. on Saturday, the 23rd December, 
1978). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of ProceediDgs) 

Saturday, December 23, 1978/Pausa 2, 1900 (Saka) 

No. zet 
10.05 A.M. 

1. Obituary Reference 

The Speaker made a reference to the paasing away of Shri Mohan 
Lal Bakliwal who was a Member of the Second and Third Lot Sabba. 

Thereafter, Members stood in silence for a tfhOlt while as a mark 
of respf!Ct. 

2. Discussion under Rule 193 

Shri K. P. Unnikrishnan raised a discussion on the hijacking of 
the Indian Airlines Boeing on flight f!vm. Calcutta to Delhi ·aad the 
climate of violence which has erupted in various Part. of. the coun-
try re~ently. 

The following Members took part in the debate:-
(1) Shri R. Venkataraman 
(2) 8hrt Charan Singh 
(3) Shri Kanwar Lal Gupta 
(4) Shri M. N. Govindan Nair 
(5) Dr. Saradi$h Roy 
(6) 8hri Y. P. Shastri 
(7) 8hri Nirmal Chandra J aiD 
(8) Sbri YadverulTa Dutt 
'(9) Shri Vasant Sathe 

{l.(),)S/:lri Chiman Bhai H. Shukla 
(11) Shrt Sougata Roy 
(12) Shri Bijoy Singh Nahar 
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(13) Shrimati Mohsina, Kidwai 
(14) Shri Laxmi Narain Nayak 
(15) Prof. P. G. Mavalankar 
(16) Shri Shambhu Nath Chatui'Vedi 
(17) 8hri Kommareddi 8uryanarayana 
(18) Shri Ram Prakash Tripathi 
(19) Shri S. S. Somani 
(20) Shri Janardhana Poojary 
(21) 8hri Ugrasen 
(22) Shri Mahi La! 
(23) Shri R. Kolanthaivelu 
(24) Shri Bharat Bhushan 
(25) Shri Yuvraj 
(2$) Shri O. P. Tyagi 
(27) Shri Gev. M. Awari 
(28) Dr. Ramji ,Singh 
(29) Shri Shrikrishna Singh 
(30) Shri P. V,nkatasubbaiah 
(31) Shri B. P.Mandal 
(32) Shri Morarji R. Desai 
(33) Shri C. M. Stephen 
(34) Kumari Maniben Vallahbhbhai Patel 
(35) Shri S. B. P. Pattabhi Rama Rao 
(36) Shri Dilip Chakravarty 
(37) Shri K. Lakikappa 
(38) Shri Mrityunjay Prasad 
(39) Shri B. C. Kamble 

8hri Purushottam Kaushik replied to the discussion. 

The discussion was concluded. 
(Lok Sabha adjourned sine die at 6.15 P.M.) 

AVTAR SINGH RIKHY. 
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